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 HOUSE  OF  THE  PEOPLE

 Wednesday,  2th  August,  953

 The  House  met  at  a  Quarter  Past
 Eight  of  the  Clock

 (Mr.  Deputy-SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TD)  QUESTIONS.

 Mysterious  DIsEASE  IN  POONA’  AND
 AHMADNAGAR

 *398.  Shri  M.  L.  Dwivedi:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether,  as  a  result  of  the  inves-
 tigation  which  was  being  undertaken
 by  leading  medical  men_  including
 scientists,  sponsored  by  W-H.O.  in
 connection  with  a  mysterious  disease
 which  has  been  noticed  in  some  parts
 of  Poona  and  Ahmadnager  with
 symptoms  of  intense  thirst,  loss  of  ap-
 petite  and  gradual  weakness,  any  dis-
 covery  as  to  the  nature  of  the  disease
 and  its  treatment  could  Be  made;  and

 (b)  if  so,  whether  the  problem  has
 been  tackled?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  and

 (b).  The  investigations  carried  out  by
 the  Bombay  Public  Health  Department
 and  the  discussions  held  with  leading
 medical  men  including  those  who  form-
 ed  part  of  the  visiting  team  of  medical
 Scientists  sponsored  by  the  World
 Health  Organisation,  have  not  helped
 in  arriving  at  any  definite  conclusions,
 either  as  regards  the  nature  of  the  dis-
 ease  that  occurred  in  parts  of  Poona
 and  Ahmadnagar,  or  the  mode  of  its
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 treatment  which  can  be  said  to  be
 uniformly  efficacious.  One  indisput-
 able  factor  regarding  the  treatment  of
 the  disease  is  that  rest  in  bed  and
 routine  hospital  diet  helps  the  majority
 of  cdses  to  recover.  The  problem  of
 the  disease  cannot  obviously  be  tackled
 until  its  causes  are  definitely  establish-
 ed.

 Shri  M.  L.  Dwivedi:  May  I  knok  how
 many  cases  of  attack  by  this  disease
 have  come  to  the  notice  of  the  Gov-
 ernment  and  if  any  number  of  them
 have  been  treated  successfully?

 Shrimati  Chandrasekhar:  I  have  not
 got  the  statistics,  Sir.

 Shri  M.  L.  Dwivedi:  May  I  know  if
 the  disease  has  been  noticed
 anywhere  else  in  India?

 Shrimati  Oaandrasekhar:  No,  Sir.

 Shrimati  A.  Kale:  May  I  know  whe-
 ther  the  disease  is  on  the  increase  for
 want  of  proper  treatment?

 Shrimati  Chandrasekhar:  No,  it  has
 since  subsided.

 Shri  M.  L.  Dwivedi:  May  I  know
 whether  any  number  of  persons  have
 died  as  a  result  of  this  disease?

 Shrimati  Chandrasekhar:  Not  that
 we  know  of.

 Shri  N.  Das:  May  I  know  whether
 the  disease  is  spreading  or  is  under
 check?

 Shrimati  Chandrasekhar:  I  have  said
 that  it  has  subsided.
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 TRAINING  OF  HOMOEOPATH,  Ayurvedic  AND
 Unant  MEDICAL  PRACTITIONERS’

 #399,  Dr.  Rama  Rao:  Will  the  Minis-
 ter  of  Health  be  pleased  to  refer  to
 the  reply  given  to  a  supplementary
 question  to  starred  question  No.  27
 asked  on  the  777)  February,  953  in
 the  Council  of  States  regarding  Re-
 port  of  the  Homeopathic  Enquiry
 Committee  and  state  how  far  the
 Minister’s  proposition  that  every  one
 practising  Homeopathy,  Ayurveda  or
 Unani  should  get  basic  training  in  the
 rational  system  of  medicine,  has  been
 implemented?

 The  Deputy  Minisler  of  Health
 (Shrimati  Chandrasekhar):  The  views
 of  the  Government  of  India  that  every
 one  practising  Homoeopathy,  Ayurveda

 or  Unani  should  get  basic  training  in
 the  pre-clinical  subjects  just  as  others
 who  are  practising  the  modern  system
 of  medicine  have  already  been  com-
 municated  to  the  State  Governments.
 The  matter  will  be  considered  by  the
 Central  Council  of  Health  at  their  next
 meeting.

 Shri  N.  Sreekantan  Nair:  Are  Gov-
 ernment  aware  whether  the  doctors  in

 the  Ayurvedic  Hospital  in  Trichur,
 where  the  hon.  the  Planning  Minister
 ig  under  treatment.  have  undergone
 this  basic  training?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  We  have  no  information
 to  that

 effect.

 Seth  Govind  Das:  For  how  long  has
 this  been  under  consideration?

 Rajkumari  Amrit  Kaur:  Sir,  the
 States  are  autonomous  in  the  matter

 of  Health,

 Shri  A.  M.  Thomas:  What  exactly  is
 the  present  policy  of  this  Government
 towards  these  three  systems?

 Mr.  Deputy-Speaker:  The  policy  can-
 not  be  asked  in  a  single  question.  The
 hon.  Member  can  only  elicit  answers
 about  facts.
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 Shrimati  Chandrasekhar:  Even  those
 persons  who  are  undergoing  medical
 training  in  Ayurveda,  Homoeopathy

 and  Unani  will  have  to  have  basic
 training  in  pre-clinical  subjects  just  as
 people  undergoing  training  in  modern

 medicine  have  to  do.

 सेठ  गोविन्द  दास:  में  यह  जानना  चाहता

 हूं  कि  यह  विषय  कितने  दिनों  &  प्रान्तीय  सर-

 कारों  और  केन्द्रीय  सरकार  के  सामने  है  और

 इस  विषय  में  केन्द्रीय  या  प्रान्तीय  सरकारों  के

 निर्णय  कब  तक  हो  जाने  की  आज्ञा  की  जा

 सकती  है  ?

 शाजकुमारो  अमृत  कोर  :  आनरेबिल

 मैम्बर  को  जानना  चाहिए  कि  इसके  बारे  में

 निर्णय  हो  भी  गया  है  और  जामनगर  में  'रिसर्च

 हो  रहा  है  और  इसमें  काफ़ी  काम  हो  गया  है  ।

 OPHTHALMIC  HOSPITALS

 *400.  Dr.  Rama  Rao:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state  what
 is  the  Government  of  India’s  contri-
 bution  towards  the  development  of
 the  Ophthalmic  hospitals  under  the
 Five  Year  Plan?

 The  ‘Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  No  special

 provision  hag  been  made  in  the  Five
 Year  Plan  to  aid  the  development  of
 Ophthalmic  Hospitals  in  India.

 Shri  M.  L.  Dwivedi:  May  I  know
 what  is  the  progress  made  in  connec-
 tion  with  establishment  of  a  Faculty
 of  Ophthalmology  in  the  Aligarh
 University?

 Mr.  Deputy-Speaker:  Does  it  arise
 out  of  this  question?

 Shrimati  Chandrasekhar:  We  are:
 helping  the  Aligarh  University,  I  do
 not  know  the  present  position.

 Dr.  Rama  Rao:  Has  the  attention  of
 Government  been  drawn  to  the  great
 financial  need  of  the  ophthalmic
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 hospital  in  Madras,  which  is  the  second
 oldest  in  the  world  and  the  best  in

 India?

 Mr.  Deputy-Speaker:  It  is  a  sugges-
 tion  for  action.  What  is  the  question?

 *  Hon.  Members  must  elicit  an  answer.

 Dr.  Rama  Rao:  I  will  put  it  this
 way.  Have  Government  been  request-

 »ed  for  any  financial  aid  for  the
 ophthalmic  hospital  at  Madras?

 Shrimati  Chandrasekhar:  No,  Sir.

 Shri  Punnoose:  May  I  know  whether
 any  survey  has  been  made  of  the  _ail-
 ment  of  eye  in  India  and,  if  so,  what
 steps  have  been  taken  so  far  for  its
 treatment?

 The  Mnister  of  Health  (Rajkumari
 Amrit  Kaur):  A  great  deal  has  been

 done  in  all  the  States  in  the  matter  of
 treatment  of  eye  cases,  and  7  could
 give  the  hon,  Member  a  long  list  of
 the  hospitals  that  already  exist  for
 ophthalmology  all  over  India.

 Shri  M.  L.  Dwivedi:  What  is  the
 nature  of  assistance  being  given  by
 the  Centre  to  the  cause  of  ophthalmo-
 logy,  and  what  are  the  sums  of  money
 distributed  to  the  various  hospitals?

 Rajkumari  Amrit  Kaur:  The  hon.
 Member  ought  to  know  that  no  sums
 are  given  to  States;  the  State;  from
 their  own  budgets  and  draw  up  their
 own  projects.

 IMPORT  OF  RICE  FROM  BURMA

 *40l.  Shri  Nageshwar  Prasad  Sinha:
 (a)  Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state  how
 much  rice  wi!l  be  imported  from
 Burma  during  the  year  1953?

 (b)  What  terms  and  conditions  have
 been  settled  for  import  of  rice  from
 Burma?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  We  have  so  far  imported  1,50,000
 tong  of  rice  from  Burma  during  953
 and  no  further  import  of  rice  from
 that  country  during  the  rest  of  the
 year  ig  contemplated  for  the  present.

 2  AUGUST  953  Oral  Answers  498

 (b)  That  the  Government  of  India
 would  indicate  their  future  require-
 ments  of  rice  to  the  Government  of
 Burma  and  purchases  would  then  be
 negotiated  accordingly.

 Shri  Nageshwar  Prasaq  Sinha:  May
 I  know  the  ceiling  price  of  the  vice
 per  maund  which  has  been  imported
 from  Burma,  in  India?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  It  was  purchased
 at  £65  per  ton.  It  is  still  in  storage
 and  has  not  been  sold,

 Shri  Altekar:  May  I  know  the  extent
 of  shortage  of  rice  during  the  year?

 Shri  Kidwai:  I  have  said  that  we
 have  imported  only  1,50,000  tons,  and
 we  don’t  intend  getting  more.  The
 procurement  has  been  well,  it  has  been
 ]  lakh  tons.

 Shrimati  Renu  Chakravartty:  What
 is  the  reason  for  insisting  people  in
 Calcutta  to  take  a  higher  priced  rice
 together  with  a  lower  priced  rice?

 Shri  Kidwai:  There  are  three  or  four
 qualities  ‘hat  have  been  sold  at  differ-
 ent  prices.  I  do  not  know  who  insists
 people  to  purchase  the  higher  priced
 rice  and  not  the  lower  priced  rice.

 Shrimatj  Renu  Chakravartty:  it  is
 enforced  in  Calcutta  in  the  ration
 shops.

 Shri  Kidwai:  The  prices  of  the  rice
 have  been  fixed  according  to  the
 quality.  There  are  three  qualities,
 coarse,  medium  and  fine,  And  _  then
 there  is  the  other  shop  where  people
 can  go  and  purchase  something  extra,
 over  and  above  the  ration  and  the
 price  is  the  economic  price,  that  is  the
 purchase  price.

 Shrimati  A.  Kale:  May  I  know  whe-
 ther  a  barter  system  has  been  follow-
 ed  in  importing  the  rice  and,  if  so,  may
 I  know  what  is  the  commodity  export-
 ed?

 Shri  Kidwai:  There  js  no  _  barter
 system  because  this  rice  was  purchased
 before  the  Mission  came  here.  And  at
 that  time  we  found  that  we  did  not
 require  more  rice.  But  the  Burma
 Government  have  kindly  agreed  to
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 reserve  for  us  5  lakh  tons  which  we
 can  get  whenever  we  require.

 Shri  G.  8,  Bharati:  May  I  know  whe-
 .ther  we  are  self-sufficient  in  food-

 grains?

 Shri  M.  V.  Krishnappa:  Yes,  we  are
 already  reaching  self-sufficiency  in

 rice.

 bri  Ramachandra  Reddi:  May  I
 know  at  what  rate  imported  rice  is
 going  to  be  sold  in  India—whether  it
 is  according  to  the  controlled  rate  or
 on  the  basis  of  the  imported  rate?

 Shri  Kidwai:  As  I  have  aJready  said,
 we  have  not  yet  had  the  necessity  of
 issuing  that  rice  in  the  market.  There-
 fore.  no  price  has  been  fixed.

 Shrimati  Renu  Chakravartty:  In
 view  of  the  hon,  Minister’s  statement
 may  I  know  whether  the  quantum  of
 rice  has  been  revised?

 Sari  Kidwai:  We  have  raised  the
 quantum  of  rice  in  every  State.  In
 Calcutta  itself  the  quantum  h  been
 raised  from  44  ounces  to  6  oufices  and
 in  some  States  where  it  was  only  2
 ounces  it  has  been  raised  to  4  ounces.
 Therefore,  throughout  the  country  the
 tice  portion  of  the  ration  has  been
 increased  in  the  last  twelve  months.

 Shri  N.  Sreekantan  Nair:  May  I
 know  in  view  of  the  statement  of  the
 hon.  Minister  that  53  lakh  tons  have
 been  reserved  for  India  and  in  view  of
 the  hon.  Deputy  Minister’s  statement
 that  this  year  they  would  not  get  down
 any  more  rice.  why  only  150,000  tons
 have  been  imported?  Is  it  because  we
 are  self-sufficient  or  we  expect  to
 import  from  other  countries?

 Shri  Kidwai:  ]  lakhs  tons  have
 been  procured  this  year.  With  this
 extra  procurement  we  have  been  able
 to  raise  the  portion  of  rice  rationing
 everywhere  in  the  country.  Where
 rice  movement  is  free  and  there  is  free
 market,  people  who  were  taking  wheat
 are  not  taking  wheat.  They  are  con-
 tent  with  rice.

 Shri  K.  C.  Sodhia:  What  profit  or
 loss  is  expected  to  be  made?
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 Shri  Kidwai:  I  think  hon.  Member
 should  realise  that  rice  is  imported  at
 Rs.  30/-  a  maund.  There  cannot  be
 any  profit.

 PuBLic  HEALTH  NuRSING  (DIPLOMA  COURSE

 404,  Shri  Gidwani:  Will  the  Minis-
 ter  of  Health  be  pleased  ६०  state:

 (a)  whether  it  is  a  fact  that  a  new
 Diploma  Course  in  Public  Health’
 Nursing  has  been  opened  at  the  All-
 India  Institute  of  Hygiene  and  Public
 Health,  Calcutta  from  lst  June,  1953,
 to  train  nurses;  and

 (b)  whether  Government  propose  to
 open  similar  courses  in  other  States
 of  India?

 The  Minister  of  Health  (Rajkumar?
 Amrit  Kaur):  (a)  Yes.

 (b)  There  is  no  proposal  at  present
 to  open  similar  courses  in  other  States.

 Shri  Gidwani:  May  I  know  what  are
 the  minimum  qualifications  necessary
 for  obtaining  the  diploma?

 The  Deputy  Minister  of  Healtiz
 (Sbrimati  Chandrasekhar):  The  candi-
 date  should  have  necessary  earlier
 training  in  nursing  and  possess  the
 Senior  Nursing  Certificate  from  the
 Nursing  Council.

 Shri  Gidwani:  What  will  be  the
 salary  paid  to  the  trainees  after  pass-
 ing  the  diploma  course?

 Shrimati  Chandrasekhar:  The  course
 has  only  just  started.

 Rajkumari  Amrit  Kaur:  The  salaries
 will  depend  upon  the  States.  These
 courses  are  open  to  students  from  ali
 Over  India  and  from  countries  belong-
 ing  to  the  South-East  Asia  Zone.

 Shri  Punnoose:  May  I  know  how
 many  nurses  are  trained  in  this
 institute?

 Rajkumari  Amrit  Kaur:  That  de-
 pends  upon  the  demand  from  the
 States.  I  believe  we  are  making
 arrangements  to  receive  about  060
 in  the  first  instance.
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 Shri  N.  Sreekantan  Nair;  May  I  know
 whether  there  is  any  educational  quali-
 fication  for  receiving  training?

 Rajkumari  Amrit  Kaur:  As_  the
 Deputy  Minister  has  already  told  the

 ,  House,  the  trainees  must  have  the
 requisite  certificates  of  nursing  and  in
 case  of  post  graduate  study  in  gynaeco-
 logy  and  obstetrics  they  must  be  fully
 qaualified  doctors.

 ConTRACT  SYSTEM  OF  LABOUR

 °405.  Shri  Gidwani:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  de-
 putation  from  Hyderabad  led  by  the
 Secretary  of  the  Central  Railway
 Hamals  Federation  waited  upon  the
 General  Manager  of  the  Central  Rail-
 way  and  protested  against  the  re-
 introduction  of  contract  system  of
 labour  for  loading  and  unloading  of
 the  goods  in  Railway  yards  on  the
 l9th  May,  1953;  and

 (b)  whether  the  deputation  urged
 the  Railway  authorities  to  consider
 the  advisability  of  entrusting  loading
 and  unloading  work  to  co-operatives
 run  by  the  Hamals  themselves?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  Yes.

 Shri  Gidwani:  What  was  the  original
 system?  Ig  it  a  fact  that  Railway

 authorities  have  been
 Hamals  for  loading  and  unloading  of
 things?

 Shri  Alagesan:  That  was  the  practice.
 Shri  Gidwani:  Why  is  it  that  the

 new  system  is  introduced  which  will
 lead  to  exploitation  and  corruption?

 Shri  Alagesan:  Because  the  Hamals
 were  not  amenable  to  discipline.

 Shri  Gidwani:  What  was  the  com-
 plaint  made  about  them?

 Shri  Alagesan:  They  served  not  only
 the  railways  but  also  the  public  and
 these  were  complaints  against  them.
 So  the  railway  decideg  to  introduce  the
 contract  system.
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 Shri  Vittal  Raét  may  I  know
 the  consideration  that  weighed  with
 the  Railways  to  introduce  the  contract
 system  at  Hyderabad  and  give  the  same
 to  a  resident  of  Delhi?

 Shri  Alagesan:  The  contractor  under-
 took  to  do  the  work  in  that  place  and
 he  was  given  the  contract.

 Shri  Vittal  Rao:  May  I  know,
 Sir,  wkether  housing  facilities  ana
 medical  treatment  facilities.  were
 granted  to  these  Hamals  previously?

 Shri  Alagesan:  They  are  not  railwav
 labourers.  They  are  independent
 workers.

 सेठ  गोबिन्द  दास  ;  हैदराबाद  के  सितरा

 और  भी  कहीं  क्‍या  इस  प्रकार  की  पद्धति  चल

 रही  हूँ  या  केवल  हैदराबाद  में  ही  हू  ?

 शी  अलगे शन:  और  जगहों  में  नहीं  है।

 Shri  M.  है.  Krishna:  Is  it  not  a  fact
 that  due  to  this  system  of  contract
 since  the  Mamals  are  paid  very  low
 regular  thefts  are  taking  place  in  the
 goods  yards  causing  a  great  loss  to
 the  Government?

 Shri  Alagesan:  My  information  is
 that  they  are  paid  the  same  wages  as
 before,  and  there  are  no  thefts.

 Shri  Kelappan:  Was  it  not  possible
 for  Government  to  get  reliable  con-
 tractors  from  Hyderabad  itself?

 Shri  Alagesan:  I  should  like  to  have
 notice  for  that  question.

 Om  Mitt  INDUSTRY.  t

 #409,  Shri  Dabhi:  Will  the  Minister
 of  Railways  be  pleased  to  refer  to
 starred  question  No.  775  asked  on  the
 ist  May,  953  and  state:

 (a)  whether  it  is  a  fact  that  the  re-
 duction  of  railway  freight  for  the
 transport  of  groundnut  has  given  en-
 couragement  to  the  oil  mill  industry
 as  against  the  ghani  oil  industry;  and

 (b)  if  so,  what  is  the  policy  of  Gov-
 ernment  regarding  mill  oil  vis-a-vis
 ghani  oil?
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 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  Govern-
 ment  are  not  aware  of  any  such  deve-
 lopment.

 (b)  Government’s  policy  is  not  to
 discriminate  between  mill  oil  and
 ghani  oil  industries  in  the  matter  of
 freight  rates.

 Shri  Dabhi:  Is  it  a  fact  that  Govern-
 ment  policy  is  not  to  encourage  ghani
 oil  ag  agaiust  mill  oil?

 Shri  Shahnawaz  Khan:  Government
 is  not  discriminating  between  the  two.

 DESPATCH  OF  FERTILISERS  FROM  SINDRI

 *410.  Shri  Gidwani:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  all  the  quantity  of
 ammonium  sulphate  was  despatched
 from  Sindri  to  various  States  before
 the  start  of  monsoons  to  be  made
 available  to  the  cultivators;

 (b)  whether  any  balance  had  been
 left;  and

 (c)  if  so,  what  was  the  quantity?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  Yes.  The
 quantities  of  fertilisers  required  by
 the  State  Governments  for  the  cur-
 rent  season  have  all  been  despatched
 before  the  commencement  of  the
 monsoon.  Sindri  had  an  opening  stock
 of  about  50,000  tons  on  the  Ist  of
 January,  953  and  produced  another
 140,000  tons  up  to  30th  June,  953

 thus  making  a  total  of  190,000  tons
 out  of  which  150,000  tons  have  al-
 ready  moved  from  Sindri.

 (b)  and  (c).  Since  the  production  of
 sulphate  of  ammonia  at  Sindri  is  a
 continuous  process,  there  is  bound  tu
 be  some  balance  at  all  times.  The
 present  balance  may  be  about  40,000
 tons.

 Shri  Gidwani:  Is  it  a  fact  that  it
 was  stated  in  a  press  communique
 dated  20th  May.  1953,  that  the  balan-
 ce  of  40,000  tons  was  expected  to  be
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 cleared  by  special  trains  in  three
 weeks?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  Every  arrangement
 has  been  made  to  move  the  stuff  by
 special  trains.

 Shri  8,  N.  Das:  May  I  know  whe-
 ther  the  hon.  Minister  is  in  a  posi-
 tion  to  state  the  quantity  of  fertilizers
 taken  by  these  States?

 Dr,  P,  8,  Deshmukh:  I  have  not  got
 those  figures.  I  think  I  had_  given
 them  to  the  House  the  other  day.

 Shri  A.  M.  Thomas:  In  view  of  the
 drawbacks  in  the  distribution  of  fer-
 tilizers  from  the  Central  Pool,  there
 was  a  proposal  for  Sindri  to  have  its
 own  marketing  organization  to  take
 over  distribution  responsibilities.  Is
 the  proposition  likely  to  materialise?
 If  so,  when?

 ‘Dr.  P.  8,  Deshmukh:  The  difficul-
 ties  were  of  a  temporary  nature.
 I  do  not  think  at  present  there  is
 any  difficulty.  There  has  been  in  the
 Papers  some  news  about  the  Sindri
 factory  taking  over  distribution.  I  do
 not  know  what  stage  that  has  reached.

 Shri  A,  M.  Thomas:  May  I  draw
 the  attention  of  the  hon.  Minister  to
 the  statement  contained  in  the  Cov-
 ernment  of  India  Ministry  of  Produc-

 tion  publication,  viz.,  “The  entire  pro-
 duction  of  Sindri  is  distributed
 through  a  fertilizer  pool  administer-
 ed  by  the  Food  and  Agriculture  Minis-
 try.  It  is  intended,  however,  that
 Sindri  will  constitute  its  own  market-
 ing  organization  to  take  over  distri-
 bution  responsibilities.”  What  does
 the  hon.  Minister  say  to  this  state-
 ment  contained  in  the  publication  of
 the  Production  Ministry?

 Dr.  P.  8,  Deshmukh:  That  state-
 ment  is  correct,  because  the  Sindri
 factory  has  been  intending  to  do  so
 for  a  long  time,  but  the  statement
 does  not  say  that  it  has  been  finalised.
 There  tras  been  such  a  proposal  which
 is  believed  to  be  under  consideration.

 Shri  Sarangadhar  Das:  May  I  know,
 Sir,  what  is  the  godown  space  for  stor-
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 ing  sulphate  of  ammonia  _  fertilizer,
 ang  whether  it  is  sufficient,  consider-
 ing  the  fact  that  during  monsoons
 the  offtake  will  be  considerably  de-
 creased?

 Dr.  P.  S.  Deshmukh:  It  would  be
 for  the  Production  Ministry  to  reply
 to  this,  but  I  have  known  that  they
 have  been  able  to  store  something
 like  70,000  tons.

 Shri  Gidwani:  Is  it  a  fact  that  the
 Pakistan  Government  took  delivery
 of  18,000  tons  for  East  Pakistan,  and
 have  they  paid  for  it?

 Dr.  ह  Deshmukh:  I  have  not  got
 any  information,  but  the  first  part  of
 the  question  is  probably  correct.

 Shri  Velayudhan:  How  many  of  the
 States  that  have  indented  have  taken
 their  quota  by  this  time?

 Dr.  P.  S.  Deshmukh:  Yes  most  of
 ther.  We  had  to  exercise  some  pres-
 sure  to  move  them  quickly.

 Shri  N.  M.  Lingam:  May  I  know,
 Sir,  whether  in  view  of  the  slow  off-
 take  of  ammonium  sulphate  from
 Sindri,  Government  propose  to  main-
 tain  the  present  tempo  of  output  of
 this  fertilizer?

 Dr.  P.  8,  Deshmukh:  The  offtaxe
 has  increased  considerably,  and  there
 is  ample  scope  both  under  the  Plan
 and  according  to  our  ideas  of  asking
 farmers  to  use  larger  quantities  of
 fertilizers.

 Shri  L.  N.  Mishra:  May  I  know
 whether  the  barter  system  of  distri-
 buting  fertilizers  has  been  introdu-
 ced  in  any  of  the  States?

 Dr.  P.  S,  Deshmukh:  There  is  no
 need  to  introduce  the  barter  system
 because  we  can.  give  the  fertilizer
 cheaper  than  one  maund  of  rice.  That
 was  my  calculation  in  the  beginning
 but  we  reduced  the  price  to  a  cons!-
 .derable  extent  by  which  the  barter
 would  not  be  very  profitable  to  the

 farmers.  They  can  pay  the
 price  which  is  lesser  than  the  price
 they  will  get  for  a  maund  of  rice.
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 Shri  Nageshwar  Prasad  Sinha:  May
 I  know  if  there  is  a  prejudice  among
 the  cultivators  that  the  continued
 use  of  these  fertilizers  will  totally
 spoil  their  land,  and  if  so,  whether
 Government  have  done  anything  to
 dispel  their  prejudice?

 Dr.  ड्,  8,  Deshmukh:  There  are
 some  out-of-date  experts  who  now
 and  again  write  articles  in  the  press
 condemning  the  use  of  fertilizers  and
 saying  as  if  we  are  pressing  the  use
 of  fertilizers  indiscriminately.  We
 are  trying  our  best  to  remove  that
 prejudice.

 Shri  8S.  N.  Das:  May  I  know  whe-
 ther  various  State  Governments  have
 been  asked  to  submit  reports,  or  whe-
 ther  they  have  submitted  reports,  as
 to  the  extent  of  fertilizers  that  has
 been  handed  over  to  the  agriculturists.
 and  has  been  used  by  them?

 Dr.  P.  8,  Deshmukh:  All  our  efforts
 are  directed  to  take  the  fertilizers  to
 the  door  of  the  peasant,  and  we  are
 doing  our  best  to  do  so.

 RAILway  TICKETS

 412,  Shri  Nageshwar  Prasad  Sinha:
 (a)  Will  the  Minister  of  Railways  be
 pleased  to  state  whether  the  railway
 booking  offices  have  any  instructions
 to  keep  in  view  the  maximum  sitting
 accommodation  while  issuing  tickets
 for  a  particular  train?

 (b)  Are  Satabdi  tickets  or  “travel  as
 you  like”  tickets  going  to  be  introduc-
 ed  as  a  permanent  feature  during
 festivals  and  melas?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  In  the

 case  of  train  originating  stations.
 which  are  generally  large  cities  and
 where  booking  offices  are  kept  open
 for  all  the  24  hours  and  tickets  are
 not  issued  for  any  particular  train,
 it  ig  not  possible  to  issue  ‘ickets
 keeping  in  view  the  maximum  sitting
 accommodation.  In  case  of  interme-
 diate  stations,  the  Guards  of  trains
 and  other  railway  officials  have  ad-
 ministrative  instructions  to  inform  the
 stations  ahead  that  particular  ‘rains
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 are  running  crowded  and  to  warn
 passengers  when  trains  run  badly  over-
 crowded;  some  Railways  also  regulate
 the  issue  of  tickets  from  intermediate
 stations.

 (b)  No,  Sir.

 सेठ  गोबिन्द  दास  :  क्‍या  माननीय  मंत्री

 जी  को  यह  मालूम  है  कि  जिस  समय  शताब्दी

 टिकट  और  इसी  प्रकार  के  दूसरे  टिकट  दिये

 गये  थे,  उस  वक्‍त  रेलों  में  बहुत  अधिक  भीड़

 हो  गयी  थी  और  भविष्य  में  ऐसे  मौक़ों  पर

 क्या  इस  बात  का  ध्यान  रक्खा  जायगा  कि  जब

 इस  तरह  के  टिकट  दिये  जायं,  उस  समय

 गाड़ियों  में  ज्यादा  बोगी  लगायी  जायं  ?

 भी  शाहनवाज  मां  :  गवर्नमेंट  कोई
 शताब्दी  टिकट  देने  का  इरादा  नहीं  रखती  t

 Shri  N.  Sreekantan  Nair:  Are  the
 Government  aware  that  this  system  of
 controlling  the  issue  of  tickets  at  in-
 termediate  stations  leads  to  corrup-
 tion,  bribery  and  travel  without
 tickets  as  hag  been  experienced  by  my
 own  self,  a  Member  of  this  House;
 when  I  was  not  issued  a  ticket  from
 Calicut,  I  had  to  travel  without  a
 ticket,  because  others  had  obtained

 tickets  from  the  blackmarket?

 Shri  S.  More:  On  a  point  of
 order,  Sir.

 सेठ  गोबिन्द  दास  :  कया  मेलों  के  वक्‍त  .  .

 Mr.  Deputy-Speaker:  When  a  point
 ef  order  is  raised...

 Shri  s.  S.  More:  One  hon.  Member
 has  confessed  to  have  committed  the
 offence.  Can  it  be-a  basis  for  a  pro-
 secution?

 Mr.  Deputy-Speaker:  All  _  856
 questions  are  hypothetical.

 सेट  गोविन्द  दास  :  क्‍या  मेलों  के  बक्स

 इस  बात  का  श्याम  रक्खा  जायगा  कि  कुछ

 अतिरिक्‍त  बोगियां  गाड़ियों  में  लगायी  जाय॑

 जिससे  कि  भीड़  न  हो  ?  हु
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 रेल  तथा  परिवहन  मंत्री  (भो  एल०  भरी

 शास्त्री)  :  महज़  बोगियां  ही  नहीं  लगायी

 जातीं,  बल्कि  नई  नई  गाड़ियां  और  स्पेशल

 ट्रेन  चलायी  जाती  है  ।

 Seth  Govind  Das  rose—

 Mr,  Deputy-Speaker:  Unless  I  call
 an  hon.  Member  he  ought  not  to  put
 a  question.

 श्री  एम०  एल०  दिये दी:  सेठ  गोविन्द  दास

 जी  के  प्रश्न  के  उत्तर  में  जो  आपने  बतलाया,

 तो  क्‍या  जोनल  टिकट  भी  नहीं  दद्दा  किये

 जायंगे  और  क्या  इस  बात  का  ध्यान  रक्खा

 जायगा  कि  भीड़  के  वक्‍त  गाड़ियों  में  और

 ज़्यादा  डिब्बे  जोड़े  जाय॑  ?

 श्री  एल०  थी०  शास्त्री  :  अगर  म!ननीय

 मेम्बर  यह  चाहते  हैँ  कि  भीड़  भी  न  हो  और

 जोनल  टिकट  भी  मिलें  तो  यह  ज़रा  मुशिकल

 सी  बात  है  -  हमने  इस  बार  भी  इस  बात  का

 ख्याल  रक्खा  और  नई  बोगीज़  वर्ग  रह  लगायीं,

 लेकिन  फिर  भी  हमारी  कोचेज़  इतनी  काफ़ी

 नहीं  है  कि  भीड़  को  बचा  सकें  ।  इस  लिये  कुछ

 तो  भीड़  को  सहन  करना  ही  पड़ेगा

 सेठ  अचर्लासह  :  क्‍या  माननीय  मंत्री  को

 मालूम  है  कि  मेलों  क ेअवसर  पर  लोग  बोगी

 की  छतों  पर  सफर  करते  ह  जिसकी  वजह  से

 गिरने  का  खतरा  रहता  है  |

 शी  दाहना  खां:  कहीं  कहीं  ऐसा

 होता  है  लेकिन  गवर्नमेंट  की  कोशिश  यही

 रहती  है  कि ऐसा  न  हो  t

 Shri  Barman;  May  I  know  which
 are  the  parts  of  the  country  from
 which  Government  have  received  re-
 ports  of  withholding  selling  of  tickets
 due  to  overcrowding  in  previous  sta-
 tions?

 Shri  Shahnawaz  Khan:  We  have  not
 received  any  information.

 Shri  Nageshwar  Prasad  Sinha:  May
 I  know  if  Government  propose  to  draw
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 up  a  specific  legislation  or  any  rule
 providing  check  against  undue  over-
 loading  and  overcrowding,  like  the
 motor  vehicle  rules?

 Shri  Shahnawaz  Khan:  That  is
 not  possible,  Sir,  but  the  guards  of
 trains  which  are  very  heavily  over-
 crowded  have  instructions  to  give  ad-

 vance  information  to  stations  ahead
 so  that  more  tickets  are  not  issued.

 Shrimati  A.  Kale:  May  I  know  if
 the  Government  is  contemplating  to
 have  bigger  compartments  for  women
 in  view  of  the  fact  that  they  have
 taken  to  travel  now?

 Shri  Alegesan:  They  are  not  gener-
 ally  overcrowded,  Sir.

 Shri  Raghavaiah:  In  view  of  the
 increasing  interest  of  the  travelling
 public  to  see  the  magnificent  achieve-
 ments  of  this  Government.........

 Mr.  Deputy-Speaker:  Why  all  this
 preamble?  He  must  ask  a  question  to
 elicit  an  answer.

 Shri  Raghavaiah:  Will  the  Govern-
 ment  consider  the  question  of  issuing

 Satabdi  tickets  and  on  all  such  oc-
 casions,  will  Government  see  _  that
 Passengers  do  not  suffer  because  of

 the  issue  of  Satabdi  tickets?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  Even

 when  the  present  Satabdi  tickets  were
 १  issued,  every  attempt  was  made  to

 have  new  bogies  attached,  and  «lso
 to  run  special  trains,  but  in  spite  of

 it  in  some  places  there  was  over-
 crowding.  That  could  not  be  helped.

 Shri  N,  Sreekantan  Nair:  Do  the
 Government  intend,  in  case  of  over-
 crowding  of  traffic  from  impor-
 tant  stations,  to  attach  special  bogies
 to  trains  rather  than  allow  the  pas-
 sengers  to  suffer?

 Mr.  Deputy-Speaker:  These  are  all
 suggestions  for  action.

 Several  Hon.  Members  rose—

 Mr.  Deputy-  Speaker:  This  है  a
 matter  in  which  every  one  of  us  is
 interested.  J  cannot  allow  every  one
 to  put  a  question.
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 Shri  Boovaraghasamy:  Are  the  Gov-
 ernment  aware  that  in  the  Grand
 Trunk  Express,  reserved  and  non-  re-
 served  ticket  holders  are  allowed  ६०
 sit  in  one  compartment,  and  if  so,
 what  is  the  meaning  of  reserving
 tickets?

 Mr.  Deputy-Speaker:  The  question
 will  not  be  taken  up.

 Shri  Boovaraghasamy:  This  is  a
 very  important  question,  Sir.

 Mr.  Deputy-Speaker:  Next  question.

 MECHANISATION  OF  Post  AND  TELEGRAPH
 DEPARTMENT

 #413,  Shri  Nageshwar  Prasad  Sinha:
 (a)  Will  the  Minister  of  Communica-
 tions  be  pleased  to  state  who  are  the
 two  experts  whose  seryices  have  been
 obtained  under  the  Colombo  Plan  to
 advise  on  the  mechanisation  of  the
 Post  and  Telegraph  Department?

 (b)  What  are  their  technical  attain-
 ments  and  previous  experiences?

 (c)  What  results  have  been  achjev- ed  in  respect  of  mechanisation  by
 their  expert  advice?

 The  Minister  of  Communicatiuns
 (Shri  Jagjivan  Ram):  (a)  The  two
 experts  are  officers  of  the  British  Post
 Office.  They  are  Mr.  Peter  Ellis
 Crawshaw  Smith,  Assistant  Staff  En-
 gineer  and  Mr.  Frank  Wyatt  Guenier.
 M.B.E.  Assistant  Postal  Controller,
 Class  I.

 (b)  Mr.  Guenier  is  a_  specialist
 in  postal  traffic.  He  studies  the  ebb  and
 flow  of  traffic  and  finds  out  if  mech-
 anisation  will  be  justified  in  any  par-
 ticular  case.  Mr.  Smith  is  an.  engi-
 neer  who  has  specialised  in  the  en-
 gineering  aspects  of  mechanical  de-
 vices  and  also  in  designing  them.  Both
 are  well  versed  in,  and  are  incharge
 of,  the  mechanised  postal  system  in

 the  British  Post  Office.

 (c)  They  have  studied  the  traffic
 trends,  the  peak  hours  of  foad,  the
 configuration  of  buildings  etc.  at

 Delhi/New  Delhi,  Kanpur,  Lucknow
 and  Calcutta  and  drew  up  their  re
 commendations.  These  recommenda-
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 tions  are  under  examination.  Simi-
 larly,  they  will  give  their  recommen-
 dations  for  Madras,  Bangalore,  Ah-
 medabad  and  Bombay  after  studying
 the  conditions  in  these  places.

 Shri  Nageshwar  Prasad  Sinha:  May
 I  know  the  amount  that  the  Govern-
 ment  of  India  are  to  spend  on  these
 two  experts?

 Shri  Jagjivan  Ram:  We  have  a  pro-
 vision  of  Rs.  30  lakhs  in  the  Five  Year
 Plan.

 Shri  Raghavaiah:  May  I  know  whe-
 ther  as  a  result  of  this  mechanisation

 of  the  pustal  and  telegraph  services,
 there  will  be  any  retrenchment,  and
 if  so,  what  is  the  approximate  figure
 likely  to  be?

 Shri  Jagjivan  Ram:  These  :nachani-
 cal  devices,  if  they  are  introduced,
 will  be  introduced  in  the  larger  post
 offices,  where  we  have  heavy  traffic.
 It  may  entail  a  certain  amount  of  re-
 duction  in  labour,  but  we  do  not  an
 ticipate  any  large  scale  or  apprecia-
 bla  retrenchment  arising  out  of  it.

 Shri  Nanadas:  May  I  know  whether
 the  Government  can  get  on......

 Mr.  Deputy-Speaker:  If  the  hon.
 Member  is  going  to  take  time  to  for-
 mulate  his  question;  I  will  proceed  to

 the  next  question.  Hon.  Members
 should  have  their  questions  ready,
 and  not  go  on  speaking,  trying  to
 formulate  questions.

 Shri  Nanadas:  May  I  know  whether
 the  Government  can  carry  on  the
 work  without  these  machines?

 Shri  Jagjivan  Ram:  Of  course,  we
 have  been  carrying  on,  but  the  in-
 troduction  of  mechanical  devices  will
 increase  efficiency  and  despatch  of
 work.

 OorgcaAuM  GOLD  MINING  COMPANY
 (CLOSURE)

 9416.  Shri  Vittal  Rao:  Will  tae  Minis-
 ter  of  Labour  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  permitted  the  Ooregaum
 Gold  Mining  Company  to  close  its
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 mine  in  Kolar  District  after  the  3lst
 May  1953;

 (b)  if  so,  the  reason  therefor;

 (c)  whether  Government  have  further
 permitted  the  lease  of  this  Company
 to  be  transferred  to  the  Champion
 Reef  Gold  Mines  (India)  Ltd.;

 (d)  the  assets,  including  reserves,
 depreciation  and  other  funds  and  pro-
 perties  belonging  to  the  Ooregaum
 Gold  Mining  Company;

 (e)  whether  Government  have  also
 laid  down  that  the  services  of  all  those
 working  in  this  mine  shall  be  transfer-
 red  to  the  Champion  Reef  Gold  Mines
 along  with  the  leases;  and

 (f)  whether  Government  have  en-
 sured  that  the  assets  and  the  reserves
 of  the  Ooregaum  Gold  Mining  Com-
 pany  are  kept  intact  until  the  em-
 ployees  of  the  Company  are  given
 their  fair  share  of  the  assets  and  re-
 serves  of  the  company?

 The  Minister  of  Labour  (Shri  च्  V.
 Giri):  (a)  and  (b).  Government  ac-
 cepted  the  view  of  the  Committee  ap-
 Pointed  by  them  to  enquire  into  the
 closure  of  the  mine,  namely  _  that,
 owing  to  a  serious  and  unavoidable
 decline  in  production,  the  steep  fall
 in  the  price  of  gold  and  the  exhaustion
 of  ore,  it  was  no  longer  practicable
 for  the  management  to  operate  the

 mine  profitably.  |

 (९)  Yes.  On  the  recommendation
 of  the  Committee,  the  Government  of
 Mysore  have  permitted  the  transfer
 of  the  lease  so  as  to  enable  exploita-
 tion  of  the  residuary  ore  in  the  rine.

 (d)  Information  has  been  called  for
 from  the  Mysore  Government  and
 will  be  placed  on  the  Table  of  the
 House  in  due  course.

 (e)  The  Committee  considered  that
 continued  employment  could  be  offer-
 ed  only  to  982  out  of  the  3,400  em-
 ployees  of  the  Ooregaum  Company.

 (f)  The  Committee  did  not  make
 any  recommendation  in  this  matter.
 It  has,  however,  made  elaborate  re-
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 commendations  regarding  the  nay-
 ment  of  compensation  to,  and  the  re-
 habilitation  of,  the  employees  to  whom
 re-employment  cannot  be  offered.  In
 suggesting  the  scales  of  compensatiun,
 the  Committee  has  fully  taken  into
 account  the  financial  capacity  of  the
 Company.  The  Committee’s  recom-
 mendations  have  been  accepted  by
 Government.  The  Company,  it  is
 learnt,  will  be  completing  all  pay-
 ments  due  to  retrenched  workers  by
 the  end  of  this  month.

 Shri  Vittal  Rao:  May  I  know  whe-
 ther  the  Government  are  aware  of
 the  fact  that  generally  these  gold
 mine  companies  are  declaring  a  divi-
 dend  of  ten  to  fifteen  per  cent.  every
 year?

 Shri  V.  V.  Girl:  I  take  the  informa-
 tion  from  the  hon,  Member.

 Shri  Punnoose:  Is  it  a  fact  that  the
 Government  did  not  look  into  these

 things  as  to  how  much  dividend  was
 disbursed  and  so  on,  before  the  mine
 was  finally  closed?

 Shri  V.  V.  Giri:  The  Committee  has
 looked  into  all  these  matters.

 RICE  FROM  THAILAND

 °47,  Sardar  A.  8.  Saigal:  (a)  Will
 the  Minister  of  Health  be  pleased  to
 state  how  many  tons  of  rice  and  of
 what  value  has  been  received  from
 Thailand  for  feeding  refugee  mothers
 and  children  under  the  United  Nations
 International  Children’s  Emergency
 Fund?

 (b)  To  which  part  of  the  country  is
 the  Siamese  Rice  being  sent?

 (c)  For  how  many  days,  according
 to  a  daily  ration  of  eight  ounces  will
 the  rice  last?

 The  Deputy  Minister  of  Health  (Shri-
 mati  Chandrasekhar):  (a)  953  tons  of
 Thailand  rice,  valued  at  $  i4,360,  out
 of  the  rice  received  as  a  donation  from
 the  United  Nations  International
 Children’s  Emergency  Fund,  were  dis-
 tributed  to  mothers  and  children
 amongst  displaced  persons  through  the
 Rehabilitation  Ministry,  during  the
 year  95l-52.
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 (b)  The  quantity  of  UNICEF  rice
 so  far  received  from  Thailand  has
 been  allocated  as  follows:—

 Rehabilitation  Ministry  953  tons.
 West  Bengal  1,280  tons.
 Madras  2,692  ¢ons.

 Travancore-Cochin  408  tons.
 Bombay  1,000  tons.

 Total  6,333  tons.

 (c)  On  an  average  each  mother  or
 child  is  to  be  given  eight  ounces  of
 rice  per  day  in  cooked  form.  The
 duration  of  the  feeding  prograrmme
 depends  on  the  number  of  beneficiaries
 included  in  a  distribution  scheme.

 सरदार  ए०  दस  सहगल  :  क्‍या  किसी

 दूसरे  देशों  से  भी  यूनाइटेड  नेशन्स  इस् टन  शील
 चिल्ड्रेन्स  इमर्जेन्सी  फंड  के  लिये  चावल

 रिफ्यूजी  माताओं  और  बच्चों  को  देने  के  लिये
 भेजा  गया  हैं  ?

 Shrimati  Chandrasekhar:  No,  Sir.

 Shri  Nageshwar  Prasad  Sinha:  Is
 the  quality  of  that  rice  inferior  or
 superior  to  that  of  medium-quality
 rice  of  India?

 Shrimati  Chandrasekhar:  I  have  no
 information.

 Shrimati  Renu  Chakravartty:  .t  was
 tated  by  the  hon.  Deputy  Minister

 that  it  was  supplied  in  a  cooked  form.
 May  I  know  what  was  the  machinery
 through  which  this  has  been  distri-
 buted  in  West  Bengal?

 Shrimati  Chandrasekhar:  It  is  sent
 to  the  State  Governments,  and  distri-
 buted  to  various  organisations,  and
 they  have  it  distributed  to  the  mothers
 and  children  in  the  cooked  form.

 Shri  N.  Sreekantan  Nair:  Have  the
 Government  made  any  enquirieg  as  to
 whether  this  rice  has  been  given  real-
 ly  to  the  mothers  with  children,  or
 has  been  utilised  for  some  other  pur-
 pose?

 Shrimati  Chandrasekhar:  There  is
 no  reason  to.  doubt  that.
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 WEATHER  BULLETINS

 *419,  Shri  S.  C,  Samanta:  (e)  Will
 the  Minister  of  Communications  be
 pleased  to  state  through  how  many
 coastal  radio  stations,  weather  bulletins
 for  shipping  are  issued  by  the  main
 meteorological  offices?

 (b)  What  are  the  special  works  done
 by  the  Weather  ,Centre  at  Poona  for
 the  guidance  of  naval  vessels?

 (c)  When  was  the  scheme  of  float-
 ing  meteorological  observatories  for
 furnishing  reports  launched?

 (d)  How  is  it  working  at  present?

 The  Minister  of  Communications
 (Shri  Jayjivan  Ram):  (a)  3,  namely

 at  Bombay,  Calcutta  and  Madras.

 (b)  The  Weather  Centre  at  Puuna
 issues  India  Fleet  synoptic  messages
 twice  daily  specially  for  the  use  of
 naval  vessels.  In  addition,  India  Wea-
 ther  Bulletins  and  surface  and  upper

 air  analyses  issued  by  this  centre  are
 also  available  for  use  by  such  vessels.

 (c)  In  1948.

 (9)  The  scheme  has_  proved  useful
 in  providing  reliaple  metecrological
 observations  from  the  ocean  area.  92
 ships  of  different  categories  are  at
 present  reporting  weather  observa-
 tions.

 Shri  8,  C.  Samanta:  May  I  know
 whether  the  Government  have  under
 consideration  any  proposal  to  start
 more  coastal  radio  stations  in  India?

 Shri  Jagjivan  Ram:  We  have  been
 relaying  these  messages  from  other
 centres,  and  they  relay  in  turn.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  number  of  floating  meteo-
 rological  observatories  has  incressed

 ince  19472,

 Shri  Jagjivan  Ram:  We  are  making
 efforts  to  enlist  the  co-operation  of
 more  ships,  for  this  purpose.

 Shri  Velayudhan:  May  I  know  whe-
 ther  there  were  any  complaints  that
 the  forecasts  were  usually  on  the
 wrong  side?
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 Shri  Jagjivan  Ram:  I  am  afraid
 the  hon.  Member  has  not  followed  the
 question.  There  is  no  question  of
 forecast  at  all  here.

 Shri  Velayudhan:  Is  it  not  weather
 forecast?

 Shri  Jagjivan  Ram:  It  is  not  weather
 forecast.  We  obtain  the  data  :egard-
 ing  the  conditions  in  the  sea,  and  we
 pass  them  on  to  the  vessels.  There
 is  no  forecast  at  all.  It  is  just  a  read-
 ing  of  the  conditions  there.

 Shri  S.  C.  Samanta:  May  I  know
 how  many  warnings  were  sent  to  the
 ships,  regarding  cyclonic  weather  in
 1953?

 Shri  Jagjivan  Ram:  I  require  notice.

 VANASPATI

 #421,  Pandit  M.  B.  Bhargava:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  steps,  if  any,  taken  by  the
 Government  of  India  to  avoid  adultera-
 tion  of  pure  ghee  with  hydrogenated
 vegetable  oil;

 (b)  the  effect  thereof;  and

 (c)  whether  the  Government  of  India
 have  been  able  to  find  out  any  edible
 harmless  colour  for  colourisation  of

 the  hydrogenated  vegetable  oil  to  eli-
 minate  its  chance  of  adulteration  with
 pure  ghee?

 The  Minister  of  Agriculture  (Dr.
 P.  8.  Deshmukh):  (a)  The.  Govern-
 ment  of  India  have  taken  the  folluw-
 ing  steps  to  check  adulteration  of
 pure  ghee  with  vanspati:—

 l.  It  is  obligatory  to  add  at  least  5
 per  cent.  of  sesame  oil  in  vanaspati.
 This  incorporation  of  sesame  oil  in
 vanaspati  makes  it  possible  to  detect,
 by  means  of  a  simple  chemical  test.
 the  adulteration  of  ghee  with  vanas-
 pati.

 2.  Each  batch  of  vanaspati  produced
 by  a  factory  is  required  to  be  certi-
 fled  by  the  factory  chemist  to  the
 effect  that  the  same  conforms  to  the
 required  sesame  oil  test.  The  facto-
 ries  are  also  required  to  maintain  a
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 record  of  sesame  oil  test  of  each  batch
 of  vanaspati  produced  by  them  for  ins-
 pection  and  check.

 3.  No  colour  or  flavour  resembling
 the  colour  or  flavour  of  ghee  can  be
 added  to  vanaspati.

 4.  The  State  Governments  have  been
 asked  to  instruct  the  local  bodies  to
 make  extensive  use  of  this  chemical
 test  to  detect  adulteration  of  ghee
 with  vanaspati.

 5.  It  is  an  offence  to  stock  or  sell
 vanaspati  on  the  same  premises  where
 ghee  is  stocked  or  sold.

 (b)  The  use  of  vanaspati  as  an  adul-
 terant  of  ghee  would  appear  to  be  on
 the  decrease.

 (c)  Not  yet.  Research  for  a  suita-
 ble  colour  continues.

 सेठ  गोबिन्द  दास  :  क्‍या  माननीय  मंत्री
 जी  को  यह  बात  मालूम  है  कि  इस  सम्बन्ध  में

 जो  कार्य  अब  तक  हुआ  हूँ  उससे  शुद्ध  थी  में

 वनस्पति  का  मिलाया  जाना  रुक  नहीं  रहा

 है,  और  इसका  क्‍या  कारण  है  कि  अब  तक
 रंग  की  खोज  नहीं  हो  सकी  जबकि  वैज्ञानिकों
 ने  ऐटम  बम  के  सदृश  बिम्ब  भी  अब  तक  निकाल

 लिये  हे  ?

 कृषि  मंत्री  (डा०  पी०  एस०  देशमुख)  :

 शायद  यह  वैज्ञानिकों  की  कमज़ोरी  है  कि  वे

 इस  विषय  में  हमें  कोई  अच्छी  सलाह  नहीं
 दे  सके  हे  ।  यह  तो  मालूम  है  कि  एडल्टरेशन

 बहुत  कम  हो  रहा है  ।  रुक  जाने  की  भी  सम-

 भावना  हैं।  म॑  समझता  हूं  कि  ऐसा  हो  जायगा।

 हठ  गोबिन्द  दास  :  यह  कब  तक  आशा

 की  जाती  &  कि  रंग  की  खोज  हो  सकेगी  और

 यह  खोज  कितने  दिनों  से  चल  रही  हूँ  ?

 डा०  ची०,  एस०  देशमुख  :  माननीय

 मेम्बर  साहब  ने  खुद  बतलाया  कि  एक  तरफ

 तो  एंटी  बम  बन  रहा  है  मगर  यह  खोज  नहीं
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 हो  रहीं  है  ।  में  नहों  कह  सकता  कि  यह  खोज

 कब  तक  हो  सकेगी  |

 Shri  Dabhi:  Will  the  Government
 give  some  facts  and  figures  to  show
 that  there  hag  been  decrease  in  adul-
 teration,  and  may  I  also  know......

 Mr.  Deputy-Speaker:  Jiow  many
 questions  in  one  question?  Only  one
 question  at  a  time.

 Dr,  P.  S.  Deshmukh:  [  have  no
 facts  and  figures  here,  Sir,  but  I  be-
 lieve  that  the  steps  that  we  have
 taken  are  so  important  and  so  effec
 tive  that  there  has  been  a  decrease.

 Shri  द  C.  Samanta:  May  I  know
 whether  it  is  a  fact  that  the  Dehra
 Dun  Research  Institute  has  manu-
 factured  chlorophyll  from  vegetapies

 etc.,  which  can  be  used  to  colourise
 vanaspati?  May  I  know’  whether
 Government  have  experimented  it  be-
 cause  it  has  been  manufactured  long
 ago?

 Dr.  P.  s.  Deshmukh:  Yes,  Sir,  we
 have  experimented  and  found  it  un-
 suitable.

 Shri  Muniswamy:  May  I  know,  Sir,
 whether  this  work  has  been  under-
 taken  by  any  Research  Institute  of
 our  Government,  and  if  so,  with  what

 results?

 Dr.  P.  8,  Deshmukh:  The  Institute
 just  now  mentioned  has  undertaken
 it  and  there  are  other  places  also
 where  it  is  undertaken.

 Shri  Sarangadhar  Das:  May  I  know
 considering  the  fact  that  facts  and
 figures  are  not  available  witn  the
 Minister.  how  he  bases  his  belief  that
 adulteration  is  on  the  decrease?

 Dr.  P.  8,  Deshmukh:  I  have  already
 stated,  Sir,  that  we  have  made  it  com-
 plusory  that  a  certain  amount  of  se-
 same  oil  should  be  added  to  v::nas-
 pati  with  the  result  that  it  is  now
 very  easy  to  detect  adulteration.  State
 Governments  have’  also  been  askcd
 to  make  use  of  this  test  so  as  to  de-
 tect  adulteration.  I  think  this  is  a
 sufficient  deterrent  from  which  we
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 could  conclude  that  there
 decrease.

 has  been

 Shri  Dabhi:  May  I  know  whether
 it  is  not  a  fact  that  the  hon.  Minister
 himself  once  replied  to  my  question
 that  adulteration  was  going  on  on  a
 large  scale?

 Dr.  P.  8,  Deshmukh:  The  situation
 has  altered  since,  Sir.

 सेठ  गोविन्द  दास।  एक  संवार  भ  और

 पूछना  चाहता  हूं  ।

 Mr.  Deputy-Speaker:  No,  no.  I  am
 sorry.  Next  question.

 RE-IMBURSEMENT  OF  MEDICAL  ‘.HARGES

 4422,  Pandit  M.  B.  Bhargava:  Will
 the  Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  part  (c)  of
 Starred  Question  No,  895  asked  on
 the  6th  May,  953  and  state  what  deci-
 sion  has  been  taken  to  recognise  the
 female  section  of  the  Government
 Civil  Hospital,  Ajmer  for  purpose  of
 reimbursement  of  medical  expenses  in-
 curred  on  the  treatment  of  family
 members  of  Railway  employees  work-
 ing  on  the  Western  Railway  at  Ajmer?

 The  Deputy  Minister  of  Rallways
 and  Transport  (Shri  Alagesan):  It  has

 been  decided  that  the  women’s  section  of
 the  Victoria  Government  Civil  Hos-
 pital,  Ajmer,  should  not  be  recognised
 for  the  purpose  of  reimbursement  of
 ‘medical  expenses  incurred.  on  the
 treatment  of  the  members  of  the
 family  of  railway  servants  of  the
 ‘Western  Railway  at  Ajmer,  as  this
 Hospital  is  not  a  ‘Government  Hospi-
 tal  for  Women’  but  a  general  hospital.

 Pandit  M.  B.  Bhargava:  May  3)
 know.  Sir,  what  alternative  arrange-
 ment  has  been  made  for  _  the  trent-
 ment  of  the  members  of  the  family
 of  railway  servants  in  Ajmer?

 Shri  Alagesan:  Yes,  Sir.  There  is
 a  railway  hospital  at  Ajmer  with  58
 beds.  Also  there  is  a  Govern-
 ment  Women’s  Hospital  in  Ajmer
 which  is  available.
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 HOSPITALS  IN  RUSSIA

 #423,  Shri  P.  C.  Bose:  (a)  Will  the
 Minister  of  Health  be  pleased  to  state
 whether  she  visited  any  hospital  in  any
 industrial  area  in  Russia?

 (b)  If  so,  what  are  the  distinctive
 features  of  such  hospitals  in  Russia?

 (c)  What  are  the  special  diseases  for
 which  they  go  to  the  said  hospitals?

 (d)  Are  the  hospitals  in  Russia  as
 full  as  in  India?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Yes.

 (b)  Hospitals  in  Russia  are  run  by
 and  large,  on  the  same  lineg  as  thuse
 in  otger  European  countries.  Lhus,
 every  hospital  has  medical  and  sur-
 gical  sections,  X-Ray  and  laboratory
 services,  special  departments  like  Eye,
 Ear,  Nose  and  Throat,  Skin,  Dentistry
 and  more  especially,  full-fledged  faci-
 lities  for  physiotherapy.  Indoor  ac-
 commodation  varies  according  to  local
 needs.

 (c)  There  are  no  diseases  peculiar
 to  Russians.

 (d)  The  hospitals  visited  by  me
 were  quite  full.  But  I  never  saw  a
 large  number  of  people  waiting  for
 examination  as  is  the  case  in  al]  our
 hospitals  in  India.

 Shri  P.  C.  Bose:  What  is  the  size  of
 the  hospitals—the  number  of  beds?

 Mr.  Deputy-Speaker:  It  varies  ac-
 cording  to  the  locality  and  needs.

 Shri  N.  M.  Lingam:  May  I  know  if
 the  hon.  Minister  visited  any  mental
 hospitals  in  Russia?  If  so,  what  is
 the  nature  of  the  maladies  treated
 therein?

 Mr.  Deputy-Speaker:  The  nature  of
 the  malady  is  madness.

 Shrimati  Renu  Chakravartty:  The
 hon.  Minister  mentioned  about  the
 distinctive  features  of  the  huspitals.
 Is  the  Minister  aware  of  the  p-sophy-
 lactic  section  in  the  hospitals  which  is
 a  very  distinctive  feature  of  Russian
 hospitals?
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 Rajkomari  Amrit  Kaur:  Prophylac-
 tic  treatment  is  included  in  Physiothe-
 rapy,  which  includes  prophylaxis.  I
 would  have  the  hon,  Member  remem-
 ber  that  prophylaxis  is  done  more
 outside  hospitals  than  in  hospitals.

 Shri  Muniswamy:  May  I  know  whe-
 ther  the  Deputy  Minister  of  Health
 has  any  proposal  to  visit  Russia?

 Mr.  Deputy-Speaker:  That  does  7१०
 arise  out  of  this.

 Shri  Velayudhan:  May  I  know,  Sir.
 what  steps  the  hon.  Minister  has  taken
 to  prevent  overcrowding  in  hospitals
 in  India?

 Rajkumari  Amrit  Kaur:  As_  time
 goes  on,  more  and  more  hospitals  will
 have  to  be  provided.

 सरकार  ए  एस  सहगल  :  माननीय

 मंत्राणी  महोदया  ने  अभी  जो  जो  दौरा  रूस

 का  किया  है  उससे  जो  तजुर्बा  उन्होंने  प्राप्त

 किया  है,  क्या  उसे  माननीय  सदस्यों  के  सामने

 रखने  की  कृपा  करेंगी  ?

 Mr.  Deputy-Speaker:  There  igs  a
 meeting  fixed  for  the  22nd.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  whether  the  hon.  Minister  has
 found  private  medical  practitioners  in  4
 Russia  as  in  India?

 Rajkuniari  Amrit  Kaur:  There  ir
 no  ban  on  private  practice,  Sir,  as
 suck.  But  in  view  of  the  fact  that
 all  kinds  of  treatment  can  be  had  at
 the  poly-clinics  and  hospitals,  private

 practice  has  ipso  facto  come  to  an  end.

 Shri  Veeraswamy:  May  I  know  whe-
 ther  the  hon.  Minister  proposes  to  in-
 troduce  in  our  hospitals  any  reforms
 on  the  lines  of  medical  arrangements
 in  Russia?  -

 Rajkumari  Amrit  Kaur:  I  would
 have  the  hon.  Member  remember  that
 I  have  no  hospitals  under  me.  They

 are  practically  all  under........
 Shri  Nanadas:  May  I  know,  Sir,

 whether  the  Minister  contemplates

 2  AUGUST  953  Oral  Answers  §22

 to  issue  a  booklet  regarding  her  ex-
 periences  in  Russia?

 Mr.  Deputy-Speaker:  It  is  a  sug-
 gestion  for  action.  The  hon.  mem-
 ber  may  go  and  talk  to  the  Minister.

 WaTEeR  SUPPLY  IN  JHARIA  COAL-FIELDS

 426,  Shri  P.  C.  Bose:  Will  the  Minis-
 ter  of  Labour  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  water  supply  arrangements
 for  the  Jharia  Coal-flelds  have  become
 inadequate  on  account  of  increase  in
 the  population;

 (b)  what  arrangements  Government
 are  making  to  augment  the  water
 supply  to  the  coal-flelds  of  Jharia:  and

 (c)  how  long  it  will  take  to  complete
 the  new  arrangements?

 The  Minister  of  Labour  (Shri  V.  V.
 Girl):  (a)  Yes,  Government  are
 aware  that  the  water  supply  arrange-
 ments  for  Jharia  coalfields  are  not  ade-
 quate.

 (b)  The  responsibility  for  arranging
 adequate  supply  of  water  to  the  coal-
 fields  rests  primarily  with  the  State
 Government.  The  Government  ~  of
 Bihar  have  approved  a  scheme  pre-
 pared  by  the  Jharia  Water  Board  for
 drawing  water  from  the  Damodar

 river  at  an  estimated  cost  of  about
 Rs,  75  lakhs.  In  order  to  help  the
 Government  of  Bihar  to  complete

 the  scheme,  Central  Government  have
 sanctioned  grant-in-aid  of  Rs.  5  lakhs
 and  a  loan  of  Rs.  30  lakhs  from  the
 Coal  Mines  Labour  Welfare  Fund.

 (c)  The  Government  of  Bihar  hope
 to  complete  the  scheme  in  about  3  to
 4  years.

 Dry  Dock  AT  VISAKHAPATNAM

 428.  Shri  K.  C.  Sodhia:  (a)  Will
 the  Minister  of  Railways  be  pleased
 to  state  the  total  cost  for  the  construc-
 tion  of  a  dry  dock  at  Visskhapatnam
 as  recommended  by  the  Nationu!  Har-
 bour  Board?

 (b)  Have  Government  approved  of
 the  plan?
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 (c)  If  so,  what  is  the  budget  pro-
 vision  for  its  execution  during  the  year
 ‘1953-54?

 (d)  What  is  the  agency  likely  to  be
 used  for  this  purpose?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No  detailed  estimate  for  the  construc-
 tion  of  a  Dry  Dock  at  Visakhapatnam
 has  yet  been  drawn  up,  but  it  is  ex-

 pected  that  the  new  Dry  Dock  would
 not  cost  less  than  Rs.  |  crore.

 (b)  No.

 (c)  and  (da).  Do  not  arise.

 Shri  K.  C.  Sodhia:  What  additional
 advantages  are  to  be  derived  from:
 the  construction  of  this  dock?

 Shri  Alagesan:  Now  ships  have  to
 be  sent  to  Calcutta  for  dry  docking
 from  Visakhapatnam  and  this  dry
 dock  will  give  a  lot  of  facilities.

 Shri  Nanadas:  May  I  know  the
 reasons  for  not  approving  this  plan?

 Shri  Alagesan:  There  is  no  plan,
 Sir.

 Foop  Stocks  in  Bomsay  Docks

 *430.  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  nleased  to  state:

 (a)  the  quantity  of  foodgrains  un-
 loaded  in  the  Bombay  Docks  in  the
 months  of  May,  June  and  July,  1953;

 (b)  whether  it  is  a  fact  that  large
 quantities  of  food  grains  have  accu-
 mulated  in  the  Docks;

 (c)  whether  it  is  a  fact  that  this  accu-
 mulation  is  due  to  the  fact  that
 various  State  Governments  have
 failed  to  lift  the  quota  allotted  to
 them;  and

 (d)  if  so,  the  reason  therefor?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  The  quantity  of  foodgrains  unload-
 ed  in  the  Bombay  Docks  during  the
 months  of  May,  June  and  July  953
 was  107,255,  70.45  and  104.578  tons
 respectively.
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 (b)  There  was  no  large  accumula-
 tion  in  the  Docks  during  the  period
 May  to  July  1953.

 (९)  In  view  of  the  reply  to  Part  (b)
 of  the  Question  this  does  not  arise.

 (d)  This  does  ‘not  arise.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know,  Sir,  whether  some  of  the
 State  Governments  refused  to  lift
 their  quota  because  the  quality  of
 the  grain  was  not  good?

 Shri  M.  V.  Krishnappa:  It  is  not
 true.

 Shrimati  Jayashri:  May  I  know  whe-
 ther  there  was  any  wastage  due  to
 heavy  monsoon?

 Shri  M.  V.  Krishnappa:  Due  to  mon-
 soons  there  will  always  be  a  nominal
 wastage  in  the  docks.  This  year
 there  was  no  extraordinary  wastage
 on  account  of  the  monsoon  rains  be-
 cause  we  took  proper  action  and  re-
 moved  the  grains  in  proper  time.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether  the  Bihar  Govern-
 ment  refused  to  lift  their  quota?

 Shri  M.  V.  Krishnappa:  Bombay
 docks  have  nothing  to  do  with  the
 Bihar  Government.

 Shrimati  Tarkeshwari  Sinha:  No,
 Sir.  Rains  came  and  the  Bihar  Gov-
 ernment  who  were  given  permission
 refused  to  lift  their  quota.  I  want  40
 to  know  whether  the  Bihar  Govern-
 ment  refused?

 hri  M.  V.  Krishnappa:  Only  Bom-
 bay,  Mysore  and  Hyderabad  Govern-
 ments  are  allotted  from  the  Bombay
 docks  and  the  Bihar  Government  get

 their  allotment  from  the  Calcutta
 docks.  So  the  question  of  Bihar,
 Government  refusing  or  not  refusing
 does  not  arise  here.

 Shri  K.  K.  Basu:  What  is  the  per-
 centage  of  wastage  to  the  total  quan-
 tity  of  foodstuffs  available?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  It  nas  not  been
 admitted  that  there  has  been  any  ex-
 traordinary  wastage.  न

 od
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 Shri  K.  K.  Basu:  What  is  the  per-
 ‘centage  of  wastage  in  this  particular
 ‘transaction?

 Shri  Kidwai:  There  was  no  wastage
 in  this  particular  transaction.

 WEATHER  BULLETINS

 9434,  Shri  Barman:  (a)  Will  the
 Minister  of  Communications  be  pleased
 to  state  the  number  of  Weather  Bulle-
 tins  broadcast  for  farmers  during  the
 six  months  ending  June,  19538?

 (b)  In  how  many  cases,  if  any,  the
 check  reports  had  contradicted  the
 forecasts?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  (a)  905.

 (b)  Out  of  40  bulletins  recently
 checked  in  a  sample  verification,  60
 er  cent.  were  found  correct;  33  per
 cent.  partially  correct  and  the  te-
 maining  7  per  cent.  wrong.

 Shri  Barman:  Are  these  bulletins
 issued  by  the  Delhi  Observatory  for
 the  whole  of  India  or  are  there  re-
 gional  stations  responsible  for  the  se-
 parate  regions?

 Shri  Jagjivan  ham:  There  are  re-
 gional  offices  as  well.  They  pass  on

 their  observations  ‘to  the  Central
 office;  from  the  Central  office  they
 are  passed  on  to  the  All-India  Radio
 and  broadcast  from  a  large  number
 of  stations.

 Shri  Barman:  Which  are  the  region-
 al  stations  in  whose  cases  the  discre-
 pancies  have  been  noted?

 Shri  उनचन  Ram:  Sir,  it  {s  very
 difficult  to  say;  I  have  not  got  that
 4nformation  now.

 Shri  Velayudhan:  May  I  know  whe-
 ther  there  were  any  serious  complaints

 ‘ty  newspapers  that  mostly  the  fore-
 cast  is  going  wrong?

 Mr,  Deputy-Speaker:  He  has  given
 the  figures.

 Shri  Jagjivan  Ram:  Well,  Sir,  that
 jis  not  correct.  Where  the  forecasts
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 are  of  a  general  nature  and  cover  a
 larger  area,  the  incidence  of  their
 not  coming  true  ig  rather  large.  On
 the  whole,  in  such  cases  the  percen-
 tage  of  messages  not  coming  true  is
 10.

 Shri  T.  K..  Chaudhuri:  In  view  of
 the  fact  that  the  weather  broadcasts

 published  in  newspapers  hardly  reach
 the  people  of  the  villages,  do  the  Gov-
 ernment  have  any  proposal  under  con-
 sideration  for  a  large-scale  distribution
 of  receiving  sets  so  that  farmers  may
 get  the  broadcasts  in  time  and  derive
 real  benefit?

 Shri  Jagjivan  Ram:  Well,  Sir,  as  I
 have  said,  these  forecasts  are  broadcast
 by  22  radio  stations  in  7  different  lan-
 guages.  But,  still  I  know  that  this
 does  not  cover  all  the  rural  areas,  ff
 any  farmer  is  interested,  we  send  this
 information  directly  to  tim  by  tele
 gram  on  payment  of  Rs.  12/-  per
 month.  We  also  seek  the  co-operation
 of  the  State  Governments  in  broad-
 casting  these  messages.

 कलकते  की  हड़ताल

 “४३५,  भी  रघुनाथ  सिंह:  (क)
 क्या  रेल  मंत्री  यह  बसलाने  की  कृपा  करेंगे  कि

 १५  जुलाई,  १९५३  को  कलकते  में  जो  ट्राम वे
 विरोधी  प्रदर्शन  हुए  उनके  कारण  रेलवे  को

 कितनी  हानि  हुई  ?

 (ख)  क्या  रेलवे  के  डब्बों  में  आग  लगा

 दी  गयी  थी  ?

 (ग)  मदि  हां,  तो  उनकी  संख्या  क्या  है  ?

 (घ)  रेलवे  यातायात  को  ठप्प  करने

 के  लिये  क्‍या  हड़तालियों  ने  कोई  प्रयास  किया

 था?  *

 (कु)  क्‍या  कोई  रेलगाड़ी  रोकी  गयी

 थी?

 (ज)  हड़ताल  के  कारण  कितनी  ट्रेनें
 रोक  ली  गयीं,  अथवा  वे  उस  दिन  विलम्ब  से

 चलीं?
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 The  Parliamentary  Secretary  to
 The  Minister  of  Railways  and  Traus-
 port  (Shri  Shabnawaz  Khan):  (a)
 Rs.  625/-  approximately.

 (b)  and  (c).  The  cushions  of  a
 carriage  were  set  on  fire  resulting  in
 slight  damage.

 (a)  Yes.

 (e)  Yes.

 (f)  55  traing  were  cancelled  and
 the  running  of  02  trains  wag  dis-
 located.

 Mr.  Depnty-Speaker:  Question  No.
 436.

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  Nay
 I  answer  all  the  three  questions,  436
 to  438;  they  are  all  inter-related?

 Mr.  Deputy-Speaker:  Yes

 SHORT  Supply  OF  RAILWAY  WAGONS

 *436.  Shri  Deogam:  Will  the  Minis-
 ter  of  Raflways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  sup-
 plies  of  railway  wagons  are  less
 than  the  demand  of  the  present  ship-
 pers  of  iron  ore;  and

 (b)  the  percentage  of  supplies  of
 ‘wagons  compared  to  demand  for  the
 export  of  ore  in  Barajamda  area?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.

 (b)  The  percentage  of  wagon
 supplies  to  the  requirements  _regis-
 tered  varied  between  50  and  72  dur-
 ing  *the  period  from  Ist  July  to  5th
 August  1953.

 K.  P.  Docks

 *487.  Shri  Deogam:  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state
 the  date  from  which  the  system  that
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 unless  a  party  had  a  plot  for  storage
 of  ore  at  K.  P.  Docks,  it  could  not  get
 transport  facilities  for  booking  of  ore
 to  K.  P.  Docks  was  introduced?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):
 Since  April  95l.

 FACILITIES  FOR  STORAGE  OF  ORE

 *438.  Shri  Deogam:  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state:

 (a)  whether  some  of  the  present
 applicants  for  storage  space  for  ore  in
 Calcutta  Port  are  mine-owners  and
 the  mines  are  at  their  disposal  from
 or  before  95l;

 *  (b)  whether  all  the  present  depot
 holders  for  ore  in  Calcutta  Port  are
 shippers;  ¢

 (c)  if  not,  what  action  Government
 have  taken  against  non-shippers  of
 ore  who  are  enjoying  facilities;  and

 (d)  the  name  of  the  authority  who
 is  to  withdraw  the  facilities?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Some  of  the  applicants  claim  to  be
 mine-owners.

 e

 (b)  Out  of  the  27  depot  helders  at
 present  having  storage  dumps  in  the
 Dock  area,  4  have  declared  them-
 selves  as  mine  owners,  7  are  not  mine
 owners  and  the  remaining  6  have  not
 given  any  information.  Shipment.  of
 ores  is  effected  in  the  name  of  the
 depot  holders  or  their  managing.
 agents.

 (c)  and  (d),  It  is  proposed  to  revise
 the  system  of  export  licensing  for  iron
 ore  and  manganese  ore  in  the  light
 of  the  availability  of  transport
 and  other  relevant  considera-
 tions.  When  the  new  system
 comes  into  force,  wagons  will  be
 allotted  on  the  basis  of  the  export
 quota  held  by  each  party  and  the
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 dumping  space  in  the  Port  area  will
 be  made  available  to  parties  according
 to  actual  requirements.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 DBVELOPMENT  OF  ५  VOICE  FREQUENCY
 REPEATER  ”  AND  ‘“T'RANSMISSION  MEA-

 SURING  Set

 *402.  Dr.  Ram  Subhag  Singh:  (a)
 Will  the  Minister  of  Communications
 be  pleased  to  state  whether  it  is  a
 fact  that  developments  are  being
 effected  of  the  ‘‘Voice  Frequency  Re-
 peater”  and  “Transmission  Measur-
 ing  Set”  at  the  Indian  Telephone  In-
 dustries,  Bangalore?

 *(b)  If  so,  when  will  their  proto-
 types  be  ready  for  field  trials?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  (a)  Yes.

 (b)  The  prototypes  are  ready  and
 are  under  observation  in  the  Indian
 Telephone  Industries.  They  will  be
 sent  for  field  trial  in  the  course  of  the
 next  3  months,

 Supply  oF  WAGONS

 #403,  Dr.  Ram  Subhag  Singh:  (a)
 Will  the  Minister  of  Railways  be  pleas-
 ed  to  state  whether  there  has  been
 any  improvement  since  April,  4983  in
 the  number  of  wagons  supplied  for—

 (i)  the  movement  of  fertilizers
 from  the  Sindri  Fertilizers
 Factory;  and

 (ii)  the  movement  vf  sugar  from
 the  various  sugar  factories
 in  the  country?

 (b)  If  so,  what  has  been  the  per-
 centage  of  increase  in  the  wagon  sup-
 ply  figure  for  the  corresponding  period
 of  the  previous  year?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Rail  transport  provided  for  fertilizers
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 from  Sindri  Factory  has  recorded  a
 substantial  improvement  |  since  April
 1953.  In  the  case  of  sugar  however,
 the  movement  recorded  a  progressive
 improvement  from  November  952  to
 February  1953,  when  it  reached  the
 peak,  and  after  some  reduction  in
 March  and  April  953  it  again  pro-
 gressively  increased  during  May  and
 June  1953.

 (b)  The  increase  in  the  wagon  sup+
 ply  for  the  movement  of  each  of  these
 two  commodities  during  the  period
 April-June  ‘1953,  over  that  during  the
 corresponding  period  of  1952,  is  as
 follows:

 No,  of  wagons  loaded  Percent-
 Commodity  April-June  April-June  ago  of  in--

 I952  3953  crease
 (approx.)

 Fertilizers  I235  4775  282%
 Sugar  35447  25273  63%

 Grow  Mors  Foop  Enquiry  COMMITTEE
 REPORT

 *406.  Prof.  9,  C.  Sharma:  Wi!)  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  important  recommend-
 ations  of  the  Grow  More’  Food  En-
 quiry  Committee  have  been  imple-
 mented  in  the  Punjab;

 (b)  if  so,  what  amount  has  been
 spent  on  minor  irrigation  works  80
 far;  and

 (c)  how  much  money  has  been  ad-
 vanced  as  loan  for  the  construction
 of  tube-wells?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  Yes.

 (b)  The  amounts  of  grants  and  loans
 sanctioned  for  minor  irrigation  schem-
 es  in  Punjab  are  as  under:—

 Loan  Grant

 e  Rs.  Rs.
 (lakhs)  (lakhs)

 ¥952-53  B0-17  075,

 1953-54,  78°82  Nil
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 Actual  expenditure  as  against  these
 sanctioned  amounts  will  not  be  known
 for  sometime.

 (c)  932-53

 1953-54
 tioned  so  far.

 Rs.  38°35  lakhs.

 Nothing  has  been  sanc-

 Tuse-  WELLS  >

 *407.  Shri  Heda:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  the  total]  number  of  tube-wells
 wo  far  constructed;

 (b)  the  location  and  cost  of  each
 of  them;  and

 (c)  whether  Government  have  form-
 @d  any  opinion  about  the  success  or
 otherwise  of  this  venture?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  Under  the
 tubewell  construction  schemes  started
 at  the  instance  of  the  Government  of
 India,  85  tubewells  have  been  drilled
 upto  l5th  July,  1953,

 (b)  362  tubewells  in  U.P.  at  an
 average  cost  of  Rs.  20,700  per  well.
 2i2  tubewells  in  Bihar  at  an  uverage
 cost  of  Rs.  20,000  per  well.  26  tube-
 wells  in  Punjab  a‘  an  average  cost  of
 Rs.  25,129  per  well.  25  tubewells  in
 Bombay  at  an  average  cost  of  Rs.
 33,075  per  well.

 {c)  Large-scale  tubewell  construc-
 tion  has  so  far  been  undertaken  in
 the  Indo-Gangetic  plain  of  U.P.,  Bihar
 and  Punjab  where  underground  water
 suitable  for  irrigation  is  known  to
 exist  in  adequate  cuantities.  Ags  such,
 the  question  of  any  failure  of  the
 schemes,  does  not  arise.

 SmvkinG  07  MASONRY  WELLS  IN  PUNJAB
 *408.  Prof,  D.  C.  Sharma:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  there  is  any
 scheme  under  the  Five-Year  Plan  to
 subsidise  the  sinking  of  masonry
 wells  in  the  Punjab  especially  in  those
 areas  where  canal  and  tubewells
 irrigation  facilities  cannot  be  made
 available?
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 The  Minister  of  Food  and  Agricul-
 ture  -(Shri  Kidwai):  No,  Sir.  The.
 Punjab  Plan  provides  for  the  construc-
 tion  of  masonry  wells  on  loan  basis
 only.

 TELEGRAPH  CENTENARY

 *All,  Shri  Krishnacharya  Joshi:  (a)
 Will  the  Minister  of  Communications
 be  pleased  to  state  whether  it  is  fact
 that  Government  propose  to  hold  the
 Telegraph  Centenary  during  the  year
 1953?

 (b)  If  so,  what  ‘s  the  programme?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  (a)  Yes.

 (b)  The  programme  consists  of  the
 following:—

 (l)  Publication  of  a  commemora-
 tive  volume  indicating  the
 Progress  made  in  the  field  of
 tele-communications  in  India
 during  the  last  hundred
 years,

 (2)  Holding  of  an  exhibition  from
 lst  to  30th  November,  1953,
 at  New  Delhi  and  later  on  at

 Calcutta  and  Bombay.
 (3)  Holding  a  convention  of

 eminent  tele-communication
 engineers.

 CENTRAL  MECHANISED  FARM  IN  JAMMU
 °44.  Shri  K.  P.  Sinha:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Central  Mechanie-
 ed  farm  in  Jammu  started  its  opera-
 tion  with  reclamation  of  unculturable

 ‘lands  or  with  culturable  lands  side  by
 side  with  reclamation  works;

 (b)  the  total  area  of  lands  on  which
 wheat  was  grown’  during  the  last
 season;

 (c)  the  total  area  of  lands  over  which
 paddy  has  been  or  proposed  to  be
 grown  during  the  year  1953;

 (d)  the  total  amount  spent  over  the
 reclamation  works  so  far;  and

 (e)  the  recurring  expenditure  over
 establishment?
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 The  Minister  of  Food  and  Agricual-
 ture  (Shri  Kidwai):  (a)  Only  cultur-
 able  lands  which  were  under  cultiva-
 tion  about  five  years  ago  and  went  out
 of  cultivation  owing  to  disturbed  con-
 ditions,  have  been  taken  up  at  the
 Jammu  farm.

 (b)  1,280  acres.

 (c)  About  2,000  acres.

 (d)  and.  (e).  The  following  expen-
 diture  was  incurred  at  the  farm  dur-
 ing  952-53:—

 Capital  expenditure  on  machinery
 and  equipment  including
 amounts  awaiting  adjust-
 ment.......  .Rs.  8,49,145,

 Farm  contingencies,  etc.
 Rs.  1,80,387

 Cost  of  establishment  including
 pay  and  allow-
 ances.  .............R8.  35,464

 1953-54  (expenditure  booked  uptu
 end  of  June)

 Capital  expenditure  on  machinery
 and  equipment  ....Rs.  5,888

 Farm  contingencies,
 etc.  Rs.  31,206

 Pay  and  allowances  of  estuvblish-
 ment  Rs.  24,336

 RISE  IN  PRICES  OF  RICE  IN  BIHAR

 415,  Shri  K.  P.  Sinha:  (a2)  ज  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  amount  of
 rice  purchased  by  the  Government  of
 India  in  the  State  of  Bihar  specially
 in  North  Bihar  or  border  cf  Nepal  up
 to  30th  June,  1958?

 (b)  Is  it  a  fact  that  this  purchase
 on  the  part  of  the  Government  of
 India  was  protested  against  by  the
 Government  of  Bihar?

 (c)  Is  it  a  fact  that  tke  purchase
 made  by  Government  of  India  brought
 about  rise  in  price  of  rice  in  the  State
 of  Bihar?
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 The  Minister  of  Food  and  Agrioul-
 ture  (Shri  Kidwai):  (a)  Nil.

 (b)  and  (c).  Do  not  arise,

 CIRCULAR  RalLway  INQUIRY
 CoMMITTER  REPORT

 #418,  Shri  A.  N.  Vidyalankar:  (a)
 Will  the  Minister  of  Railways  be  pleas-
 ed  to  state  whether  Government  have
 received  the  report  of  the  Calcutta
 Circular  Railway  Inquiry  Committee?

 (b)  What  are  the  main  recommenda-
 tions  of  the  Committee?

 (c)  What  are  the  decisions  arrived
 at  by  Government?

 (ad)  Is  a  proposal  for  constructing
 Mono-Rail  Electric  Train  aystem  under
 consideration  of  Government?

 (e)  How  long  will  it  take  to  arrive
 at  a  final  decision®

 The  Parliamentary  Secretary  to  the
 Minister  of  Rallways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  Yeq,

 {b)  The  main  recommendations  are
 electrification  of  the  entire  Calcutta
 Suburban  Service  and  the  establish-
 ment  of  an  electrified  circular  Railway
 over  a  revised  alignment  and  over  ‘he
 Port  Commissioners’  System  to  link  up
 with  it.

 (c)  A  team  of  officers  has  been  op-
 Pointed  to  carry  out  a  survey  in  con-
 nection  with  the  Calcutta  Suburban
 Railways  Electrification  Scheme  and
 the  same  team  will  also  examine  in
 detail  the  proposals  made  by  _  the
 Calcutta  Circular  Railway  Inquiry
 Commit‘ee,

 (da)  and  (e).  No  such  proposal  is
 under  the  consideration  of  the  Railway
 Ministry.

 Visit  oF  HEALTH  MINISTER  TO  Moscow

 *420.  Prof.  D.  C.  Sharma:  (a)  Will
 the  Minister  of  Health  be  pleased  to
 state  whether  she  visited  the  Soviet
 Ministry  of  Health  during  her  visit  to
 Moscow  in  the  month  of  May,  1953?
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 (b)  If  80,  what  was  the  object  of  her
 visit?

 The  Minister  ot  Health  (Rajkumari
 Amrit  Kaur):  (a)  Yes.

 (b)  To  study  health  administration
 and  the  pattern  of  health  services  in
 the  Union  of  Socialist  Soviet  Republics
 with  particular  reference  to  the  rural
 areas  and  factory  workers.

 MEDICAL  FITNESS  OF  RAILWAY  EMPLOYEES

 "424,  Shri  Nambiar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  in  the  Southern  Railway,
 alternative  jobs  are  provided  to  all
 those  who  are  declared  medically  un-
 fit  for  certain  type  of  work  while  they
 are  fit  for  other  types;  and

 (b)  whether  complaints  are  received
 about  (i)  the  manner  of  conducting
 medical  examinations  and  (ii)  offering
 alternative  posts  in  the  Southern
 Railway  recently?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 All  possible  steps  are  taken  by  the
 Southern  Railway  Administration  to
 give  alternative  employment  to  em-
 ployees  who  are  medically  unfitted  for
 One  category  but  still  fit  for  other
 categories.

 (b)  (i)  Representations  have  been
 received  from  those  medically  unfit-
 ted  in  the  first  instance.

 (ii)  No  complaints  have  been
 received,

 THESTS  ON  RAILWays

 *425,  Shri  Balmiki:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  the  number  of  thefts  and  dacoit-
 ies  committed  on  the  Indian  Railways
 from  January,  952  to  June  1953;

 (b)  whether  the  number  of  crimes
 on  Railways  has  fallen;  and

 २७०)  If  not,  the  reasons  therefor?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Trarsport
 (Shri  Shahmawaz  Khan):  (a)  ‘The
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 number  of  thefts  and  dacoities  com-  .
 mitted  on  Railways  from  January  l952
 to  June  953  are  19,226  and  20
 respectively.

 (b)  Yes,  there  has  been  a  slight  fall.

 (c)  Does  7०  arise.

 Amraotr  RaiLtway  SraTION

 427,  Shri  हू,  G.  Deshmukh:  (a)  Will
 the  Minister  of  Railways  be  pleased  to
 state  whether  the  work  of  .reconstruc-
 tion  of  the  railway  station  at  Amraoti
 on  the  Central  Railway  has  been  finish-
 ed?

 (b)  What  was  the  budget  estimate
 Yor  the  said  railway  station?

 (c)  What  are  the  actual  expenses
 incurred  on  this  reconstruction?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  The
 work  of  providing  amenities  at
 Amraoti  station  has  been  completed.

 (b)  Rs.  2,50,000/-.

 (c)  Up  to  5th  April,  1953,  the  ex-
 penditure  was  Rs.  2,20,000  and  is  not
 likely  to  exceed  the  estimated  cos‘.

 ROADS  IN  TRIPURA  (REPRS)

 *429.  Shri  Biren  Dutt:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  it  is  a  fect  that  a
 number  of  motor  roads  in  Tripura
 have  become  tunsuitable  for  traffic;

 (b)  whether  Agartala—Udaaipur  and
 Agartala—Kathlamara  roads  require
 repairs;  and

 (c)  if  so,  what  steps  Government
 propose  to  tuke  in  the  matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No,  Sir.

 (b)  They  require  normal  repairs
 from  ‘ime  to  time.

 (c)  These  are  being  carried  out
 regularly,  Further  it  ig  proposed  to
 metal  these  roads  and  plans  and  esti-
 mates  for  some  of  the  sections  are
 under  scrutiny.
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 EMPLOYMENT  EXCHANGES

 *43l.  Shri  Shulan  Sinha:  Will  the
 Minister  of  Labour  be  pleased  to  state
 the  total  number  of  graduates  and
 matriculates  registered  for  employ-
 ment  by  the  end  of  the  year  1952-59
 and  still  unemployed?

 The  Minister  of  Labour  (Shri  द  V.
 Girl):  At  the  end  of  March,  1953,
 14,136  graduates  and  1,03,800  matri-
 culates  who  needed  employment  assist-
 ance  remained  on  the  Live  Registers
 of  Employment  Exchanges.

 LABOUR  WELFARE  Funps

 #432,  Shri  Jhulan  Sinha:  (a)  Will
 the  Minister  of  Labour  be  pleased  to
 state  what  response  has  been  received
 from  the  State  Governments  to  the
 Central  Government's  request  for  con-
 stitution  of  Labour  Welfare  Funds  in
 the  Central  _Government  undértak-
 ings?

 (b)  Have  they  issued  necessary  in-
 structions  to  the  employers’  organisa-
 tions  and  industrial  undertakings  also
 to  do  likewise  on  voluntary  basis?

 The  Minister  of  Labour  (Shri  V.  V.
 Girl):  (a)  State  Governments  have

 mot  been  requested  to  arrange  for  the
 setting  up  of  Labour  Welfare  Funds
 in  Central  Government  undertakings.
 ‘They  were,  however,  requested  in
 October  952  to  persuade  industrial
 undertakings  within  their  jurisdiction
 to  set  up  such  Funds  on  a_  voluntary
 fasis.  The  replies  received  so  far  sug-
 gest  that  the  response  has  not  been
 very  encouraging.  .

 (b)  The  Central  Government  have
 mot  addressed  employers’  organisations
 or  industrial  undertakings  direct  but
 some  State  Governments  have  written
 to  them.

 TEA  GARDEN  WORKERS

 9433.  Shri  Beli  Ram  Das:  (a)  Will
 the  Minister  of  Labour  be  pleased  to
 state  how  many  labourers  have  80
 far  been  thrown  out  of  employment
 due  to  the  reces*  closure  of  tea
 gardeng  in  India?
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 (b)  How  many  of  them  have  been
 re-employed  in  the  re-opened  tea
 gardens?

 (c)  How  many  of  them  have  been
 employed  in  other  works?

 (a)  How  many  of  them  are  without
 employment  at  present?

 The  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  to  (d).  A  statement  con-
 taining  available  information  in  res-
 pect  of  the  States  of  Assam,  West
 Bengal,  Tripura  and  Uttar  Pradesh  is
 laid  on  the  Table  of  the  House.  No
 tea  garden  was  closed  in  Madras,

 -  Bihar,  Mysore,  Travancore-Cochin,
 Himachal  Pradesh  and  Coorg.  The
 Government  of  Punjab  have  reported
 that  most  of  the  workers  who  were
 employed  in  the  tea  plantations  dur-
 ing  the  previous  years  are  employed
 at  present.  (See  Appendix  II,  annex-
 ure  No.  47.)

 TELEGRAPH  CENTENARY

 #439,  Shri  Muniswamy:  (a)  Will
 the  Minister  of  Communications  be
 pleased  to  st

 +
 how  much  expendi-

 ture  will  be  iffturred  on  the  printing
 of  special  postage  stamps  in  com-
 memoration  of  the  Telegraph  Cente-
 nary  to  be  celebrated  in  November,
 1953?

 (b)  How  long  will  such  stamps  be
 on  sale?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  (a)  The  ex-
 penditure  is  not  yet  known  as_  the
 stamps  are  still  under  print.

 (9)  As  long  ag  the  stocks  of  such
 stamps  will  be  available  in  Post
 offices.

 अचनेरा  स्टे दाम  के  पास  रेल  इर्घटना

 २१८.  भी  रघुनाथ  सिह  :  (क)  क्या

 रेले  मंत्री  यह  बतलाने  की  कृपा  करेंगे  कि

 क्या  यह  सच  है  कि  आगरा  काठगोदाम  पैसेंजर

 ट्रेन  ३१  मई,  १९५३  को  जागरा  से  १२  मौका

 दूर  अचनेरा  स्टेशन  के  बास  दृर्धंटनाग्रस्त
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 हो  गयी  थी  जिसके  कारण  ३  डिब्बे  पटरी  से

 उत्तर  गए  ?

 (ल)  यदि  हां,  तो  इस  दुर्घटना  के  क्या

 कारण  थे  ?

 (ग)  दुर्घटना  में  कितने  ब्यक्ति  घायल

 हुए  !

 (घ)  क्‍या  सरकार  ने  इसकी  कोई

 जांच  की  हूं  ?

 (हु)  यदि  हां,  तो  किसने  जांच  की

 थी?

 (च)  जांच  का  क्‍या  परिणाम  हुआ  ?

 (छ)  सरकार  को  कितने  रुपये  का

 नुकसान  हुआ  हू  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No  accident  occurred  ४७  Agra-
 Kathgodam  Passenger  train  about  2
 miles  from  Agra,  near  Achnera  Sta-
 tion  on  3lst  May,  1953,  as_  stated
 in  the  question.  Three  qbogies,  fourth,
 fifth  and  seventh  from  the  engine  of
 No.  320  Down  Ahmedabad-Agra  Ex-
 press  train,  however,  derailed  in
 Achnera  Station  Yard  at  about  7:26
 hours  on  3lst  May,  1953.

 (b),  (d)  to  (f).  An  enquiry  by  a
 Committee  of  District  Railway  Offi-
 cerg  was  held  into  this  accident.  The
 cause  of  the  accident  has  not  yet  been
 finally  determined.

 (c)  No  one  was  killed  or  injured.

 (g)  The  approximate  cost  of  dam-
 age  to  Railway  property  was.  Rs.
 225/-.

 PRINCE’S  AND  VICTORIA  Docks

 219.  Dr.  Amin:  (a)  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state
 whether  the  work  for  the  modernisa-
 tion  of  the  Prince’s  and  Victoria
 Docks  at  Bombay  has  been’  under-
 taken?

 (b)  If  so,  since  when  has  it  been
 undertaken?
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 (c)  When  do  Government  expect  to
 complete  this  work?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Not  yet.

 (b)  Does  not  arise.

 (c)  As  the  scheme,  though  approv-.
 ed  in  principle  hag  not  yet  been  fin--
 alised,  it  is  not  possible  at  this  stage
 to  give  any  indication  88  to  its  date
 of  completion.

 ELECTRIC  CRANES

 220.  Dr.  Amin:  (a)  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state
 whether  an  order  for  the  supply  of
 34  electric  cranes-for  the  Ballard  Pier
 and  Alexandra  Docks  has  been  placed
 by  the  Port  Trust.  Bombay?

 (b)  If  so,  what  is  the  name  of  the
 firm  with  whom  the  order  has  been
 placed?

 (c)  Were  any  tenders  for  the  sup-
 ply  of  these  cranes  invited  before:
 placing  this  order?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.

 (b)  M/s
 Calcutta.

 (c)  Yes.

 Jessop  &  Co.  Ltd...

 CareE-PLOUGHS

 22i.  Shri  Karni  Singhji:  (a)  Wilk
 the  Minister  of  Food  and  Agrioulture
 be  pleased  to  state  whether  the  re-.
 sults  of  the  trials  of  care-ploughs
 manufactured  by  Messrs.  Cossul  and

 -Co.  Ltd.,  Cawnpore,  are  available?
 (b)  If  so,  what  are  they?

 The  Minister  of  Food  and  Agricul:
 ture  (Shri  Kidwai):  (a)  Yes.

 (b)  There  is  not  much  that  igs  new
 in  this  plough.  It  is  suitable  for
 irrigateqd  sandy  loam  soils  of  the
 Punjab  and  UP.  It  appears  to  be
 made  of  good  material  and  the  plough:
 bottom  has  a  good  finish,  In  many

 respects  it  is  similar  to  the  plough:
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 developed  by  the  Allahabad  Institute.
 Government  do  not  either  encourage
 er  discourage  the  use  of  a  particular
 implement  manufactured  by  private
 firms  or  parties.  Whenever  an  im-
 plement  has  been  tested  in  a  Govern-
 ment  Institute  advice  is  given  re-
 garding  its  use  to  farmers  and  others
 who  may  make  enquiries  regarding
 such  implements.  Consumers  will
 naturally  buy  such  implements  as
 suit  their  requirements.

 wer  ओर  बहेड़ा  स्टेशनों  के  बीच  मालगाड़ी
 का  पटरी  पर  से  उतरना

 २२२,  श्री  रघुनाथ  सिंह  :  (क)  क्या

 दिल  मंत्री  यह  बतलाने  की  क्क् पा  करेंगे  कि  क्या

 यह  सच  हू  कि  १७  जून,  १९५३  को  प्रातःकाल

 पूर्वोत्तर  रेलवे  के  काठगोदाम  बरेली  शाखा  के

 किया  और  बहेड़ा  स्टेशनों  के  बीच  मालगाड़ी
 पटरियों  पर  से  उतर  गयी  जिसके  कारण

 एंजिन  तथा  एक  डब्बा  उलट  गया  ?

 (ख)  यदि  हां,  तो  इस  दुंटना  के

 क्या  कारण  थे  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 At  about  7°50  hours  on  l7th  June.
 1953,  while  No.  32  Down  Goodg  was
 on  the  run  between  Kichha  and
 Baheri  Stations,  a  four-wheeler  load-
 ed  wagon,  29th  from  the  engine,  de-
 railed.  There  was  no  derailment  of
 the  engine  or  any  other  vehicle.

 (b)  The  breakage  of  the  journal
 of  the

 detalles
 wagon.

 शिवपुर  में  पटसन  की  बुकिंग

 २२३,  को  रघुनाथ  सिंह  :  क्या  रेल  मंत्री

 यह  बतलाने  की  कृपा  करेंगे  कि  क्‍या  यह  सच  .

 है  कि  किहरपुर  डाकू  के  अनुदेशों  के  अनु  सार

 शिवपुर  में  पटसन  की  बुकिंग  खोली  तथा

 बन्द  की  जाती  है  ?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):
 Shivpur  station  does  not  despatch
 jute,  but  it  despatches  hemp  goods.
 The  booking  of  hemp  goods  from.
 Shivpur  station  to  Calcutta  Dockg  ६7
 restricted  as  and  when  considered:
 necessary  by  the  Calcutta  Dock.
 authorities.

 यशोदा  ओर  कन्नौज  स्टे दानों  के  बीच
 रेल  कैदियों  का  पटरी  से  उतरना:

 २२४.  श्री  रघुनाथ  सिह  :  क्‍या  रख मंत्री.
 यह  बतलाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  २५  जुलाई, .
 १९५३  को  पूर्वोत्तर  रेलवे  के  यशोदा  और

 कन्नौज  स्टेशनों  के बीच  डाऊन  मालगाड़ी  के
 लदे  हुए  २५  डब्बे  पटरी  से  उतर  गए  ;

 (ख)  क्‍या  यह  सच  है  कि  उलटे  हुए
 डब्बे  लुढ़क  कर  प्रचंड  ट्रंक  रोड  पर  जा  पहुंचे
 जिसके  कारण  सड़क  बन्द  हो  गयी;

 (ग)  क्‍या  यह  सच  हे  कि  दुर्घटना  स्थल
 पर  एक  मील  तक  पटरी  खराब  हो  गयी  थी  >

 (घ)  दुर्घटना  के  क्या  कारण  थे  और
 उनके  लिये  कौन  ज़िम्मेवार  था;  और

 (ड)  इस  विषय  में  सरकार  ने  क्‍या

 कार्यवाही  की  हे  ?

 The  Deputy  Minister  of  Railways  and.
 Transport  (Shri  Alagesan):  (a)  At
 about  9°45  hourg  on  23rd  July  :953,
 not  on  25th  July  953  as  stated  in  the
 question,  while  No.  F.  ron  2  Down
 goods  was  on  the  run  between  Jasoda
 and  Kanauj  Stations  on  the  Kanpur-
 Fatehgarh  sections  on.  the  North  East-
 ern  Railway,  30  loaded  waguns  derail-
 ed  and  capsized.

 (b)  Three  of  the  derailed  wagons.
 rolied  over  to  the  public  road  block-
 ing  the  road  traffic.

 (c)  Yes.

 (ad)  and  fe}.  An  enquiry  by  a  Com-
 mittee  of  District  Officers  of  the  Rail--
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 way  has  been  held  and  the  proceed-
 .ings  are  in  the  process  of  finalisation.

 8,  C.  G.  VACCINATION  CAMPAIGN

 225.  Shri  Eswara  Reddy:  (a)  Will
 ‘the  Minister  of  Wealth  be  pleased  to~
 :state  whether  reports  have  been  re-
 ceived  from  all  the  States  regarding
 ‘the  B.C.G.  Vaccination  Campaign?

 (b)  If  so,  how  many  people,  State-
 -wise,  have  received  the  benefits  of
 tthese  vaccinations?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Yes.  B.C.G.  Sta-
 tistical  Reports  are  received  every

 -month  from  the  States.

 (b)  A  statement  showing  the  num-
 ber  of  persons  tuberculin  tested  and

 B.C.G.  vaccinated  Statewise  up  to  the
 end  of  May,  1953,  is  placed  on  the

 ‘Table  of  the  House.  [See  Appendix
 II,  annexure  No.  48.]

 RgGIONAL  ‘TOURIST  OFFICES

 226.  Prof.  D.  0,  Sharma:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  the  number  of  Regional  Tourist
 ‘Offices  of  the  Government  of  India,  up-
 to-date;

 (b)  how  many  of  these  are  in  the
 -Punjab,  PEPSU  and  Himachal  Pradesh
 and  where  they  are  located;  and

 (c)  what  literature  pertaining  to
 these  States  for  the  use  of  tourists  has

 -been  published?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)

 Tire  Government  of  India  have  so  far
 opened  four  Regional  Tourist  Offices
 at  Delhi,  Bombay,  Madras  and  Cal-
 cutta.  In  addition,  three  small
 Tourist  Information  Offices  have  been
 opened  at  Agra,  Srinagar  and  New

 ‘York.  A  Tourist  Information  Office
 is  proposed  to  be  opened  at  Banaras
 shortly.

 (b)  No  Tourist  Office  has  been  open-
 ed  in  the  States  of  Punjab,  PEPSU  and
 ‘Himachal  Pradesh  At  Simla  and
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 Kulu,  Tourist  Bureaus  have  been  open-
 ed  by  the  State  Governments  concerned
 in  order  to  give  information  and
 render  necessary  assistance  to  the
 tourists  in  the  preparation  of  itinera-
 ries  and  arrangements  for  their  acco-
 mmodation  etc.  The  Governments  of
 the  Punjab  and  Himachal  Pradesh
 have  also  set  up  Advisory  Committees
 to  advise  them  on  all  matters  relating
 to  tourist  traffic.

 (c)  A  statement  giving  the  informa-
 tion  required  is  placed  on  the  Table

 of  the  House.  (See  Appendix  II,
 annexure  No.  49.]

 Soi.  FertILity

 22%.  Shri  Heda:  (a)  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state  what  laboratory  equipment  the
 Government  of  India  possesses  for
 determining  the  soil  fertility?

 (b)  How  much  of  this  has  been  ob-
 tained  from  the  Government  of  the
 United  States  of  America?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  A_  list  is

 placed  on  the  Table  of  the  House.  [See
 Appendix  II,  annexure  No.  50.]

 (b)  None  so  far.

 CENTRES  FOR  TRAINING  IN  JAPANESE  METH  D
 OF  Rick  CULTIVATION

 228.  Prof.  D.  C.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  any  training  centre  has
 been  opened  in  the  Punjab  for  giving
 training  to  the  rice  cultivators  to  plant
 rice  according  to  the  Japanese  method;
 and

 (b)  if  so,  the  names  of  the  places
 where  such  centres  are  opened?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  and  (b).  No
 such  training  centre  has  been  opened.
 A  number  of  Demonstration  Farms
 have,  however,  been  establislred  in
 each  of  the  eight  rice  growing  districts
 of  the  Punjab  (Kangra,  Karnal,  Gur-
 daspur,  Amritsar,  Ferozepur,  Ambala,
 Hoshiapur  and  Hissar)  for  giving
 necessary  training  and  guidance  to  cul-
 tivators.
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 RatLtway  CoacHEs  (Fans)
 229.  Prof.  0,  C.  Sharma:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  third  class  coaches
 were  fitted  with  fans  in  ‘1952;  and

 (b)  the  target  for  the  year  i953?

 The  Deputy  Minister  of  Rallways
 and  Transport  (Shri  Alagesan):  (a)
 1,003.  °

 (b)  1,270.

 PLANTATIONS  IN  ANDAMANS
 IsLaNDS

 230.  Shri  Dabhi:  Will  the  Minister  of
 Food  and  Agriculture  be  pleased  to
 refer  to  the  answer  given  to  starred
 question  No.  8i4  asked  on  the  l7th
 March,  953  regarding  duties  of  the
 Coconut  Plantations  in  Andamans
 Islands  and  state:

 (a)  the  extent  of  the  areas  of  coconut
 plantations  in  the  Andamans  Islands:

 (b)  the  ownership  of  these  planta-
 tions;

 (c)  the  annual  production  of  copra
 from  these  plantations;  and

 (d)  what  work  has  so  far  been  done
 by  the  Coconut  Development  Officer?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  3,125  acres.

 (b)  The  ownership  of  the  planta-
 tions  vests  in  Government.

 (c)  7,983  Lbs.
 (d)  The  Coconut  Development  Officer

 has  surveyed  the  plantations,  assessed
 their  present  condition  and  suggested
 improvements  for  the  future.

 COCONUT

 He  is  also  organizing  measures  to
 control  the  rhinoceros  beetle  and
 other  pests  and  making  arrangements
 for  the  production  and  distribution  of
 seedlings.  Besides  he  is  doing  propa-
 ganda  and  advisory  work  amongst
 the  growers.

 WIDE-TYRED  BuLLOcK  CarT  WHEELS

 28i.  Shri  Heda:  Will  the  Minister  of
 Transport  be  pleased  to  state:

 (a)  the  number  of  designs  of  wide-
 tyred  bullock  cart  wheels  popularised

 80  far;  and
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 (b)  the  names  of  the  States  that  have
 taken.  this  work  in  hand?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Only  one  design  of  bullock  cart  wheel
 with  34”  wide  tyre.  instead  of  the
 traditional  narrow  tyre,  has  been  re-
 commended  for  field  scale  experiments
 in  States  with  a  view  to  popularising
 it.  The  States  have,  however,  been
 advised  to  experiment  with  a  few
 pairs  of  wheels  with  3”  wide  tyres
 also,  to  compare  the  relative  merits
 of  the  3”  and  33”  wide  tyres.

 (b)  Thirteen  States,  viz.,  Madras,
 Bombay,  Uttar  Pradesh.  Madhya  Pra-
 desh,  Bihar,  Orissa,  Punjab,  Travan-
 core-Cochin,  Mysore,  Hyderabad,
 Madhya  Bharat,  Rajasthan  and  Vin-
 dhya  Pradesh.  have  so  far  agreed  to
 participate  in  the  scheme  for  popul-
 arising  wider-tyred  bullock  curt  wheels.
 As  far  as  the  Government  of  India
 are  aware,  the  experiment  has  _  not
 progressed  anywhere  beyond  the  stage
 of  manufacture  of  the  new’  type  of
 wheels.

 Lats  ARRIVAL  OF  GRAND  TRUNK  EXPRESS
 232,  Shri  Heda:  Will  the  Minister  of

 Railways  be  pleased  to  state:
 (a)  the  average  late  arrival  of  Grand

 Trunk  Express  at  the  points  of  Madras,
 and  Delhi  in  the  months  of  April,  May
 and  June,  1953;

 (b)  how  many  days  the  train  was
 late  by  more  than  an  hour;  and

 (c)  the  measures  taken  to  improve
 the  condition?

 The  Deputy  Minister  of  Railways
 ang  Transport  (Shri  Alagesan):  (a)
 During  the  period  April  to  June  1953.
 the  number  of  occasiong  on  which
 the  Grand  Trunk  Express  trains  arriv-
 ed  late  at  Madras  and  Delhi  and
 their  average  time  of  late  arrival  are
 indicated  below:—

 Madras  Delhi

 No.of  Average  No.of  Average
 oooasions  number  of  oocasions  number
 arrived  minutes  of  arrived  of  minutes

 late.  late  arrival.  late.  of  late
 arrival.

 fpr
 ri]  20  ‘st  74

 हट May  23  69  23  F
 June  I9  37  74  32
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 (b)  The  number  of  days  on  which
 the  Grand  Trunk  Express  trains  ar-
 rived  at  Madrag  and  Delhi  late  by
 more  than  an  hour  is  as  follows:—

 Madras,  Delhi.

 Apr  i]  to  2
 May  72  7
 June  8  4

 (c)  The  running  of  the  Grand Trunk  Express  trains  is  being  special-
 ly  watched  by  all

 concerned
 and

 efforts  continue  to  improve  their  punc-
 tuality.  During  July  an_  irmprove-
 ment  over  the  June  performance  wa3
 recorded  ag  indicated  below:—

 Number  of  days  on  which
 it  arrived  late,

 U  ५०  75  39  to  30  Over  30  Total
 minutes,  minutes,  minutes,

 Ir  (For
 three  weeks
 ending  23-7-
 ‘53  for  which infonnation
 is  readily
 available)

 5  (For
 full  month)

 Madras  5  I  5

 I  4°

 2  days  lato  arrival  due  to  diversion  on
 account  of  accident  near  Itarsi,

 rs  SerPasiL  ”  DRUG

 233,  Sardar  A.  8s.  Saigal:  (a)  Will  the
 Minister  of  Health  be  pleased  to

 state ‘whether  it  is  a  fact  that  ‘“Serpasil
 drug  has  been  isolated  from  the  root  of
 an  Indian  herb  known  as  “Ranwolfia
 serpentina”  which  had  been  Usa  for

 -centiries  in  India  in  crude  form  to
 treat  a  variety  of  diseases  ranging  from
 insanity  to  high  blood  pressure?

 ,  (b)  Is  it  a  fact  that  the  new  drug
 developed  by  the  research  scientists  is
 effective  for  the  treatment  of  prolong-
 ed  high  blood  pressure?

 (c)  Do  Government  propuse  to  use
 the  said  drug  as  an  experimenta]  mea-
 sure  in  hospitals?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  ‘“Serpasil”  drug  is
 made  from  an  alkaloid  isolated  from
 ranwolfia  serpentina  which  has  teen
 used  in  India,  in  crude  form.  for  thre’

 Delhi
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 treatment  of  insanity  for  a  long  time.
 Thé

 ne
 of  anwolfia  serpentina  in  the

 treatment  of  high  biooa~  “pressure  Is of  comparatively  recent  origin  and
 was  first  noticed  in  i928.  Pharmaco-
 logical  studies  on  the  herb  were  first made  by  Col.  Ram  Nath  Chopra’  aad Dr.  B.  Mukerji  at  the  School  of  T'ro-
 Pical  Medicine,  Calcutta.

 (b)  Available  clinical  data  tend  to show  that  the  new  active  principles derived  from  ranwolfia  senpentina may  be  useful  in  certain  types  of  high blood  pressure.  It  ig  not  a  complete cure  and  there  is  some  difference  of
 Opinion  as  to  the  exact  nature  of  the active  principle  which  is  responsible
 for-this”  petuttar  effect  on  blood  pres- sure.  The  subject  is  still  under  in-

 ee, vestigation.
 ~

 (ce)  Trials  On  the  drug  are  being carried  “out  in  certain  selected  hospi- tals  in  Bombay  at  the  instance  of Messrs.  Ciba  Pharma  Ltd...  who  are the  -representatives  of  the  manufac- turers.  Government  do  not  consider it  necessary  to  arrange  any  trials under  their  own
 auspices,

 TRAINING  IN  NUTRITION
 234.  Shri  M.  R.  Krishna:  Will  the Minister  of  Health  be  pleased  to  state:
 (a)  how  many  officers  have  so  far been  sent  for  training  in  Nutrition  at

 Calcutta  under  the  World  Health  Or-
 ganization  Training  Course;  and

 (b)  how  many  of  them  are  still  work-
 ing  as  Nutrition  Officers  at  the  Centre?

 The  Minister  of  Health  (Rajkumari Amrit  Kaur):  (a)  Twelve,  of  whom eleven  were  from  the  States.
 (b)  None.

 CATTLE
 235.  Shri  S.  C.  Samanta:  Will  the Minister  of  Food  and  Agriculture  be

 pleased  to  state:
 (a)  the  number  of  useless  and  ineffi- cient  cattle  in  India;  and
 (b)  what  steps  have  been  taken  to

 utilise  those  useless  and  inefficient cattle  in  India?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  About  15:20
 million.

 (b)  A  scheme  for  the  establishment
 of  Gosadans  for  unserviceable  and  un-
 productive  cattle  with  provision  for
 full  utilisation  of  the  remains  of
 dead  animals  has  been  put  into  ope-
 ration.

 INDUSTRIAL  DISPUTES

 236.  Pandit  Munishwar  Datt
 Upadhyay:  (a)  Will  the  Minister  of
 Labour  be  pleased  to  state  total  num-
 ber  of  cases  of  industrial  disputes,
 State-wise,  in  the  years  95i,  952  and
 up  to  the  end  of  June,  1953?

 (b)  What  was  the  number  of  labour-
 ers  involved  in  these  disputes?

 (c)  What  was  the  number  of  the
 man-days  lost?  .

 (d)  What  were  the  reasons  for  these
 ‘disputes?

 (e)  What  industries  were  affected
 by  it?

 The  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  to  (e).  A  statement  giving
 the  required  particulars  is  laid  on
 the  Table  of  the  House.  Informa-
 tion  is  being  collected  at  present  only
 for  Part  ‘A’  States  and  the  States  of
 Delhi  and  Ajmer.  [See  Appendix  II,
 annexure  No.  511

 PRODUCTION  OF  CEREALS

 237.  Pandit  #Munishwar  Datt
 Opadhyay:  Will  the  Minister  of  Food
 and  Agriculture  be  pleased  to  state:

 (a)  the  actual  annual  production  of
 cereals  in  India  since  1951;

 (b)  the  yearly  consumption  of
 cereals  in  India  since  1951;

 (c)  the  final  estimate  of  cerea)  pro-
 auction  in  the  year  1932;

 (d)  how  far  it  makes  up.  the  deti-
 ciency  in  food  of  the  country;

 (e)  what  States  and  what  food-
 grains  have  registered  increase  in  pro-
 duction;  and

 «f)  the  reasons  therefor?
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 The  Minister  of  Food  and  Agricul-
 ture~  (Shri  Kidwai):  (a)  and  (c).
 Statement  showing  the  available
 information  is  placed  on  the  Table  df

 the  House.  [See  Appendix  II,  an-
 nexure  No.  52.]

 (b)  It  is  difficult  to  give  any  defi-
 nite  figure  about  the  actual  consump-
 tion  of  cereals  in  the  country  where  a
 large  part  of  the  population  is  not
 rationed.  The  offtake  of  the  rationed
 population  in  the  country  was  70:9
 million  tons  in  ‘1981  and  67  million
 tons  in  1952.

 (d)  As  a  result  of  considerable  im-
 provement  in  the  internal  supply
 position  of  cereals  during  1952-53,  it
 has  been  possible  for  the  Government
 to  reduce  the  dependence  on  imports
 substantially.  The  import  target  for
 953  was  originally  fixed  at  2:9  mil-
 lion  tons  against  the  actual  imports  of
 3°9  million  tong  in  952  and  4"7  mil-
 lion  tons  in  95l.  The  actual  imports
 during  953  may  be  even  less  than  the
 original  target.

 (e)  Statement  showing  the  availa-
 ble  information  is  placed  on  the  Table
 of  the  House.  [See  Appendix  II,  an-
 nuxe  No,  53.]

 (f)  The  increase  in  production  dur-
 ing  1952-53  is  due  to  favourable  wea-
 ther  and  crop  conditions,  extension  of
 cultivation  and  other  ‘Grow  Moré
 Food’  efforts.

 AREA  UNDER  CULTIVATION
 238.  Pandit  Munishwar  Datt

 Upadhyay:  (a)  Will  the  Minister’  of
 Food  and  Agriculture  be  pleased  to
 state  the  total  area  of  cultivation,  State-
 wise,  under  food  crops  since  95l?

 (b)  What  amount  of  increase  in
 cereal  produce  in  the  year  1952-53  is
 due  to  extension  of  cultivation  and
 what  amount  due  to  other  reasons?

 (c)  What  is  the  estimated  area  of
 cultivation  under  Kharif  crops  in  the
 current  year?

 (d)  What  is  the  estimated  produce?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  Kidwai):  (a)  A  statement
 giving  the  available  information  is
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 placed  on  the  Table  of  the  House.
 (See  Appendix  II,  annexure  No,,  54.]

 (b)  (i)  Total  increase  in  the  pro-
 duction  of  Kharif  cereals  excluding
 small  inillets,  viz.  rice,  Jowar,  Bajra,
 maize  and  ragi,  4  million  tons
 (approx.). ad

 (ii)  Total  increase  in  the  production
 of  rabi  cerealg  (what  «ani  barley)
 according  to  pre-harvest  estimates
 only,  l  million  tons  (approx.).

 The  above  incregse  is  due  to  fa-
 vourable  weather  and  crop  conditions,
 extension  of  cultivation  and  other
 ‘Grow  More  Food’  efforts.  The  de-
 tails  of  the  increase  due  to.  each  of
 these  factors  separately  are  not  avail-
 able

 fc)  and  (d).  The  estimated  acreage
 and  production  of  kharif  cereals  (ex-
 cluding  small  millets)  during  1952-53
 are  placed  at  156-09,  million  acres  and
 36:23  million  tons  respectively.  As
 regards  the  current  year,  i.e.,  ‘1953-54,
 kharif  crops  are  still  at  the  sowing
 stage  in  different  parts  of  the  coun-
 try  and  the  information  regarding  their
 acreage  and  production  is,  thnerefore,
 not  yet  available.

 RaILway  BRIDGES

 239.  Shri  Raghubir  Sahai:  (a)  Will
 the  Minister  of  Railways  be  pleased  to
 state  whether  Government  have  receiv-
 ed  any  profiosals  to  convert  the  follow-
 ing  rail  bridges  into  rail-cum-road
 bridges:

 (i)  the  railway  bridge  on  Ram
 Ganga  on  the  Northern  Railway  near
 Bareilly;  and

 (ii)  the  railway  bridge  on  the  Ganges
 near  Kachla-ghat  on  the  North  Eastern
 Railway?

 (b)  Why  was  the  work  of  decking
 of  the  Ganges  bridge  at  Kachla-ghat
 abandoned?

 (c)  When  is  it  likely  to  be  resumed?
 (d)  Is  there  any  proposal  to  have

 another  bridge  on  the  Ram  Ganga
 near  Bareilly  which  might  serve  as
 rai)-cum-road  bridge?  A
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.

 (b)  and  (c).  The  work  of  decking
 the  bridge  has  not  been  abandoned.
 The  estimate  for  the  work  has  been
 sent  for  acceptance  to  the  U.P.  Gov-
 ernment  who  require  the  decking  to
 be  provided.  As  soon  as_  their  ac-
 ceptance  is  received.  the  work  will  be
 taken  in  hand.

 (d)  No.

 JAMMU-PATHANKOT  RoaD

 240.  Shri  M.  8,  Gurupadaswamy:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  the  agencies  for  constructing
 Jammu-Pathankot  Road;

 (b)  which  part  of  the  work  each
 agency  constructed

 (c)  the  amount  of  expenditure  in-
 curred  on  each  part;

 (d)  whether  detailed  estimate  of  the
 whole  scheme  was  prepared  before
 taking  the  construction  work  in  hand;

 (e)  if  so,  the  estimated  cust  of  each.
 part;  and

 (f)  whether  Government  propose  to
 lay  full  information  of  the  several
 parts  of  the  whole  work  on  the  Table
 of  the  House?

 The  Deputy  Minister  ‘of  Railways
 and  Trangport  (Shri  Alagesan):  (a)
 Central  Public  Works  Department.

 (b)  The  whole  road.

 (c)  About  Rs.  3-00  crores
 whole  road.

 (d)  Yes.

 on  the

 (e)  Rs.  2:96  crores  fer  the  whole
 road.

 (f)  No,  Sir.  The  information  is  al-
 ready  available  in  the  Administra-
 tion  Report  of  the  Ministry  of  Trans-
 port  for  the  year  1952-53  (paragraph
 32  of  Chapter  IV—Part  JI—Road  De-
 velopment).



 $53  Written  Answers

 AGaRTaLa  Post  OFFICE

 241,  Shri  Biren  Dutt:  Will  the  Minis-
 ter  of  Communicafions  be  pleased  to
 state:

 (a)  whether  the  Agartala  Post  Office
 has  become  too  small  to  carry  on  its
 daily  duties;

 (b)  whether  any  representation  has
 been  received  from  the  Posts  and  Tele-
 graphs  Union  to  this  effect;  and

 (c)  what  action  Government  propose
 to  take  in  the  matter?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  (a) >  There  is
 shortage  of  accommodation  in  the
 Agartala  Post  Office  building.

 (b)  No.

 (c)  There  is  a  proposal  (i)  to  ex-
 tend  the  existing  building  and  (ii)  to
 construct  a  separate  building  for  Tele-
 phone  Exchange  and  Wireless  Station
 which  are  located  in  the  existing  build-
 ing  and  thus  release  that  portion  for
 the  use  of  the  Post  Office.

 Foop  Pos!trion

 242.  Shri  Balmiki:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 state:

 (a)  the  stock  of  foodgrains  in  every
 State  as  in  June,  ‘1953;  and

 (b)  whether  stocks  of  grains  with
 every  State  are  sufficient  to  meet
 scarcity  conditions?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwal):  (a)  A  state-
 ment  showing  the  stock  with  every
 State  at  the  end  of  June,  952  is
 placed  Om  the  Table  of  the  House.  [See
 Appendix  II.  annexure  No.  55.)

 (b)  Yes,  Sir.

 रेल  दुर्घटना

 २४३.  सेठ  गोबिन्द  दास  :  क्या  रेल  मंत्री

 यह  बतलाने  की  कृपा  करेंगे  कि  जनवरी,

 १९५३  से  लेकर  जून,  १९५३  की  अवधि  में

 रेल  दुर्घटनाओं  के  कारण  कितने  मामलों  में

 क्षतिपूर्ति  देनी  पड़ी  है  ?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  Dur-
 ing  the  period  January  to  June  1953,
 sixteen  accidents  occurred  to  trains.
 carrying  passengers  involving  loss  of
 Wfe  and/or  grievous  hurt  and/or

 damage  to  railway  property.  to  the-
 value  of  approximately  Rs.  20,000/-  or
 more  and  fifty-four  claims  are  report-
 ed  as  received  so  far  in  connection
 therewith.  Six  of  these  claims  were
 returned  to  the  claimants  by  the-
 Claims  Commissioners,  as  they  were.
 not  preferred  in  terms  of  the  prescrib-
 ed  procedure.  Another  thirty-one.
 cases  are  under  disposal  by  the  Claims
 Commissioners  concerned.  The  re-
 maining  seventeen  claims  are  being
 dealt  with  by  the  Workmen’s  Compen-
 sation  Commissioners  under  the  Work-
 men’s  Compensation  Act.

 PASSENGER  SHED  AT  KUTCH-MANDVI
 PoRT

 244,  Shri  Gidwani:  (a)  Will  the:
 Minister  of  Transport  be  pleased  to
 state  whether  it  is  a  fact  that  the  Chief
 Commissioner,  Kutch  has  recommend-
 ed  to  Government  to  construct  a
 passenger  shed  at  Kutch-Mandvi  Port?

 (b)  Have  Government  considered‘
 the  same?

 (c)  What  is  their  decision?

 The  Deputy  Minister  of  Railways.
 and  Transport  (Shri  Alagesan):  (a)
 Yes.

 (b)  and  (c).  The  proposal  has  been.
 sanctioned  by  Government.

 ALLOTMENT  OF  ५७०05

 245,  Shri  Gidwani:  (a)  Will  the:
 Minister  of  Railways  be  pleased  to
 state  whether  it  is  a  fact  that  Punch
 Mahals  Chamber  of  Commerce  com-
 plained  to  the  General  Manager,
 Western  Railway,  that  there  were  irre-
 gularities  in  the  allotment  of  wagons.
 to  merchants?

 (b)  If  so,  what  action  has  been  taken.
 by  Government  to  redress  the
 grievances?
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 The  Deputy  Minister  of  Railways
 ‘and  Transport  (Shri  Alagesan):  (a)
 Yes.  The  Panchmahal  Chamber  of
 Commerce,  Godhra,  complained  to
 the  General  Manager,  Western

 =
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 way  about  an  irregular  practice  fol-
 lowed  by  the  Control  Office,  Ratlam,
 in  regard  to  supply  of  wagons.

 (b)  The  complaint  is  still  under  in-
 vestigation.
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 77  मम PARLIAMENTARY  DEBAT

 (Part  II—Proceedings  other  than  Questions  and  Answers)

 OFFICIAL  REPORT

 608 607

 HOUSE  OF  THE  PEOPLE

 Wednesday,  l2th  August,  953

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock

 (Mr.  Deputy-SPEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 9-15  A.M.

 LEAVE  OF  ABSENCE

 Mr.  Deputy-Speaker:  I  have  to  in-
 form  hon.  Members  that  I  have  receiv-
 ed  the  following  note  from  Shri  U.
 Srinivasa  Malliah:—

 “As  Iam  undergoing  medical
 treatment  in  Switzerland,  I  request
 that  I  may  be  gramnted  leave  of
 absence  from  the  sittings  of  the
 House  till  the  end  of  August,  1953.”"

 &
 Is  it  the  pleasure  of  the  House  that

 leave  be  granted.

 Leave  was  granted.  *

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  DELHI  ROAD
 TRANSPORT  AUTHORITY  ACT

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  I  beg
 to  lay  on  the  Table.a  copy  of  each  of
 the  following  notifications  under  sub-
 326  PSD.

 section  (3)  of  Section  52  of  the  Delhi
 Road  Transport  Authority  Act,  950:—

 (i)  Ministry  of  Transport  Notifica-
 tion  No.  8-TAG(5)/53,  dated
 the  3th  June,  1953;  and

 (ii)  Ministry  of  Transport  Noti-
 fication  No.  8-TAG(6)  ‘/52,
 dated  the  23rd  June,  1953.

 {Placed  in  Library.  See  No.  S-99/53.]

 ESTATE  DUTY  BILL—Contd.

 Mr.  Deputy-Speaker:  The  House  will
 now  proceed  with  the  further  consi-
 deration  of  the  motion  moved  by  Shri
 C.  D.  Deshmukh  on  the  l3th  May
 1953.

 Before  I  call  upon  Mr.  More,  who
 was  in  possession  of  the  House  yester-
 day,  I  would  like  to  inform  hon.  Mem-
 bers  that  I  propose  calling  the  hon.
 Minister,  to  reply  at  12.15.  That
 means  hon.  Members  will  have  three
 hours.  In  the  meanwhile  a  number
 of  hon.  Members  have  informed  me  that
 they  wish  to  participate  in  the  debate.
 Having  regard  to  the  elaborate  dis-
 cussions  that  have  already  taken  place,
 if  each  one  were  to  restrict  himself  to
 fifteen  minutes.  many  will  have  an  op-
 portunity  to  speak.

 An  Hon.  Member:  Fifteen  minutes?

 Mr.  Deputy-Speaker:  Fifteen  minutes
 means  five  minutes  more  in  special
 cases,

 Shri  S.  More  (Sholapur):  Sir,  when
 the  House  dispersed  yesterday  I  was
 offering  some  comments  on  clause  7—
 Interests  ceasing  on  death.  I  take
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 very  serious  objection  to  this  particu-
 lar  clause.  This  clause,  according  to

 Mr.  Deputy-Speaker:  I  would  like  to
 make  a  suggestion  at  this  stage.  Clause
 after  clause  need  not  be  gone  into  at
 this  stage.  Of  course,  general  obser-

 ‘vations  regarding  the  manner  in  which
 the  Select  Committee  dealt  with  im-
 portant  points  arising  out  of  the  clau-
 ses  and  the  Bill  as  a  whole  may  be
 made.  When  we  come  to  clause  by
 clause  consideration.  more  elaborate
 arguments  on  individual  clauses  may  be
 advanced.  That  will  leave  time  for
 more  hon.  Members  to  take  part  in  the
 discussion  at  this  stage.

 Shri  S.  S.  More:  I  accept  the  direc-
 tions  that  you  have  been  pleased  to
 give.  But  my  objection  to  this  clause
 7  is  more  of  a  fundamental  nature
 which  you  will  allow  me  to  develop.

 This  clause  is  discriminatory.  I  do
 not  see  any  reason  why  people  who  are
 governed  by  Dayabhaga  or  other
 schools  not  mentioned  in  this  particu-
 jar  clause  should  be  dealt  with  severe-
 ly.  Now  so  many  hon.  Members  have
 given  illustrations  how  this  clause  will
 operate  inequitably  in  the  case  of  per-
 sons  belonging  to  schools  not  mention-
 ed  in  this  clause.  A  sort  of  favouri-
 tism  appears  to  have  been  shown  to
 people  who  are  governed  by  Mitakshara
 and  the  other  two  small  schools  of
 thought  which  are  in  operation  in  some
 limited  areas.  My  fear  is  that  this
 clause  will  militate  against  the  funda-
 mental  principles  that  have  been  en-
 unciated  in  the  Constitution.  I  will
 bring  to  your  notice  Article  4  of  the
 Constitution.

 “The  State  shall  not  deny  to
 any  person  equality  before  the  law
 or  the  equal  protection  of  the  laws
 within  the  territory  of  India”

 These  Jaws  have  been  defined  in
 Article  “13,  sub-clause  (3)  (b).  If  a
 man  is  governed  by  the  Dayabhaga
 school—I  might  take  the  figure  which
 has  been  faken  by  so  many  Members—
 and  he  owns  property  worth  about  Rs.
 2,50,000  and  he  has  got  four  sons,  he
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 will  be  supposed  to  be  the  sole  pro-
 prietor  of  this  property  and  on  his
 death  he  will  have  to  pay,  at  least  his
 successors  will  have  to  pay,  a  levy  on
 the  corpus  of  Rs.  2,50,000.  If  a  person

 who  is  governed  by  Mitakshara  having
 the  same  amount  of  property  and  the
 same  number  of  sons  dies,  then,  only
 Rs.  50,000  will  be  the  corpus  of  the
 property  which  will  be  subjected  to
 the  levy.

 Mr.  Deputy-Speaker:  Every  time  &
 son  dies  his  property  will  be  taxed.

 Shri  S.  More:  I  will  try  to  meet
 that  argument.  Under  Dayabhaga  if
 a  father  dies.  Rs.  2,50,000  as  a  higher
 slab  level  will  have  to  be  the  subject
 of  estate  duty.  If  a  man  under  Mitak-
 shara  dies  the  position  is  different.
 This  law  is  going  to  be  applicable  not
 to  every  man  and  woman.  in  this  coun-
 try.  As  a  matter  of  fact  this  Act  will
 be  in  operation  against  certain  sec-
 tions,-the  higher  or  upper  middle  clas-
 ses  and  the  still  higher  sections  the
 gate  of  mortality  among  whom  is  not
 so  high.  .Of  course.  in  some  of  the
 minutes  of  dissent  when  they  dealt
 with  clause  30  there  are  references  to
 the  mortality  rate  being  very  high  in
 our  country.  But  my  submission  is
 that  the  mortality  rate  is  not  even  in
 all  the  sections  of  the  population.  The
 rich  section  of  the  people,  due  to  the
 money  that  they  possess,  have  a  bal-
 anced  diet:  they  can  immediately  go  to
 the  doctors,  they  can  purchase  costly
 medicines  and  they  can  thus  avoid  the
 wolf  of  death  coming  at  their  door.
 (Interruption)

 .

 The  Ayurvedic  system  will  be  at
 their  disposal  with  Shri  Dhulekar  on
 the  top.  But  my  submission  is  that
 the  rate  of  mortality  in  the  case  of
 people  living  in  the  slums  of  Bombay
 and  Calcutta  will  be  different  from  the
 rate  among  the  sections  of  people  who
 live  in  big  palaces,  like  my  hon,  friend
 Mr.  Tulsidas  Kilachand.  The  latter
 will  enjoy  greater  longivity  of  life.  So
 my  argument  against  the  argument
 that  in  the  case  of  persons  governed  by
 Mitakshara  when  the  sons  die  their
 property  will  be  subjected  to  the  tax,
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 is  that  there  may  be  a  greater  lapse,
 a  longer  interregnum  between  the
 death  of  the  father  and  that  of  the  son
 and  possibly  the  prices  might  go  up  or
 go  down.  That  is  not  so  in  the  case
 of  Dayabhaga.  The  moment  the
 father  dies  his  Rs.  2,50,000  will  be
 subjected  to  the  tax.

 It  is  said  that  glory  is  the  torch  of
 noble  minds.  Possibly  I  can  adopt
 the  same  and  say  possibly  gold  is  the
 torch  of  financial  minds.  As  gold  is
 their  objective  this  Dayabhaga  school
 will  give  them  better  yield,  The  mo-
 ment  the  father  dies,  the  whole  corpus
 will  come  under  this  levy,  but  as  far
 as  Mitakshara  is  concerned,  the  paying
 of  taxes  will  be  spread  over  a  longer
 period  of  time  and  it  will  come  in
 Smaller  driblets.  This  is  discrimina-
 tory.

 “Then,  what  is  the  remedy?”  Mr.
 Deshmukh  would  ask  me.  Of  course,
 there  are  personal  laws  in  this  coun-
 try.  Now  before  the  Britisher  left
 this  country  he  used  to  say  that  he  is
 a  foreigner  and  he  cannot  interfere
 with  the  religious  or  personal  laws  of
 the  people.  In  spite  of  that  declara-
 tion  he  was  courageous  enough  to
 modify  the  inequalities  of  our  personal
 laws  by  resorting  to  so  many  measures.
 Mr.  Gadgil  yesterday  asked  very  per-
 tinently  why  a  dead  man  should  be
 allowed  to  influence  the  lives  of  the
 living.  I  would  ask  the  same  ques-
 tion:  “Why  should  Manu  who  lived
 more  than  two  thousand  years  back,
 be  allowed  to  influence  the  lives  of  the
 modern  generation?”  Why  _  should
 Jimootvahan,  who  is  supposed  to  be
 the  founder  of  the  Dayabhaga  school
 and  who  flourished  in  the  l5th  century,
 be  made  to  influence  a  large  sec-
 tion  of  the  people?  Our  National
 Government  is  in  power  today.  If
 they  want  to  introduce  a  sort  of  uni-
 formity  in  this  country,  which  is  very
 essential,  let  them  take  courage  in
 their  hands  and  introduce  it.  I  do
 not  know  why  they  are  still  shaking
 in  their  shoes  like  the  Britisher.  The
 Britisher  felt  that  if  he  touched  the
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 religious  customs  of  the  people,  possi-
 bly  there  might  be  a  rebellion  on  the
 pattern  of  1857,  Well,  now  there  is

 no  question  like  that.  This  Jimootva-
 han,  founder  of  the  Dayabhaga  school,
 was  supposed  to  be  the  minister  of
 some  Bengal  king.  My  friend  Mr.
 Biswas  is  the  law-giver  and  when  I
 see  him  I  am  reminded  of  the  law-
 givers  of  former  ages  from  Manu  ६0
 Jimootvahan  who  all  seem  to  be  roll-
 ed  into  one.  I  think  he  should  be
 more  courageous.  He  should  look  to
 the  needs  of  the  time  and  the  urgent
 crying  necessity  of  evolving  some  un-
 form  system  of  law.  Perhaps  it  is
 not  possible.  I  am  not  prepared  to
 say  that  the  passing  of  this  particular
 measure  should  be  made  contingent  on
 the  passing  of  the  Hindu  Code  Bill
 which  is  a  uniform  law  of  inheritance.
 I  wish  to  make  a  suggestion  regarding
 Clause  7.  In  this  clause.  an  option
 should  be  given  or  else  a  legal  fiction
 should  be  created  under  the  law.  Mr.
 Biswas  will  corroborate  me.  Take,
 for  instance,  the  notion  of  civil  death.
 It  is  a  fiction.  The  man  does  not  die
 but  the  fiction  is  created.  He  has
 died  as  far  as  the  law  is  concerned.
 Even  in  this  particular  clause  it  is
 possible  to  state:  “every  person  shall  be
 supposed,  for  the  purpose  of  this  en-
 actment,  to.  be  governed  by  the  Mitak-
 shara  school”  or  if  the  Finance  Minis-
 ter  has  a  particular  liking  for  the
 Dayabhaga  school  let  us  state:  “every
 person  shall  be  supposed  to  be  gov-
 erned  by  the  Dayabhaga  school.”  That
 will  create  a  sort  of  uniformity.

 ‘Then  there  is  one  more  thing.  I
 want  to  take  Pandit  Nehruji  at  his
 words,

 Acharya  Kripalani  (Bhagalpur  cum
 Purnea):  You  are  unnecessarily
 quoting  him.

 Shri  8.  8.  More:  Acharya  Kripalani
 says  that  I  am  unnecessarily  quoting
 his  latest  pronouncement.  I  am  not
 quoting  Pandit  Nehruji  when  he  was
 fighting  the  national  liberation  strug-
 gle  and  was  expressing  progressive
 views.  I  am  quoting  his  latest  utter-
 ances  at  Agra:
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 “I  am  amazed  at  the  speech  I
 heard  from  my  old  colleague  and
 to  find  how  he  has  slept  through
 the  ages  not  realizing  what  the
 world  is  going  through  and  what
 the  Congress  has  stood  for  for  the
 past  few  years.”

 Pandit  Nehruji  has  stated  that  we
 have  slept  through  the  ages.  Possibly
 under  his  very  nose  the  Finance  Minis-
 ter,  and  particularly  the  Law  Minis-
 ter,  seem  to  have  slept  for  ages.  They
 still  feel  that  the  law  propounded  by
 Manu  and  Jimootvahan  is  still  appli-
 cable;  that  the  law  given  by  one  minis-
 ter  of  a  feudal  type  serving  under  a
 feudal  king  should  still  prevail  under
 this  modern  democratic  Government.
 I  do  not  understand  the  reason  for  that.
 I  feel  that  the  sages  of  the  antiquity
 were  legislating  for  feudal  lords  and

 ‘feuda)  kings.  They  were  creating  a
 feudal  mentality  under  the  feudal
 frame  of  mind.  If  democracy  ig  to
 succeed  in  this  country,  if  democratic.
 feelings  are  to  strike  roots  deeper  in
 the  soil,  we  must  create  a  uniform  sys-
 tem  based  on  equality  as  promised  by
 this  Constitution.  Feudal  minds  and
 equality  never  go  together.  Therefore.
 the  law  which  was  very  suitable  for
 the  feudal  age,  the  medieval  period,
 cannot  be  said  to  be  the  proper  law  for
 the  democratic  age.  We  are  living  in
 modern  times;  we  are  living  in  a
 scientific  age......

 Shri  Dhulekar  (Jhansi  Distt.—
 South):  No,  no.  They  were  made  for
 all  ages

 Shri  5.  8,  More:  My  friend  Mr.
 Dhulekar  says  that  these  laws  are
 laws  for  all  ages.  Then  I  ask,  why
 were  the  Married  Women’s  Claim  to
 Property  Act  etc.  passed?  It  does
 not  mean  that  we  cannot  modify  these
 laws..  Are  the  old  sages  going  to  ex-
 tend  their  dead  hands  over  the  future
 generations  till  eternity?  It  ‘is  flout-
 ing  the  growing  conscience,  the  grow-
 ing  modern  spirit  of  the  present  times.
 Therefore.  I  would  say  that  if  you
 want  to  base  our  democracy  on  per-
 manent  foundations  then  there  is  no
 go  for  the  Government  but  to  evolve  a

 2  AUGUST  953  Estate  Duty  Bill  6I4

 uniform  system  of  law.  Let  a  man
 be  a  Hindu  for  his  temple,  let  a  man
 be  a  Muslim  for  his  mosque  or  let  him
 be  a‘Christian  for  his  church,  but  as
 far  4s  property  laws  and  other  social
 customs  are  concerned,  let  this  Gov-
 ernment  of  India  evolve  a  sort  of  uni-
 form  system  of  law.  _  Therefore,  I
 very  seriously  object  to  this  mitak-
 shara  and  other  references  in  this  par-
 ticular  Act.

 There  is  an  exemption  limit  for  a
 minor  belonging  to.  the  Mitakshara
 school  and  dying  before  he  has  attain-
 ed  the  eighteenth  year.  I  very  stout-
 ly  oppose  this  particular  measure.
 This  is  again  discriminatory  and  giving
 some  more  extended  favouritism  to
 people  of  the  Mitakshara  school.  If  a
 minor  boy  of  five  years  dies  in  the
 Dayabhaga  system  after  his  father’s
 death,  then  immediately  his  share  will
 be  taxable  for  the  estate  duty.  But
 under  the  Mitakshara  school,  when  a
 boy  dies  before  he  reaches  the  18th
 year,  possibly  his  heirs  will  get  ex-
 emption.  What  is  the  reason  for
 that?  The  reason  is  given  in  the

 Mr.  Deputy-Speaker:  But  not  if  he
 is  separate.

 Shri  S.  S.  More:  But  if  he  is  a  mem-
 ber  of  a  subsisting  joint  family  from
 his  very  birth  he  gets  a  right  and  the
 moment  he  dies,  though  not  in  a  dis-
 tinct  form,  his  share  goes  to  the  survi-
 vors.  I  am  referring  to  page  3l  of

 +a
 e  old  Bill  which  was  referred  to  the
 lect  Committee.  “This  provision  is

 necessary  for  a  mitakshara  family  be-
 cause  in  that  family  each  child  acqui-
 res  interest  in  the  property  and  _  it
 would  be  administratively  impossible
 to  determine  the  quantum  of  interest
 on  the  death  or  birth  of  a  child  in  the
 family.”  I  fail  to  understand  why  it
 should  be  administratively  impossible
 particularly  when  this  rich  section  of
 people  will  not  be  very  prolific  in  their
 procreation.  I  speak  very  scientifical-
 ly.  In  the  upper  class  of  people  the
 birth  rate  is  very  low  and  mortality
 rate  too  is  very  low.  My  submission
 is  that  this  “administrative  difficulty”
 igs  something  which  I  cannot  under-
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 stand.  It  puts  a  premium  on  the  in-
 efficiency  of  the  Government  machine
 Administrative  reasons  do  not  justify
 this  sort  of  discrimination.  I  would,
 therefore.  urge  that  this  particular  part
 should  be  removed  from  this  particular
 section.

 Then.  in  obedience  to  your  direction,
 Sir.  I  immediately  pass  on  to  clause  9
 which  mentions  a  period  of  “two
 years”.  My  submission  is  that  even
 this  clause  will  be  utilised  by  the  rich
 people  to  defy  and  flout  Government.
 My  suggestion  for  the  consideration  of
 the  Finance  Minister  is  that  if  a  father
 leaves  some  property  even  by  gift  to
 his:  sons,  who  are  according  to  law
 his  next  heirs,  then  that  sort  of  gift
 should  not  be  exempted  from  estate
 duty;  otherwise  this  clause  will  be  used
 85  a  legal  instrument  to  flout  the  Gov-
 ernment  and  evade  the  estate  duty.  If
 the  gift  is  made  to  some  other  person
 who  is  not  in  the  line  of  inheritance,
 or  a  daughter  or  to  some  distant  re-
 lation,  possibly  that  may  be  permitted;
 but  if  a  father  is  allowed  to  execute
 gift  deeds  in  the  name  of  his  son  or
 sons,  then  it  will  be  very  difficult  for
 Government  to  pursue  the  property  in
 their  hands  and  get  estate’  duty  from
 them.  These  are  the  gifts  which  ought
 not  to  be  exempted.  I  have  serious
 objection  to  ‘public  charitable  pure
 poses’.  I  think  the  only  agency  in  this
 country  from  which  charity  should
 flow  should  be  the  Government.  This  is
 going  to  be  a  welfare  State.  And  it  is
 going  to  look  after  all  the  physical
 wants  of  the  country.  I  therefore  think
 that  no  charity  should  be  allowed.
 I  hate  even  the  word  ‘charity’.  A  rich
 and  greedy  man,  by  resorting  to  all
 sorts  of  foul  practices,  acquires  wealth.
 Acquiring  wealth  by  exploitation  and
 by  dubious  ‘methods  is  a  sort  of  ‘tab
 bery.  And  then  he  becomes  charita-
 ble!  I  do  not  think  he  has  any  right
 to  be  charitable.  (An  Hon.  Member:
 To  wash  away  hig  sins.)  Just  as  the
 Catholics  used  to  give  bulls  in  the
 former  days,  he  will  pass  some  proper-
 ty  to  charity.  He  will  exploit  people
 to  their  very  bones  and,  to  make  pen-

 ance,  will  give  something  as  charity.
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 Then  I  would  very  hastily  refer  to
 clause  3l.  Clause  3  refers  to  the
 exemption  of  interest  of.a  Hindu  widow
 dying  within  seven  years  of  her  hus-
 band’s  death.  My  fears  are  that  the
 Finance  Minister  or  the  Law  Minister
 has  not  taken  into  consideration  the
 fact  that  many  Members  may  have
 more  than  one  widow.  I  know  some
 Members  in  the  House  who  belong  to
 that  category.  What  would  happen...

 Mr.  Deputy-Speaker:  How  can  they
 be  here  and  have  widows?

 Shri  S.  8.  More:  I  am  talking  about
 potential  widows,  Sir.

 Mr.  Deputy-Speaker:  Let  there  be  no
 reference  to  any  Member  of  the  Hoyse.

 Shri  Ss.  Ss.  More:  I  am  trying  to  con-
 cretize  the  whole  thing.

 Mr.  Deputy-Speaker:  Barring  the
 500  people  here  there  are  360  million
 minus  500  outside.  Why  should  we
 again  and  again  refer  to  Members  here?

 Shri  8,  Ss.  More:  I  refer  to  the  majo-
 rity  outside  the  House,  Sir.

 So  if  a  man  dies—and  when  he  has
 more  than  one  wife  he  is  bound  to  die
 earlier  than  the  wives—leaving  two
 widows,  what  happens?  That  is  a
 question  to  which  some  _  answer  will
 have  to  be  given.  Acharya  Kripa-
 lani  says  that  they  will  reemarry.  I
 would  welcome  that.

 I  am  very  hastily  going  through
 these  provisions.  In  regard  to  clause
 32  some  Members  of  the  Select  Com-
 mittee  have  made  a  strong  sentimental
 excuse  that  the  dwelling  house  should
 be  exempted.  I  want  to  refer  to  the
 minute  of  dissent  by  Dr.  Lanka  Sunda-
 ram.  He  says  that  a  dwelling  house
 is  the  focal  point  and  it  should  he  ex-
 empted.  He  further  says  that  this
 house  should  not  be  permitted  to  be
 rented  for  the  purpose  of  fetching
 some  income.  I  do  not  know  why  Dr.
 Lanka  Sundaram  with  such  a  modern
 education  should  be  so  antiquated  in
 his  sentiments.  Probably  the  contr-
 ary  is  the  case!  I  do  not  accept  his
 suggestion  that  such  a  big  palace
 should  be  exempted,  because  persons
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 who  will  be  liable  to  a  levy  under  this
 duty  will  be  having  large  houses.  We
 are  suffering  from  shortage  of  living
 space.  There  are  many  persons  in
 the  country  having  no  roof  over  their
 heads.  If  the  man  leaves  such  a  large
 house,  if  the  sentimental  approach  is
 to  be  extended,  I  would  say  that  the
 members  of  his  family  should  be  per-
 mitted  to  live  in  their  dwelling  house
 but  Government  should  apportion  thé
 living  space  in  the  light  of  their  re-
 quirements  and  the  remaining  portion
 should  be  taken  for  such  use  as  Gov-
 ernment  deems  proper.  That  would
 mect  the  plea  of  sentiment  as  well  as
 satisfy  your  fiscal  requirements.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  Ona  point  of  personal  explana-
 tion,  Sir.  I  have  added  there  “with  a
 ceiling  to  the  value  of  one  dwelling
 house”  and  that  it  should  not  be  rented
 even  in  part  for  purposes  of  securing
 this  exemption.

 Shri  8S.  More:  I  would  rather  re-
 quire  one  hour  to  go  through  all  the
 points  if  I  had  to.

 One  more  point  and  I  will  finish.  I
 entirely  agree  with  those  who  have
 urged  that  as  far  as  the  appeals  are
 concerned  they  should  be  entrusted  to
 a  judicial  tribunal.  I  will  not  refer
 to  the  particular  clauses,  but  this  en-
 actment  gives  autocratic  powers  to
 the  Board  for  legislating  on  so  many
 points.  This  is  a  question  of  delega-
 ted  legislation  and  this  House  should
 be  very  chary  to  permit  such  a  strong
 measure  of  delegation.  What  will  be
 the  mental  attitude  of  this  Board?  It
 is  out  for  more  money.  There  will
 be  only  bureaucratic  justice.  It  will
 ‘be  not  only  the  prosecutor,  it  will  also
 be  the  judge.  At  least  in  the  initial
 stages  when  the  different  phrases  and
 terminologies  used  in  this  enactment
 have  not  become  the  subject  of  im-
 partial  judicial  decisions.  the  pronoun-
 cements  of  this  tribunal  will  hardly  be

 -of  a  quality  to  inspire  confidence  in
 the  people.  I  want  this  Government
 to  tax  the  rich.  But  at  the  same  time
 they  must  create  a  sort  of  impression
 in  the  mind  of  the  rich  that.  Govern-

 42  AUGUST  १953  Estate  Duty  Bill  618

 ment  is  proceeding  in  an  _  impartial
 manner  and  is  prepared  to  give  them
 a  fair  deal  as  far  as  possible  within‘
 the  four  corners  of  this  particular
 measure.  So  I  would  support  the
 suggestion  which  has  been  made.  and
 I  am  very  happy  to  say  that  at  least
 on  this  point  I  go  in  the  company  of
 Mr.  Tulsidas  Kilachand—with  the  grea-
 test  reluctance  possibly—that  al)  these
 matters  should  be  entrusted  to  a  sort
 of  judicial  tribunal.  I  know  that  the
 executive  is  encroaching  upon  the
 fundamental  rights  .of  individuals.
 They  will  be  encroaching  now  upon
 the  fundamental  rights  of  property
 holders.  I  want  to  fight  for  the  fun-
 damental  rights  of  the  rich.  I  will
 take  their  rights  away  by  legislation,
 but  not  in  a  bureaucratic.  autocratic
 manner.  At  least  for  some  time.  till
 we  have  acquired  a  rich  store  of  judi-
 cial  decisions  giving  a  clear  idea  about
 the  different  provisions.  all  these  mat-
 ters  should  be  entrusted  to  a  judicial
 tribunal  and  not  to  the  Board  as_  has
 been  proposed  in  this  particular  mea-
 sure.

 Finally,  before  I  conclude.  I  should
 like  to  express  my  entire  agreement
 with  the  sentiments  which  Kakaji  has
 expressed.  My  wonder  is  all  the  grea-
 ter  how  he  can  be  progressive  when  he
 belongs  to  the  Congress.

 Mr.  Deputy-Speaker:
 Kilachand.

 Mr.  Tulsidas

 Shri  U.  M.  Trivedi  (Chittor):  —  Sir.
 may  I  submit  that  those  who  have
 been  in  the  Select  Committee  may  not
 be  given  a  chance  and  that  others  may
 be  asked  to  speak?

 Mr.  Deputy-Spesker:  The  difficulty
 is  this.  Those  gentiemen  were  not
 allowed  to  speak  earlier  because  their
 names  had  been  suggested  for  the
 Select  Committee.  If  they  are  not
 allowed  to  speak  now.  when  are  they
 to  speak—after  the  passing  of  the
 Bill?

 Shri  U.  M.  Trivedi:  We  were  at  the
 same  time  not  allowed......
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 Mr.  Deputy-Speaker:  'Those  who  were
 not  in  the  Select  Committee  were~en-
 titled  to  be  heard—though,  of  course,
 all  the  five  hundred  could  not  be  call-
 ed  earlier.

 e

 Shri  Tulsidas  (Mehsana  West):  I
 rise  to  make  a  few  observations,  par-
 ticularly  on  the  question  of  adminis-
 tration  and  on  the  edonomic  aspects  of
 this  measure.  I  do  not  feel  that  it
 is  worth  while  discussing  and  replying
 to  some  of  the  arguments  to  which  I
 have  listened  for  the  last  two  or  three
 days,  because  they  are  more  on  a  doc-
 trinaire  basis  than  anything  else.  I
 ao  not  think  they  realise  what  this
 icgislation  is  when  they  talk  in  terms
 as  if  this  legislation  is  going  to  affect
 the  bigger  or  the  richer  classes  of  peo-
 ple  only.  They  forget  that  more
 hardship  will  fall,  as  my  friend  Mr.
 More  has  said,  on  the  poorer  or  middle
 class  people.  Because,  I  would  like
 to  explain  frankly  that  in  any  country
 the  richer  class  has  the  aid  and  help
 of  the  lawyer  class;  and  therefore  no
 matter  what  law  you  make,  they  will
 see  to  it  that  they  properly  go  through
 it.  Therefore,  please  do  not  worry
 about  the  richer  class.  What  I  am
 trying  to  say  is  that  this  legislation  is
 very  complicated.  I  do  not.  think
 there  is  any  law  in  the  world  which  is
 such  a  hotch-potch  measure  as_  this
 legislation.  It  is  a  complete  hotch-
 potch.  This  has  included  different
 Acts  from  U.K.  with  all  sorts  of  things
 from  Indian  traditions  including  Daya-
 bhaga,  Mitakshara  and  so  on  and  so
 forth.  This  should  have  been  a  very
 simple  legislation.  I  am  not  against
 the  basic  principle  of  this  legislation.
 व्‌  am  glad  that  Government  has  brought
 forward  this  legislation  but  in  bring-
 ing  this  they  have  made  it  a  hotch
 potch.  I-would  like  to  make  it  clear
 and  I  would  like  to  point  out  parti-
 cularly  how  difficult  it  will  be  for  the
 administration  to  work  this  law  be-
 cause  there  is  going  to  be  tremendous
 confusion  in  the  country.  Now  I
 would  like  to  refer,  first  of  all,  to  clause
 33—Aggregation.  Sir,  you  will  realise
 that  by  putting  in  this  clause  regard-
 ing  aggregation,  which  is  not  there  in
 U.K.,  they  have  created  further  pro-
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 blems.  Even  holder  of  estates  which
 would  be  below  the  exemption  limit
 will  have  to  go  to  the  Controller  for
 the  certificate  of  discharge.  That
 means  that  he  will  have  to  do  the
 valuation,  whether  it  is  Rs.  2,000/-  or
 Rs.  5,000/-.  The  Controller  will  go
 into  the  valuation  of  the  estate  to  de-
 termine  whether  the  person  has  indi-
 cated  the  value  of  the  estate  correctly
 or  not.  Therefore,  in  every  case,—
 whether  a  man  has  an_  estate  worth
 Rs.  2,000/-  or  two  crores  he  will  have
 to  go  to  the  Controller.

 Now  please  realise  what  difficulties
 it  will  create  and  the  amount  of  work
 the  administration  will  have  to  go
 through.  They  do  not  realise  that
 Such  a  legislation  is  not  in  the  interest
 of  the  country.  The  other  day  I
 was  reading  in  a  paper  that  in  the  All
 India  Congress  Committee  at  Agra
 there  was  a  feeling  that  we  want  a  sim-
 ple  legislation.  Here  we.  are  creating
 something  which  is  really  a  headache,
 which  will  create  confusion  in  the
 country—so  much  confusion  that,  we
 do  not  know  what  will  happen.  What
 is  the  benefit  that  the  poor  class  will
 get  by  taking  away  something  from
 the  richer  classes?  What  is  the  es-
 timate  of  Mr.  Gadgil.  He  says  it  is
 Rs.  2  to  4  crores.  Are  you  going  to
 take  this  amount  from  the  richer  class
 and  use  it  for  the  social  benefit  of  the
 poor?  This  is  such  8  complicated
 matter  that  I  have  in  my  minute  of  dis-
 sent—in  the  last  paragraph—stated  my
 views  clearly.  I  realise  full  well  what
 it  means.  I  would  like  to  read  this
 paragraph  and  I  crave  your  indulgence
 for  a  minute:

 “I  do  venture  to  say  that  the
 wordings,  the  qualifying  clauses
 and  the  long  sentences  in  the  diffe-
 rent  clauses  of  the  Bill  are  too
 complicated,  if  not  clumsy,  for  the
 understanding  of  the  ordinary
 man.  Clauses  23  and  25  may  be
 particularly  instanced  in  this  con-
 nection.  It  is  true  that  the  langu-
 age  of  law  cannot  be  expected  to
 be  a  sample  of  simple  expression.
 But  at  least  a  lay  man  like  me  also”
 feels  that  it  need  not  be  an  essay  -,
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 (Shri  Tulsidas]
 in  what  amounts  to  calculated  con-
 fusion  and  verbal  complexities.  I
 am  afraid  that  apart  from  the  sub-
 stance  and  subject  matter  of  the
 provisions.  the  very  language  in
 which  they  are  couched  will  give
 rise  to  endless  litigation  and  a
 bewildering  variety  of  interpreta-
 tion.”

 That  is  the  point  I  wanted  to  make.
 I  wanted  to  bring  out  certain  points
 from  which  you  will  see  how  difficult
 it  will  be  to  put.

 We  have  copied  almost  all  the  Sec-
 tions  of  the  U.K.  Act.  Clause  ava  of
 this  Bill  defines  controlled  company,
 but  it  does  not  give  the  rules  relating
 to  controlled  company.  We  have
 taken  this  definition  from  Section  46
 of  the  U.K.  Act.  There,  under  Sec
 tion  55  the  rules  are  embodied  in  the
 Act  itself.  That  Section  rung  tu  six
 Pages  and  the  rules  are  given.  Simi-
 larly,  in  this  Bill,  the  rules  should  be
 embodied.  The  rule  making  power  is
 given  to  the  Government  and  _  this
 House  has  no  authority  to  change  or
 amend  them.  It  will  be  the  officials
 who  will  make  the  rules  and  enforce
 them.  Besides,  I  am  afraid  that  with-
 out  a  counterpart  of  Section  55  of  the
 U.K.  Act,  the  rules  that  may  be  made
 will  be  considered  faulty.  They  may
 be  considered  as  beyond  the  implica-
 tions  of  this  Act.  In  this  connection,
 I  would  like  to  say  how  this  Act.  even
 today  is  considered  in  England  a  com-
 plicated  piece  of  legislation.  I  would
 like  to  quote  a  judgement  which  was
 recently  published  in  England.

 In  the  case  of  St.  Aubyn  &  ors  and
 Attorney  General  decided  by  the
 House  of  Lords  in  England  and  in  ap-
 peal  cases  at  p.  15,  Lord  Radcliffe,  one
 of  the  Law  Lords  stated  at  page  45  of
 the  report  that  दिये  sections  (this  has
 reference  again  to  some  complicated
 sections  17)  which  constitute  part  IV
 of  the  Finance  Act  (which  included
 section  46,  onwards)  are  expressed
 with.  what  proves  on  investigation  to
 be  a  vagueness  so  diffused  and  850
 ambiguous  that  they.may  well  produce
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 in  practice  the  second  alternative  while
 adopting  in  form  requirements  of  the
 first.”  The  two  alternatives  which
 Law  Lord  referred  to  are  set  out  by
 himt  .p.  44  and  45  of  the  report,  “the
 tax  payer  is  entitled  to  be  told  with
 some  reasonable  certainty  under  what
 circumstances  and  under  what  condi-
 tions  liability  to  tax  is  incurred  and  is:
 also  to  be  told  explicitly  the  circum-
 stances  and  conditions  of  liability  are
 those  which  Commissioners:  of  Inland
 Revenue  in  their  administrative  dis-
 cretion  may  consider  appropriate”.

 Then  I  would  further  like  to  men-
 tion  that  there  is  a  book  called  the  ele-
 ments  of  estate  Duty  by  Beattie  which
 is  a  very  simple  book.  I'am  not  a
 lawyer,  but—I  would  like  to  explain
 this  point  by  giving  one  more  quota-
 tion  with  regard  to  section  46  of  the
 Finance  Act  940  from  page  96  of  the
 above  referred  book.  “The  section  is
 drawn  in  wider  terms  as  to  apply  to
 cases  which  were  never  within  the  mis-
 chief  which  the  Statute  intended  to
 cure.  The  Cémmissioners  of  Inland
 Revenue  have  intimated  that  they  in-
 tend  to  apply  the  statutory  provision
 in  a  reasonable  manner,  and  in  fact
 it  is  relatively  rare  to  find  Section  46
 invoked  at  all.  But  it  can  only  be  re-
 garded  as  highly  unsatisfactory  that
 the  statutory  provision  should  be  so
 drawn  as  to  give  the  Commissioners
 excessive  powers  of  taxation,  leaving
 the  subject  to  rely  on  the  benevolent
 interpretation  of  State  offictals.”  This
 is  what  the  British  book  says.  Sir,  I
 am  sure  we  all  know  that  in  any
 legislation  we  are  giving  more  and
 more  powers  in  the  hands  of  bureau-
 cracy  and  to  the  Government  officials.
 We  know  how  every  Act  is  administer-
 ed.  When  it  comes  to  the  positive
 question,  I  am  sure  everybody  realises
 that  the  officials  become  shy.  They
 do  not  utilise  those  powers  but  whén  it
 comes  to  harassment,  when  it  comes  to
 giving  some  trouble,  then  they  utilise
 those  powers.  Then  what  happens?
 The  judiciary  is  completely  removed
 slowly  and  slowly.  You  cannot  go
 to  the  court  in  these  cases  because  the
 official  is  above  everything.  If  we
 want  to  have  this  legislation,  let  it  be
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 in  a  very  simplified  form,  After  all,
 this  is  the  first  time  that  it  is  being  in-
 troduced  in  this  country.  Let  the
 people  understand  the  law,  and  _its
 basis.  You  can  always  tighten  it  up
 when  you  find  any  loopholes.  Neither
 the  people,  nor  the  administrators  un-
 derstand  this  law.  It  is  not  Delhi
 alone  which  will  administer  it.  People
 down  below  in  the  South  or  small  vill-
 ages  and  cities,  will  not  understand  the
 law.  Even  lawyers  have  not  been  able
 to  understand  the  law.  Mr.  More
 said  he  cannot  understand  it.  Then,
 how  are  you  going  to  administer  it?
 Is  it  just  for  creating  trouble  in  the
 country?  I  do  not  know  how  far  the
 Finance  Minister  who  has  been  always
 a  person  who  realizes  equity  and
 fairness,  will  understand  the  impor-
 tance  of  having  a  simplification  of  the
 law.  Whatever  fiscal  measure  he
 proposes,  I  would  request  him  to  see
 that  the  law  is  as  simple  as  possible.

 Mr.  More  and  Mr.  Gadgil  have  all
 the  time  been  speaking  about  the  Dir-
 ective  Principles  of  the  Constitution,  I
 am  not  here  to  say  that  I  object  to  the
 principle  of  the  Bill.  I  have  said  at
 the  very  beginning  that  I  am  a  sup-
 porter  of  the  Bill  on  principle.  But
 there  is  a  certain  amount  of  misunder-
 standing.  What  are  the  Directive
 Principles  of  the  Constitution?  I  will
 read  them:

 “The  State  shall,  in  particular,
 direct  its  policy  towards  securing—

 (a)  that  the  citizens,  men  and
 women  equally,  have  the
 right  to  an  adequate  means
 of  livelihood;

 (b)  that  the  ownership  and  con-
 trol  of  the  material  re-
 sources  of  the  community
 are  so  distributed  as  best  to
 subserve  the  common
 good;

 (c)  that  the  operation  of  the  eco-
 nomic  system  does  not  result
 in  the  concentration  of
 wealth  and  means  of  produc-
 tion  to  the  common  detri-
 ment.”

 I  would  like  you  to  mark  those  words
 also  “to  the  common:  detriment”.  Now,
 what  is  “common  detriment’?
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 Shri  S.  S.  More:  Who  is  to  decide’

 Shri  Tulsidas:  I  am  just  telling  you.
 Is  it  good  to  do  anything  which  is
 going  to  reduce  the  productivity  of  the
 country?  “If  you  think  that  this  sort
 of  legislation  which  is  so  complex  is.
 good,  then  I  leave  it  to  you.  But,  I
 would  like  to  point  out  that  in  this.
 sort  of  legislation,  the  first  thing  to.
 bear  in  mind  is  that  the  production  of
 the  country  does  not  suffer,  that  the
 ‘people  who  have  been  given  a  certain
 amount  of  responsibility  in  this  con-
 nection  do  not  have  to  worry  about
 anything  else.

 I  had  raised  at  the  conference  called.
 by  the  hon.  Finance  Minister  of  per-
 sons  who  had  given  amendments  the
 question  of  this  Bill,  when  passed  into.
 taw,  having  retrospective  effect,  I  am
 not  a  lawyer,  but  I  feel  that  it  would
 be  unconstitutional  to  give  it  retros-.
 pective  effect.

 0  a.M.

 Another  important  point  I  would
 like  to  urge  upon  this  House  is  that  in
 the  Five  Year  Plan  we  have  given  a
 certain  amount  of  responsibility  to
 the  private  sector.  Every  time  I  hear
 people  saying  that  the  private  sector
 as  not  doing  its  part,  and  not  carrying.
 out  its  responsibilities.  But  any  one
 who  understands  at  least  something  of
 what  is  happening  in  the  private  sector
 Knows  that  the  conditions  are  not
 favourable  to  help  the  private  sector
 carry  out  its  responsibilities.  Even
 in  the  Income-tax  law  the  principle  has
 been  accepted  that  when  a  new  ven-
 ture  is  started,  special  treatment
 should  be  given  to  it.  Supposing  a
 person  starts  a  new  industry  with  a
 large  amount  of  money  invested  in  :t.
 It  will  take  at  least  two  or  three  years
 for  the  industry  to  start  paying.  Even
 if  you  build  a  house,  it  takes  a  couple
 ot  years  before  people  can  live  in  it:
 otherwise.  it  is  mere  brick  and  mor-
 tar.  Suppose  within  six  months  of
 starting  the  industry  the  person  dies.
 What  happens  to  that  estate?  Do  you
 mean  to  say  with  this  sort  of  law,  peo-
 ple  will  have  any  incentive  to  start
 new  ventures?  Even  in  Pakistan,  an
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 (Shri  Tulsidas]
 under-developed  country,  they  have
 now  introducéd  a  measure  specifying
 new  industries  investment  in  which
 will  be  exempted  for  estate  ‘duty  pur-
 poses.  I  urge  upon  the  Finance  Minis-
 ter  to  look  at  this  problem  in  a  very
 dispassionate  manner.

 [have  nothing  to  say  on  the  question
 of  exemption.  I  do  not  worry  about
 Rs.  60,000  or  Rs.  75,000  but  I  strongly
 feel  that  it  should  be  more  than  Rs.  4
 Jakh.  because  Rs.  l  lakh  now  is  equal
 to  Rs.  25.000  pre-war.  I  feel  that  it
 will  at  least  give  a  middle  class  man

 ‘a  certain  amount  of  estate  for  carry-
 ing  out  his  responsibilities  to  his  chil-

 dren  or  anybody  else  until  the  Govern-
 ment  can  provide  them  the  facilities.
 And  Government  is  not  in  a  position  to
 provide  them  today.  Anyway,  that  is
 a  point  on  which  Mr.  More  and  Mr.

 eGadgil  may  argue.

 Shri  S.  S.  More:  If  the  present  value
 -of  the  rupee  is  to  be  taken  into  consi-
 _deration,  he  said  that  Rs.  lakh  of
 today  is  only  Rs.  25,000/-  of  pre-war  as
 far  as  money  value  is  concerned.  Is  he
 prepared  to  say  that  the  rates  charge-
 able  which  are  being  contemplated  by
 -Government  should  be  increased  to
 four  times  in  the  light  of  money  value?

 Shri  Tulsidas:  I  would  draw  the  at-
 tention  of  the  hon.  Minister  to  the  fact
 that  in  England  there  is  no  question  of
 .aggregation,  and  the  principle  is:

 “Since  property  is  aggregable
 only  if  estate  duty  is  leviable,  it
 follows  that  the  property  on  which
 duty  is  not  chargeable  or  which
 is  exempt  from  duty  is  also  ex-
 empt  from  aggregation.”  (Beattie
 p.  119.)

 ‘That  is  the  principle  in  England;
 they  have  also  a  certain  Clause  that  if

 person  is  to  commute  his  estate  duty
 in  his  life  time,  that  is  not  aggregation.
 If  you  want  to  have  the  law  as  it  is  in
 England.  let  us  have  the  beneficial
 clauses  which  they  have,  and  not  only
 take  those  clauses  which  are  not  bene-
 ficial  and  put  them  in  a  manner  that
 will  create  more  difficulties  in  this
 country.
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 I  have  nothing  more  to  say,  and  shal]
 offer  my  remarks  when  the  Clauses
 come  up  for  consideration.

 Shri‘  Patasnar:  (Jalgaon):  I  rise  to
 offer  a  few  remarks  as  to  the  manner
 in  which  the  Bill  hag  been  framed  and
 the  powers  for  carrying  out  the  pro-
 visions  of  this  Bill,  which  are  given
 to  the  Central  Board  of  Revenue  and
 certain  other  authorities.

 I  find  that  the  discussion  on  this
 Bill  has  taken  place  in  a  more  or  less
 unreal  manner.  Yesterday  when  I
 heard  my  hon.  friend  Mr.  Gadgil,  I
 thought  that  in  his  opinion  this  was  a
 measure  which  was  going  to  be  of  great
 help  for  the  States.  I  do  not  know
 what  justification  there  is  for  such  a
 hope,  because  even  according  to  his  cal-
 culations,  it  is  likely  to  yield  about  Rs.
 4  crores  or  so  as  additional  revenue  to
 Government,  and  if  a  hundred  crore  of
 rupees  or  so  of  income-tax  has  not  bee:
 able  to  effect  that  equality  and  levell-
 ing  of  wealth,  I  fail  to  understand  how

 “by  the  mere  imposition  of  this  addition-
 al  taxation,  they  can  effect  that  equal
 distribution  of  wealth.

 Similarly  there  are  others  who  have
 spoken  as  if  this  measure  was  going  to
 strike  at  the  very  foundation  of  Indian
 society.  They  thought  that  Hindu  law
 was  something  which  had  never  chang-
 ed,  and  which  will  never  change.

 Both  these  views,  to  my  mind,  ap-
 pear  to  be  unreal,  because  if  we  pro-
 perly  want  to  look  at  this  question  and
 in  the  right  perspective,  We  should  look
 at  it  as  a  pure  and  simple  taxation
 measure,  designed  to  augment  the  re-
 venues  of  the  States  to  a  limited  ex-
 tent.  I  do  not  know  whether  the
 yield  will  be  Rs.  0  or  5  crores,  be-
 cause  there  are  many  things  which  are
 still  left  undecided;  we  do  not  know
 what  the  rates  will  be,  and  so  on.
 Therefore  it  would  be  difficult  for  any-
 one  to  say  how  much  income  this  mea-
 sure  will  bring  in.  I  feel  that  we
 should  look  at  this  measure  from  a
 practical  point  of  view  and  see  what
 its  result  will  be.
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 The  main  question  to  which  we
 ‘should  address  ourselves  at  this  stage
 is  whether  this  legislation  has  been
 properly  framed.  Will  it  achieve  the
 ‘object  and  purpose  for  which  it  has
 been  introduced.  without  being  unjust
 to  those  to  whom  it  is  going  to  be  made
 applicable,  and  without  causing  un-
 necessary  harassment?

 The  next  question  that  we  have  to
 consider,  as  I  said  earlier,  is  whether
 this  Bill  which  has  been  introduced  as
 a  new  measure  for  the  first  time  in  our
 country,  will  lead  to  endless  disputes,
 or  will  be  a  simple  measure,  capable  of
 being  implemented  in  a  simple  man-
 ner.

 ‘I  said  earlier—and  I  still  maintain
 it—that  the  Statement  of  Objects  and
 Reasons  itself  has  led  to  a  lot  of  mis-
 understanding.  It  is  stated:

 “Though  the  levy  and  _  collec-
 tion  of  income-tax  at  high  rates
 since  the  War  and  the  investiga-

 ‘tions  undertaken  by  the  Income-
 tax  Investigation  Commission  in  a
 number  of  important  cases  of  tax
 evasion,  have,  no  doubt,  prevent-
 ed  to  some  extent  the  further  con-
 centration  of  wealth  in  the  hands
 of  those  who  are  already  wealthy,
 yet  these  do  not  amount  to  posi-
 tive  steps  in  the  direction  of  re-
 ducing  the  existing  inequalities  in
 the  distribution  of  wealth.  It  is
 hoped  that  by  the  imposition  of  an
 estate  duty  such  unequal  distribu-
 tions  may  be  rectified  to  a  large
 extent.”

 This  is  not  a  thing  which  has’  been
 achieved  anywhere  else  in  the  world.
 As  the  hon.  Finance  Minister  himself
 said  there  are  many  other  countries
 in  the  world  where  such  a  measure  has
 been  in  operation  for  a  number  of
 -years,  but  we  have  got  some  statistics
 to  show  that  this  is  not  the  result  that
 has  been  produced  in  those  countries.
 For  instance.  in  the  United  Kingdom,
 in  ‘1911-12,  5  per  cent.  of  the  people
 owned  85  per  cent.  of  wealth,  in  1926-
 27,  5  per  cent.  owned  80  per  cent.  and
 in  940—47,  5  per  cent.  owned  70  per
 cent.  That  means.  ina  period  of
 thirty  years,  5  per  cent.  of  the  people,
 instead  of  owning  85  per  cent.  of  the
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 wealth.  are  owning  only  70  per  cent.
 and  there  might  as  well  be  other  cau-
 ses  which  have  contributed  to  this  re-
 sult.  Therefore,  the  claim  that  is  made

 -is  rather  too  tall.  A  lot  of  misunder-
 standing  has  been  created  on  the  one
 side,  by  raising  hopes  which  are  not
 likely  to  be  fulfilled,  andonthe  other,
 by  creating  apprehensions  in  the  minds

 Bill  as  if  it
 was  going  to  strike  at  the  very  founda-
 tion  of  the  economic  structure  of  Socie-
 ty.  After  all,  as  Mr.  Gadgil  has  said,
 —and  I  agree  with  him—this  Bill  is
 going  to  affect  only  a  few.  in  fact.  a
 very  small  percentage  of  our  popula-.
 tion.  and  therefore  no  such  wonderful
 results  are  to  be  expected.

 My  next  point  is,  whether,  now  that
 the  Bill  has  been  taken  into  considera-
 tion.  it  is  uniformly  applicable  to  all
 sections  of  the  population,  For  in-
 stance.  there  is  the  difference  between
 the  Mitakshara  and  the  Dayabhaga
 schools.  which  has  been  debated  upon
 already  in  this  House  by  several  hon.
 Members.  So  far  as  I  have  been  able’
 to  follow  their  speeches.  I  find  that  no
 definite  suggestion  has  been  made  by
 any  one.  But  to  my  mind  it  appears
 that  it  would  not  be  difficult  for  us  to
 remove  this  anomaly.  If  at  all  we
 want  to  pass  a  measure  of  this  kind,
 then  I  agree  with  my  hon.  friend  Mr.
 More  in  saying  that  there  is  no  justi-
 fication  for  this  difference.  We  can
 make  adequate  and  suitable  provisions
 by  which  the  measure  can  be  made  ap-
 plicable  equally  to  all,  whether  they
 belong  to  the  Mitakshara  or  the  Daya-
 bhaga  school  of  thought.  To  that  extent,
 there  will  naturally  be  an  objection
 that  we  are  affecting  the  Hindu  Law.
 But  as  has  already  been  pointed  out,
 the  Hindu  law  is  not  a  thing  which  is
 so  sacrosanct  that  it  has  not  changed
 in  the  past  or  that  it  will  not  change  in
 the  future.  I  think  therefore
 it  should  not  have  -.been  be
 yond  the  powers  of  the  framers  of
 this  legislation,  to  introduce  provi-
 sions  which  would  have  made  the
 measure  applicable  uniformly  6  all
 sections  of  the  population,  thereby  pre-
 venting  any  feelings  of  partiality  to
 any  one  particular  school.  Unfortu-
 nately  that  has  not  been  done,  and  the
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 only  reason  to  my  mind  for  not  doing
 so  is  that  perhaps  there  is  a  fear  that
 some  sections  of  our  population  who
 oppose  the  Hindu  Code  Bill  might
 probably  have  tried  to  oppose
 this  Bill  also.  But  if  there  is  a  de-
 sire  to  carry  out  a  certain  thing,  and  if
 there  is  a  desire  to  wound,  then  there
 must  not  be  any  hesitation  to  strike.
 So,  if  it  was  found  desirable  to  make
 it  uniform,  I  think  it  could  have  been
 possible  to  do  so.

 The  next  point  to  which  “I  would
 like  to  address  myself  is  with  regard
 to  Clause  9.  That  clause  has  been
 discussed  threadbare  already.  I  do
 not  know  why  the  words  ‘bona  fide’
 are  necessary  at  all,  and  how  they  are
 going  to  be  advantageous.  If  the
 transactions  are  not  bona  fide,  then
 these  gifts  cease  to  be  gifts.  Suppos-
 ing  a  man  makes  a  gift  two  years  be-
 fore  his  death,  unless  it  is  a  bona  fide
 gift,  it  will  not  be  accepted  as  a  gift
 at  all.  By  inserting  the  words  ‘bona
 fide’,  they  have  made  it  more  difficult
 for  the  assessee,  who  would  9026  re-
 quired  to  prove  that  it  was  a  bona
 fide  gift.  Besides,  large  powers  are
 vested  in  the  executive  authorities,
 under  the  provisions  of  this  Bill.  Now
 these  authorities  are,  as  mentioned  in
 Clause  4,  the  Board,  the  Controllers  of
 Estate  Duty,  and  the  Valuers.

 So  far  as  the  drafting  of  the  Bill  is
 concerned,  the  framers  of  the  Bill  have
 taken  bodily  the  provisions  of  the
 U.K.  Act,  and  embodied  them  in  this
 Bill.  We  find  in  the  Notes  on  Clau-
 ses,  that

 “In  the  drafting  of  the  Bill  in-
 cluding  the  definition  and  interpre-
 tation  clauses  (clauses  2  and  3)
 the  U.K.  Acts  on  the  subject  have
 been  followed  as  closely  as  possi-
 ble  so  that  the  assistance  of  the
 U.K.  decisions  may  be  available.”

 That  is  exactly  the  mistake  which
 has  led  to  the  contention  of  several
 eminent  people  who  are  practising
 law.  thdt  some  of  the  provisions  are
 such  that  even  the  lawyers  would  find
 it  difficult  to  interpret  them  properly
 or  in  the  same  manner  ४६  any  rate.
 There  will  be  a  number  of  different
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 ‘interpretations.  So,  when  we  wanted
 to  frame  this  legislation,  we  could  have
 velied  upon  the  experience  of  the
 English  courts,  and  made  suitable  pro-  .
 visions  in  the  light  of  such  experience,
 wnicht  will  fit  in  with  Indian  condi-
 tions’  If  simply  with  a  view  to  hav-
 ing  the  advantage  of  the  decisions  of
 the  English  courts,  we  bodily  lift  the
 wording  of  the  English  Act,  and  em-
 body  it  here,  naturally  this  is  the
 resuit  that  will  follow.  because  seve-.
 ral  of  the  laws,  as  regards  passing  and
 transfer  of  property,  inheritance,
 succession  etc.  are  entirely  distinct
 from  those  that  prevail  in  India.  I
 am  afraid  that  if  we  rely  too  much
 upon  the  wording  of  the  English  Act,
 there  will  be  a  lot  of  confusion.  Yes-
 terday,  I  found  one  hon.  Member  Dr.
 ‘Krishnaswami  throwing  out  a  chal-
 lenge,  let  three  or  four  lawyers  sit

 together,  and  give  the  same  interpre-
 tation  on  the  different  clauses  of  this
 Bill.  or  at  least  correctly  interpret  it.
 There  might  be  a  slight  amount  of  ex-
 aggeration  in  it,  but  the  fact  is  that
 many  of  the  clauses  are  really  such  as

 “eould  have  been  made  simpler,  instead
 of  being  clumsy.  It  would  have  been
 better  to  have  borrowed  the  idea,  the
 basis,  the  principle,  rather  than  the
 wording  itself.

 Well  the  next  point  is  with  respect
 to  the  manner  in  which  the  Act  is
 going  to  be  enforced.  I  will  draw  the
 attention  of  the  House  to  clause  35,
 for  instance:

 “The  principal  value  of  any  pro-
 verty  shall  be  estimated  to  be
 the  price  which,  in  the  opinion  of
 the  Controller  it  would  fetch  if
 sold  in  the  open  market  at  the
 time  of  the  deceased’s  death.”

 The  words  “in  the  opinion  of  the
 Controller”  are  liable  to  be  interpret-
 ed  in-a  manner  which  will  be  harsh
 on  those  who  have  to  pay  this  tax.  One
 can  understand  that  the  price  will  be
 the  market  price  and  therefore,  it
 could  have  been  easy  to  say  that  the
 principal  value  of  any  property  shall
 be  estimated  to  be  the  market  price.
 whatever  it  is.  But  the  words  “in.
 the  opiniom  of  the  Controller,  it  would
 fetch  in  the  open  market”  is  Jiable  te
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 make  the  opinion  unchallenged.  It  is
 something  like  the  words  which  we
 had  in  the  old  Defence  of  India  Act
 when  they  said:  ‘If  in  the  opinion  of

 -a  certain  officer.  there  is  likely  to  be
 a  breach  of  the  peace.  then...’  If
 once  it  is  to  be  determined  only  by
 the  opinion  of  the  Controller.  ‘then
 nothing  more  could  be  done.  There-
 fore.  it  is  strange  why  in  a  Measure
 like  this,  these  words  ‘in  the  opinion
 of  the  Controller’  are  put  in.  That
 would  make  his  opinion  practically
 arbitrary.  If  once  he  decides  and  it
 is  his  opinion,  there  is  an  end  of  the

 ‘matter.  It  may  not  be  the  market
 price.  but  if  in  his  opinion  it  is  the
 market  price,  that  is  the  end  of  the
 matter.  This  is  what  is  stated  here.

 Similarly  I  find  the  same  thing  with
 regard  to  clause  49:  method  of  collec-
 tion  of  duty.  As  a  matter  of  fact,
 when  we  are  imposing  a  duty  of  this
 nature.  it  is  the  method  to  which  we
 must  give  more  attention  rather  than
 to  rates  or  to  other  matters  which  may
 change.  Clause  49  says:

 “Estate  duty  may  be  collected
 by  such  means  and  in  such  man-
 ner  as  the  Board  may  prescribe.”

 Can  anything  be  more  vague  than  this?
 All  these  powers  are  left  to  the  Board.

 Pandit  K.  C.  Sharma  (Meerut  Distt.
 -—-South):  The  Board  will  make  the
 rules.  What  is  the  difficulty?

 Shri  Pataskar:  After  all,  it  is  a  body
 which  is  more  interested  in  the  collec-
 tion  of  revenue.  I  would,  therefore,
 like  that  estate  duty  may  be  collected
 by  such  means  as  we  prescribe.  Here
 everything  is  left  to  the  Board.  We,
 as  a  matter  of  fact,  while  legislating
 could  have  prescribed  the  manner,  for
 example.  ‘In  the  manner  i  prescrib-

 ed  in  the  Civil  Procedure  Code  for
 recovery  of  debts  and  so  on’.

 Strangely  enough,  there  is  also  an-
 other  clause,  TM.  It  says:

 “Any  estate  duty  or  deficit  duty
 and  any  interest  or  penalty  pay-
 able  under  thig  Act  may,  on  the
 Certificate  of  the  Controller,  be
 recovered  from  ‘the  person  liable
 thereto  as  if  it  were  an  arrear  of
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 land  revenue  by  any  Collector  in
 any  State.”

 I  know  there  are  many  other  enact-
 ments  in  which  similar  provisions
 exist.  But  then  how  are  you  to
 correlate  the  two?  Under  clause  49,
 powers  are  given  to  the  Board.  There-
 fore.  there  is  hardly  any  precision
 about  this  matter.

 Then  there  is  clause  73.

 When  I  started  my  political  career,
 long  ago  in  the  old  regime,  we  were
 all  clamouring  that  whenever  there
 was  any  matter  in  dispute  between
 the  executive  and  the  subject,  it  should
 be  left  to  be  decided  by  any  indepen-
 dent  judiciary.  Now,  we  are  always.
 trying  to  see  that  the  jurisdiction  of
 the  judiciary  is  always  excluded.  In
 a  matter  like  this  when  it  is  the  Beard
 and  the  subordinates  of  the  Board
 who  are  going  to  carry  out  the  provi-
 sions  of  this  Act  and  determine  the
 interpretation  of  almost  everything
 given  under  this  Act,  is  it  not  desir-
 able  that  there  should  be  something
 left  to  be  decided  by  the  judicial  au-
 thorities?  I  do  not  mean  to  say  that
 the  Board  or  the  officers  will  always
 go  wrong,  but  to  inspire  confidence  it
 would  have,  been  much  better  if  we
 could  have  made  some  provision  by
 which  the  aggrieved  party  can  fo  to  a
 court  of  law  and  get  it  decided  there
 or,  if  not  a  regular  ordinary  court,  at
 least  a  Judicial  tribunal.  For  _  this,
 provision  could  have  been  made  in  the
 Bill.  That  is  one  of  the  suggestions
 which  I  would  like  to  make  in  order
 that  the  Bill  may  be  more  acceptable
 to  all  sections  of  society;  in  order  that
 confidence  may  be  created  in  the  pub-
 lie  that  this  matter  is  not  to  be  treat-
 ed  on  the  administrative  level,  I  think
 it  is  much  better  that  some  such  pro-
 vision  should  be  made.

 Then  there  is  another  thing  to  which
 I  would  like  to  draw  your  attention,
 Sir.  That  is  in  regard  to  clause  8l:

 “Subject  to  the  condition  of  pre-
 vious  publication,  the  Board  imay
 make  rules  not  inconsistent  with
 this  Act  prescribing  al)  matters
 which  by  this  Act  are  required  or
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 permitted  to  be  prescribed,  or
 which  are  necessary  or  convenient
 to  be  prescribed  for  carrying  out
 the  purposes  of  or  giving  effect
 to  this  Act.”

 So  far  as  I  find  in  all  enactments  it
 is  the  Government:  which  make  the
 rules,  not  any  other  authority  under
 the  Government,  while  here  the  rule-
 making  power  is  given  over  to  the
 Board.  Whenever  we  say  in  a  legis-
 lation  that  the  Government  shall
 frame  rules.  what  we  mean  is  the
 Government  which  is  responsible  to
 the  legislature.  That  delegation  is
 usual  and  common.  But  I  at  least

 ‘have  not  come  across  any  enactment
 in  which  this  power  is  given  not  to
 the  Government  but  to  an  authority
 created  by  Government.  It  may  be
 responsible  to  the  Government,  but
 this  delegation  of  power  is  not  to  the
 Government  to  make  rules,  but  to
 somebody  else—to  the  Board.  I  am
 not  sure  whether  this  is  constitution-
 ally  right  or  proper  and  whether  this
 delegation  is  justified.  The  Govern-
 ment  could  consult  the  Board,  but
 where  was  the  necessity  of  leaving  all
 this  to  be  decided  by  the  Board  itself?

 Therefore  in  all  these  clauses,  59,
 49,  81  and  other  provisions,  what  I
 find  is  that  all  these  matters  are  left
 to  be  decided  by  the  Board.

 Then  I  heard  during  the  course  of
 the  discussion  of  this  Bill  that  it  is
 going  to  be  a  lawyer’s  paradise.  Of
 course,  this  Act  is  going  to  be  a  para-
 dise,  but  not  for  Jawyers.  Because
 what  is  going  to  happen  is  this.  Pro-
 bably  the  Controller  will  be  some  In-
 come-tax  Officer.  So  it  may  not  be
 so  much  the  lawyer  as  the  so-called
 income-tax  experts,  the  intermedia-
 ries.  who  hardly  know  anything  about
 interpretation  of  law.  who  will  pros-
 per...

 Mr.  Deputy-Speaker:  It  may  be  a
 paradise  to  the  dead  man.

 Shri  Pataskar:  Paradise  to  the  in-
 termediaries  who  approach  the  In-
 come-tax  Officer.  And  people  prefer
 to  engage  the  services  of  these  in-
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 termediaries.  I  do  not  mean  to  con-
 demn  any  class  wholesale......

 Shri  U.  M.  Trivedi;  You  need  not  be

 afraid,  The  condemnation  is  cor-
 rect.  ,

 Shri  Pataskar:  Now.  everybody  who
 has  paid  a  visit  to  Income-tax  offices
 knows  what  part  is  played  by  these
 so-called  income-tax  experts.  A  law-
 yer.  whatever  may  be  the  prejudice
 against  him,  ig  subject  to  some  dis-
 cipline.  But  these  income-tax  ex--
 perts  are  subject  to  nothing.  Many  of
 them  do  not  even  know  interpretation
 of  law  and  I  am  sure  that  if  this  com-
 plicated  piece  of  legislation  is  going  to
 be  interpreted  by  these  so-called  in-
 come-tax  experts  rather  than  by  the
 actual  lawyers,  it  .is  going  to  be  a
 paradise  for  the  former.  Therefore,  this
 has  to  be  seriously  taken  notice  of.

 I  would  like  to  say,  that  the  idea
 underlying  the  measure  is  laudable.
 It.  is  not  uncommon,  it  is  not  unusual.
 There  are  similar  enactments  in  other
 ‘countries  as  well.  But  we  are  not  satis-
 fled  so  far  as  the  actual  framing  of
 this  Bill  is  concerned.  Therefore,  my
 final  submission  to  the  hon.  the
 Finance  Minister  will  be  that  we
 should  try  to  see  that  whatever  clum-
 siness  has  entered  into  this  piece  of
 legislation  should.  as  far  as  possible.
 be  removed.  I  would  also’  request
 him  to  consider  whether,  instead  of
 leaving  all  these  powers  in  the  hands
 of  the  Board  and  its  executive  officers
 or  their  subordinates.  some  sort  of
 judicial  machinery  cannot  be  intro-
 duced  by  which  at  some  stage  a  per-
 son  can  go  to  that  authority  and  get
 matters  decided.  I  know  there  are
 some  provisions  with  respect  to  going
 to  High-  Courts,  but  that  is  not
 enough.  Therefore,  to  my  mind  this
 is  a  measure  with  a  very  laudable  pur-
 pose  but  it  does  not  take  into  account
 the  defects  in  the  system  of  income-
 tax.  I  for  one  would  think  that  as  a
 matter  of  fact  if  many  of  the  defects
 which  exist  in  the  present  income-tax
 administration  were  to  be  removed,  we
 will  get  far  more  than  what  we  can
 get  by  this  sort  of  legislation.  And,
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 if  we  have  failed  there—as  stated  in
 the  Statement  of  Objects  and  Reasons,
 for  certain  reasons,  at  least  we  have
 not  succeeded—then  by  the  same
 machinery,  by  the  same  method  and
 the  same  procedure,  I  do  not  know
 whether  we  will  succeed  in  this  matter
 either.  As  I  said  this  is  also  a  mat-
 ter  for  the  consideration  of  the
 Finance  Minister.  He  will  kindly
 take  into.  consideration  whether  it  is
 really  proper  and  within  our  compe-
 tence  to  delegate  the  rule-making
 power  hot  to  Government  as  we  usu-
 ally  do  but  to  some  other  authority.
 ~  After  having  said  this  much  I  wish
 all  success  to  this  innovation.  At  the
 same  time,  while  we  are  discussing
 the  Bill  clause  by  clause,  I  think  we
 should  not  stick  to  whatever  is  there
 in  a  spirit  of  partisanship  but  we

 ‘should  try  to  make  it  as  simple  as
 Possible  in  order  that  this  first  ex-
 periment  in  the  levying  of  this  tax
 will  go  down  in  the  history  as  a  suc-
 cess  and  may  be  followed  subsequen-
 tly  by  similar.  enactments  in  future.
 If  we  approach  the  subject  not  in  a
 spirit  of  condemnation  that  it  is  going
 to  level  down  the  status  of  a  few  and
 that  it  is  likely  to  ruin  the  founda-
 tions  of  Indian  society—these  are  mat-
 ters  which  ought  not  to  be  stressed
 too  much—but  we  approach  it  con-
 Structively,  then  we  can  succeed.
 When  we  want  to  introduce  a  piece  of
 legislation  of  this  type,  we  must  all
 take  care  to  see  that  by  our  co-opera- tive  efforts  it  is  uniformly  applied, that  it  is  just  to  those  to  whom  it  is
 applicable  and  all  avoidable  harass-
 ment  is  avoided  and  we  create  among
 them  a  sense  of  fairplay  and  justice.
 Probably  the  Board  of  Revenue  and:
 its  officers  may  be  very  fair  but  in
 order  that  we  -may  inspire  confidence
 in  the  public,  it  is  better  to  have  the
 matter  decided  by  some  authority  of
 a  judicial  nature.

 With  these  few  words  I  commend
 this  Bill  to  the  consideration  of  this
 House.

 Shri  Morarka  (Ganganagar-Jhun-
 jhinu):  From  the  several  minutes  of
 dissent  which  are  appended  to  the
 Select  Committee  Report  and  from  the
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 various  amendments  which  are  tabled
 on  this  Bill,  it  is  apparent  that  there
 are  two  extreme  views  which  are  ad-
 vanced  in  this  House.  One  view  is
 voiced  by  those  hon.  Members  who
 think  that  this  Bill  is  a  lenient  one
 and  that  it  is  not  going  to  serve  any
 purpose  and  that  the  Government,
 particularly  the  Finance  Minister  has
 been  soft  towards  the  property  owners
 in  this  country.  The  other  view  is-
 voiced  by  those  hon.  Members  who
 think  that  this  Bill  is  a  very  harsh
 Bill  and  that  the  provisions  regarding
 exemptions  etc.  are  very  inadequate
 and  meagre,  and  that  this  measure  is
 going  to  disturb  the  economic  pattern
 of  this  country  by  discouraging  sav-
 ings  etc.

 Now  taking  first  the  first  group  who
 think  that  this  Bill  is  a  very  lenient
 Bill,  they  must  realise  that  this  is  the
 first  time  that  we  are  introducing
 death  duty  in  our  country  and  since
 that  is  so  we  cannot,  with  any  accu-
 racy,  forecast  all  the  reactions  that
 this  Bill  will  have  on  our  savings  and
 other  things  of  that  nature.  There-
 fore,  it  is  but  natural  and  desirable
 that  like  all  beginnings  this  beginning
 should  also  be  made  on  a  moderate
 scale  and  in  a  cautious  manner.  If
 later  on  we  find  that  this  Bill  ts  not
 achieving  its  purpose,  we  would  al-
 ways  be  at  liberty  to  change  the  pro-
 visions  of  this  Bill  or  alter  the  rate  of
 duty.  But  right  from  the  beginning
 it  is  no  use  making  this  Bill  too  dras-
 tic  or  rigid  as  some  want  it  to  be.

 As  I  suggested  previously  also,  the
 main  purpose  of  this  Bill  is  not  the
 collection  of  revenue  for  the  State  or
 the  financing  of  the  Five  Year  Plan,
 but,  the  main  purpose  is  to  reduce  the
 economic  inequalities  in  our  society.
 These  inequalities  cannot  be  reduced
 overnight  or  in  a  year.  For  this  pur-
 pose,  we  have  to  have  a  definite  plan
 and  a  positive  programme  _  according
 to  which  we  have  to  move.  Now  in
 our  anxiety  to  demolish  these  great
 estates  we  should  not  be  careless
 to  see  that  no  greater  social  injury  is
 done  than  these  great  estates  can  ever
 do.
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 Apart  from  all  this,  there  is  another
 ‘reason  also,  There  is  a  positive  dan-
 ger  that  if  these  provisions  are  made
 too  drastic,  or  radical  then  that  is
 bound  to  have  some  effect  on  our  sav-
 ings.  Since  there  is  a  danger  that
 the  tendency  to  save  may  disappear
 or  the  tendency  to  invest  may  be  cur-
 bed  or  replaced  by  a  tendency  to
 hoard.  we  must’  be  very  careful  to
 see  that  we  do  not  make  the  provi-
 sions  so  drastic  as  to  encourage  these
 tendencies.  It  is  not  possible  for  any
 progressive  country  to  tolerate—and
 much  less  for  a  country  like  India
 which  has  before  it  a  gigantic  Plan  to
 execute—to  allow  these  tendencies  to
 grow.  We  must  not  forget  that  the
 heirs  of  today  will  be  the  deceased  of
 tomorrow  and  what  tax  they  pay  today
 is  bound  to  influence  their  conduct—
 as  savers.  Therefore,  I  appeal  to  the
 Finance  Minister  once  again  not  to
 make  the  provisions  of  this  Bill  any
 More  drastic  than  what  they  are  at
 the  present  moment.

 Some  of  the  hon.  Members  of  the
 Communist  Party  feel]  that  the  Finance
 Minister  is  very  soft  towards  the
 microscopic  minority  of  the  prosperous
 citizens.  This,  in  my  humble  opinion,
 they  say  only  because  like  them  our
 Finance  Minister  is  not  accustomed  to
 talk  in  dogmatic,  dialectic  or  dramatic
 fashion  which  is  glorified  by  them  as
 something  very  progressive.  Mr.  Nayar
 a  Member  of  the  Communist  Party
 writes  in  his  minute  of  dissent  that

 this  Bill  as  it  is.  will  not  and  cannot
 contribute  towards  the  ushering  of  a
 new  egalitarian  society.  I  think  Mr.
 Nayar  is  right.  The  egalitarian  society
 of  Mr.  Nayar’s  conception  can  never

 ‘come  into  existence  in  India  with  its
 democratic  traditions  and  spiritual
 heritage.  The  sooner  Mr.  Nayar  rea-
 lises  this  the  better  it  is  for  himself
 and  his  party  so  that  they  can  step

 ‘dgwn  from  the  romantic  utopia  to
 the  hard  facts  of  Indian  life.

 Now  about  the  other  view.  namely,
 that  this  Bill  is  a  very  harsh  Bill  and
 the  provisions  regarding  exemptions
 etc,  are  inadequate  and  meagre,  I
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 would  like  to  say  that  the  exemptions
 recommended  by  the  Select  Commit-
 tee  are  not  only  fair  and  reasonable

 but.  they-are  very  adequate.  These
 minimum  exemptions  have  to  be  fixed
 by  each  country  according  to  its  own
 needs,  that  is  to  say,  according  to  the
 social  conditions  in  that  country,  the
 per  capita  income  of  the  country,  the
 national  wealth  of  the  country,  and
 according  to  the  standard  of  living  of
 the  people.-  It  is  no  use  our  trying
 to  copy  the  provisions  of  America,  the
 richest  country  in  the  world,  for  India,
 almost  the  poorest  country  in  thé
 world.

 !

 In  this  connection,  I  may  also  men-
 tion  that  in  India  we  have  a  peculiar
 institution,  the  institution  of  the  Hindu
 joint  family.  Now.  this  system  does
 not  prevail  in  any  other  country,  nor
 is  there  any  system  parallel  to  this.
 The  result  is  that  even  in  this  country
 when  we  have  an  exemption  of  Rs.
 50,000  only,  it  is  not  that  the  entire
 property  of  the  family  over  and  above
 this  Rs.  50,000  that  is  going  to  be  tax-
 ed,  but  it  is  only  the  share  of  the  de-
 ceased,  which  would  be  first  determin-
 ed,  and  then  out  of  that  share  the
 minimum  exemption  of  Rs.  50,000
 would  be  deducted  and  only  on  the
 residue,  the  death  duty  would  be
 charged,  while  in  other  countries,  even
 where  the  minimum  exemption  is  two
 or  three  lakhs  the  entire  fortune  of
 the  family.  over  and  above  these  two
 or  three  lakhs  is  subiected  to  the
 death  duty.  Then,  Sir,  some  hon.
 Members  have  compared  some  provi-
 sions  of  this  Bill  with  the  provision  in
 a  foreign  country  but  in  all  fairness  I
 must  say  that  any  such  piecemeal
 comparison  with  other  countries  is
 not  only  deceptive,  but  it  leads  us  to
 erroneous  conclusions.  If  we  want
 {o  compare  the  provisions  of  this  Bill
 with  the  provisions  in  other  countries,
 we  must  compare  all  the  provisions  of
 this  Bill  with  all  the  corresponding
 provisions  of  other  Bilis  in  other
 countries.  Then  and  then  only  can
 we  have  a  proper  idea.
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 It  is  no  use  comparing  the  provi-
 sions  of  minimum’  exemptions  of
 U.S.A.  or  the  provisions  regarding
 ‘quick  succession  in  Chile  and  Japan
 or  the  provisions  of  public  charities  in
 Australia,  or  aggregation  of  the  U.K.
 These  can  only  be  misleading,  but  if
 we  want  to  be  fair,  we  must  compare
 all  the  provisions  of  the  Bill  as  a
 whole  with  all  the  existing  provisions
 in  other  countries.

 I  was  very  much  surprised  to  read
 from  the  Select  Committee  report  the
 views  of.one  hon.  Member  who  says
 that  till  such  time  as  all  the  States
 hhave  passed  the  resolution  regarding
 the  agricultural  lands,  the  agricultural

 “property  should  not  be  subjected  to
 ‘this  death  duty.  But  the  hon.  Mem-
 ber  conveniently  forgets  that  if  the
 agricultural  property  is  exempted
 from  the  death  duty  then  all  those
 big  landlords,  zamindarg  and  feudal
 lords  who  have  become  fabulously  rich
 would  be  exempted  trom  this  tax.
 The  contention  of  the  hon.  Member
 is  that  if  the  property  is  not  exempt-
 ed  then  there  would  be  some  type  of
 discrimination  between  one  State
 and  another.  But  he  again  forgets
 that  if  the  entire  agricultural  pro-
 perty  is  exempted  and  only  non-agri-
 cultural  property  is  subjected  to  tax,
 then  there  would  be  a  more  violent
 type  of  discrimination  between  agri-
 culturists  and  non-agriculturists.  Be-
 sides  I  feel  that  the  fear  of  the  hon
 Member  is  only  imaginary,  because
 the  force  of  public  opinion  behind
 this  Bill  is  so  great  that  no  State  ,can
 live  out  and  sooner  or  later  they  will
 have  to  falj  in  line  and  pass  the
 necessary  resolution.  Even  if  they
 do  not  pass  the  resolution,  the  non-
 taxability  of  agricultural  property
 will  be  taken  into  consideration  at
 the  time  of  fixing  and  determining
 the  rates  of  duty.  Therefore,  I  do
 not  feel  that  there  is  any  justification
 in  his  asking  for  exemption  for  the
 agricultural  property.  .

 Some  other  hon.  Members  have
 suggested  that  the  Army  and  the.

 326  PSD.
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 Police  Force  should  be  exempted
 from  the  provisions  of  this  Bill.  This
 seems  to  me  to  be  one  of  the  clearest
 instances  of  how  sentiment  falsely
 applied  will  lead  to  real  injustice.
 There  is  only  one  way  by  which  the
 State  can  discharge  its  just  obliga-
 tions  towards  these  dependents  and
 that  is  by  making  proper  and  adequ-
 ate  provision  for  pension.  If  these
 hon.  Members  are  very  serious  about
 these  dependents,  they  must  only  try
 to  persuade  the  State  to  make  adequ-
 ate  provision  for  them,  rather  than
 make  any  class  distinction  for  the
 army  and  the  police  force.  Besides  my
 second  objection  which  is  hardly
 less  important  than  the  first  is  that
 after  .all  how  many  soldiers  and
 police  constables  are  going  to  be
 affected  by  this  measure?  You  know
 that  there  are  very  few  soldierg  and
 constables  who  have  got  property
 worth  more  than  Rs.  75,000  and  it
 one  has  not  got  property  more  than

 ‘Rs,  75,000  the  question  of  paying  a
 death  duty  does  not  arise.  It  isnot,
 therefore,  fair  to  say  that  in  the  name
 of  the  army  or  police  force  this  ex-
 emption  should  be  made.

 One  of  the  most  controversial
 clauses  of  this  Bill  is  clause  9.  Clause
 9  deals  with  gifts  within  a  certain
 period  before  death.  The  Bill  pro-
 vides  two  years  for  general  gifts  and
 six  months  for  charitable  gifts.  Most
 of  the  dissenters  in.their  minutes  of
 dissent  want  that  this  period  of  two
 years  should  be  reduced  to  one  and
 that  this  period  for  charity  should
 be  completely  abolished.  Now,  speak-
 ing  first  about  charities.  I  must  say
 there  is  considerable  force  in  the
 argument  for  leaving  out  this  period
 of  six  months.  After  all  the  main
 purpose  of  this  Bill  is  to  disintegrate
 the  big  estates  or  to  prevent  the  accu-
 mulation  of  big  estates.  If  you  make
 charity  and  if  that  charity  is  genuine
 and  for  public  purpose  then  to  that  ex-
 tent  their  big  estates  are  disintegrated.
 In  my  humble  opinion  it  is  immaterial
 whether  you  make  the  charity  six
 months  before  your  death,  or  three
 months  before  dealth,  or  any  other
 time.  As  long  as  these  charities  are
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 made  and  as  long  as  they  are  genuinely
 made,  for  public,  the  purpose  of  the  Bill
 is  served.  The  only  hon.  Member,  in
 the  House.  who  seems  to.  disagree
 with  this  proposition  is  Kaka  Saheb.
 But  he  also  is  not  against  the  basic
 principle  of  charity;  but  he  wants  the
 mature  of  the  charity  to  be  determin-
 ed  by  the  Government  rather  than  by
 private  individuals.  Yesterday,  while
 speaking,  Kaka  Saheb  gave  the  exz-
 ample  of  a  certain  gentleman  in
 Rajasthan.  I  am  very  sorry  that
 since  Kaka  Saheb’s  acquaintance
 with  Rajasthan  is  a  very  recent  one,
 he  could  not  appreciate  the  import-
 ance  of  that  charity  in  Rajasthan.
 If  I  may  say  so,  that  type  of  charity
 is  the  finest  charity  ever  known  to
 anybody  in  the  world.  Thousands
 and  thousands  of  people  benefit  in
 that  backward  State  every  year  in
 those  institutions.  I  cannot  under-
 stand,  Kaka  Saheb's  possible  objec-:
 tion  against  that  type  of  charity.  If
 that  type  of  charity  had  existed  only
 on  a  wider  scale  perhaps  the  very
 necessity  of  estate  duty  would  not
 have  arisen.  It  {s  only  because  such
 charities  do  not  exist  that  the  Estate
 Duty  Bill  has  to  come  up.

 So  far  as  the  provision  for  general
 gifts  is  concerned,  I  think  the  period
 of  two  years  is  more  than  reasonable.
 I  say  so  because  like  all  other  provi-
 sions  this  provision  is  also  copied
 from  the  English  Act.  In  England
 the  period  is  five  years:  here  it  is  only
 two  years.  In  England  the  habits  of
 the  people,  the  family  ties  and  the
 relationships  are  quite  different  than
 what  they  are  here  in  India.  In  Eng-
 land  as  soon  as  a  son  attains  the  age
 of  majority  he  begins  to  stay  separ-
 ately  from  his  parents:  he  starts
 doing  independent  business  and  the
 relationship  between  the  son  and  his
 family.  is  reduced  merely  to  a  matter
 of  technical  formality.  Here  in  India
 that  is  not  so.  The  _  relationship
 between  the  father  and  the  son  are
 so  cordial  that  the  father  would  never
 hesitate  to  make  gifts  even  several
 years  before  his  death.  So,  in  my
 humble  opinion,  the  period  of  two
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 years  is  more  than
 any  more  leniency  in  this
 would,  be  misplaced.

 Then  one  general  criticism  that  is.
 made  against  thig  Bill  is  that  it  may
 discourage  savings  and  that  it  would
 disturb  the  economic  equilibrium  in
 the  country.  While  I  agree  that  one  of
 the  finest  motives  in  human  life  is  to
 make  proper  provision  for  one’s  de-
 pendents,  but  at  the  same  time  I  am
 reminded  of  a  characteristic  dilemma
 propounded  by  Prof.  Sidgwick  the
 substance  of  which  is  that  any  restric-
 tion  on  the  right  of  bequest  tends  to
 reduce  work  and  savings,’  by’  testators
 while  the  absence  of  such  restrictions.
 tend  to  reduce  work  and  saving  by
 investors.  So  from  that  point  of  view
 also  this  taxation  may  exist,

 Finally  I  would  like  to  say  that  in
 England  the  banking  habit  of  the
 people  is  so  developed  that  the  entire
 property  of  a  person  is  within’  the
 knowledge  of  hig  bankers  or  his
 attorney.  And  that  makes  it  very  easy
 for  the  Estate  Duty  officers  there  to
 lay  their  hands  on  the  property.  But
 most  of  the  people  in  India  invest
 their  savings  in  jewellery  and  bullion
 and  that  also  they  keep  outside  the
 knowledge  even  of  the  family  mem-
 bers.  It  is  therefore  very  doubtful
 how  far  the  Estate  Duty  officers  would
 be  able  to  assess  the  real  worth  of
 the  deceased.  This  difficulty  is  made
 more  complicated  by  the  existence  of

 Hindu  Family  system
 where  Estate  Duty  officers  would
 never  be  able  to  decide  whether  a
 particular  piece  of  jewellery  belongs
 to  the  deceased  husband  or  to  his
 surviving  wife.

 Before  I  sit  down  I  would  only
 make  one  appeal  to  the  hon.  the  Fin-
 ance  Minister  and  that  is  whether  he
 can  see  his  way  to  accept  three
 amendments:  one  concerning  inde-
 pendent  tribunals,  the  other  conrern-
 ing  the  aggregation  of  property
 already  exempted  under  clause  32
 and  the  third  about  the  period  of
 charity  which  I  have  just  mentioned,
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 East):  Taxes,  they  say,  are  as  inevit-
 able,  and!  for  that  matter,  as  inescap-
 able,  as  death  itself.  But  from  time
 immemorial.  we  in  India,  have  been
 accustomed  to  expect  their  visits,  not
 to  fall  on  the  same  date.  They  have
 been  used  to  hunting  singly,  and  not
 in  company.

 But  in  a  few  days’  time  those
 heleyon  days  of  taxless  death  will
 become  things  of  the  past.  The  report
 of  the  Select  Committee  is  before  us
 and  I  think  it  as  our  good  fortune
 that  the  honour  of  presenting  a
 modernised  and  equitable  tax  struc-
 ture  to  the  country  hag  fallen  on  our
 shoulders.

 It  is  stated  in.  the  Statement  of
 Objects  and  Reasons  of  the  original
 Bill  that

 “The  object  of  the  Bill  ig  to
 impose  an  estate  duty  on  proper-
 ty,  passing  or  deemed  to  pass
 on  the  death  of  a  person..........
 It  is  hoped  that  hy  the  imposition
 of  an  estate  duty  such  unequal
 distributions  may  be  rectified  to
 a  large  extent.  Such,  a  measure
 would  also  assist  the  States  to-
 wards  financing  development
 schemes.”

 It  is  very  natural  that  such  an  im-
 portant  fiscal  measure  as  the  Estate
 Duty  Bill  must  arouse  a_  certain
 amount  of  vigorous  strong  criticism,
 and  also.  differences  of  opinion.
 Though  there  is  a  certain  volume  of
 opinion,  which  in  the  general  course
 of  circumstances.  is  against  the
 principle  of  the  Bill,  I  think  that  their
 voices  and  their  shouts  have  become
 glamourless.  The  country  hag  receiv-
 ed  the  Bill  with  an  open  smile  and
 cherished  blessing.  Politically  and
 economically  this  Bill  is  regarded  as
 a  Bill  of  pose  and  poise,  an  attitude

 pleasing  to  the  poor,  and  a  balance
 easing  the  uneven  proportion  between
 wealth  and  poverty  for  the  better
 health  of  the  country’s  economy.

 Yet  before  I  gariand  the  plan  with
 my  good  wishes.  I  would  like  to  say
 a:  few  words  about  certain  points  of
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 There  are  still  a
 few  salient  points  which  require  re.
 consideration  on  the  part  of  the  Fin-
 ance  Minister  who  claims  to  be  much
 more  intellectual  than  we  are  but  still
 we  do  feel  that  there  are  one  or  more
 Points  that  do  require  reconsideration
 and  I  hope  he  will  open  his  earg  and
 listen  to  all  the  points  that  have  been
 raised  in  the  House  and  _  consider
 when  he  makes  his  own  speech.

 It  {s  easier  to  make  a  .person  or
 hation  more  unhappy  than  to  make
 more  happy  and  this  Bill.  if  nurtured
 in  haste  and  nourished  on  _  imitation
 ideologies,  will  do  more  harm  than
 good.

 :

 To  weaken  the  country’s  newly
 built  economy  by  imposing  haphazard
 control  in  order  to  wage  war  with
 poverty,  will  be  to  act  like  the  story
 of  an  Arab  Chief  who  poisoned  the
 wells  in  order  to  do  away  with  his
 enemies  while  forgetful  of  the  fact
 that  he  and  his  tribesmen  had  no
 other  sources  of  water.

 Take  the  case  of  life  insurance
 which  is  just  in  an  infant  stage  in  our
 country.  The  Select  Committee  has
 fixed  the  exemption  limit  in  respect
 of  money  payable  on  insurance  polici-
 es  effected  on  the  deceased’s  life  as
 Rs.  5,000.  We  know  that  insurance
 enterprise  in  our  country  ig  just  in  an
 infant  stage,  and  insurance  habit  is
 still  to  be  cultivated  in  this  country.
 The  report  of  the  Select  Committee  or
 the  attitude  of  the  Select  Committee
 is  bound  to  give  a  severe  blow  to  the
 development  of  the  Insurance  habit
 in  India.  There  is  great  need  for
 carefully~  fostering  insurance-con-
 sclousness  among  the  public  because
 the  development  of  life  insurance  is
 of  great  importance  to  the  country,  as
 it  is  the  chief  source  of  savings  neces-
 sary  for  the  formation  of  the  coun-
 try’s  capital.  Then  also,  its  import-
 ance  is  all  the  more  great  because
 provision  for  one’s  old  age  and  for
 the  family  in  the  event  of  death  of
 the  bread-winner,  has,  in  India,  tobe
 provided  by  the  individual  himself,  in
 the  absence  of  a  State-spansored  com-
 prehensive  scheme.  Suppore  _—  the
 bread-winner  dies,  or  he  becomes  old



 645  Estate  Duty  Bill

 {Shrimati  Tarkeshwari  Sinha]
 he  retires  from  the  service,  there  is
 no  chance  of  getting  any  type  of  social
 security  or  economic  security  from
 the  State.  Unless  and  until  the  State
 provides  at  least  for  the  minimum  of
 a  security  the  State  should  not  touch
 the  little  saving  that  is  made  through
 life  insurance  policy,  because  it  is
 going  to  affect  only  the  middle-class
 and  the  lower  class.  It  is  not  gqing  to
 effect  the  higher  class  of  people  who
 are  big  businessmen  and  _  capital’
 magnates.  It  is  only  because  the
 middle-class  persons  have  ultimately
 {o  fall  back  upon  this  earning  only
 for  their  families  as  well  as  for  their
 cold  age  that  they  invest  in  their  life
 policies.  So  to  put  the  exemption
 limit  at  Rs.  5,000/-  is  too  low  and  I
 hope  the  Finance  Minister  will  recon-
 sider  the  wXole  aspect  of  the  case,

 Thirdly  it  can  convincingly,  be
 argued  that  the  provisions  of  the  In-
 surance  Act,  1938,  as  the  Finance
 Minister  must  be  well  aware,  with
 respect  to  nominations  and  _  condi-
 tional  assignments  are  very  useful  to
 the  policy.  Nominations  and  condi-
 tional  assignments  now  account  for
 90  per  cent.  of  the  total  transfers  of
 life  insurance  policies.  Nothing,
 therefore,  should  be  done  to  deprive
 the  policy  holders  of  the  advantage
 conferred  by  the  Insurance  Act.  But
 the  benefits  of  the  Act  are  neutralised
 by  certain  provisions  of  the  Bill.  For
 exampfe  take  Clause  9  which  provides
 that  ‘bona  fide  gifts  of  property  by  a
 deceased  person  at  least  two  years
 prior  to  death  are  exempt  from  Estate
 Duty.  Now  some  persons  have  doubt-

 ed  whether  this  exemption  can  be
 applied  to  gifts  of  moneys  payable
 under  life  insurance  policies.  But
 my  opinion  is  that  gifts  under  life
 policies  are  not  quite  different  from
 gifts  of  any  other  types  of  property.
 So  ]  would  like  to  suggest  to  the  Fin-
 ance  Minister  that  Clause  9  of  the
 Bill  be  amended  so  as  to  make  it  clear
 that  exemption  provided  therein  ap-
 Plies  also  to  gifts  of  life  insurance
 policies  made  bona  fide.  If  the  polici-
 es  are  given’  to  the  donees  two  years
 before  the  death  it  must  be  certainly
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 exempted.  In  the  U.K.,  there  is  a
 similar  exemption  in  respect  of  bona
 fide  gifts  made  three  years  before  the
 death  of  &  person  and  such  exemption
 applies  to  gifts  of  life  insurance
 Policies  also.

 Then  I  come  to  clause  0  of  the  Bill
 which  provides  that  the  donee  im-
 mediately  assumes  possession  and  en-
 joyment  of  the  property  and  thence-
 forward  retains  it  to  the  entire  exclu-
 sion  of  the  donor.  It  is  a  very  embar-

 .Tassing  clause  for  the  donor.  Is  it  pro-
 per  to  lay  down  this  onerous  condition
 which  insists  on  the  donor  to  divest
 himself  of  all  interest  in  the  policy?
 This  restriction.  I  am  afraid,  will
 undo  the  entire  benefit  that  ig  provid-
 ed  by  the  Insurance  Act  of  1938.  The
 disadvantages  which  will  flow  from
 these  restrictions.  would  outweigh  the
 advantages  provided  by  the  exemp-
 tion  of  the  estate  from  the  insurance
 policy.

 IT  then  come  to  clause  4  which  lays
 down  that  money  received  under  a
 policy  of  insurance  effected  by  a
 person.where  the  policy  is  kept  up  by
 him  for  the  benefit  of  the  donee,  whe-
 ther  nominee  or  assignee,  or  a  partof
 such  money-in  proportion  to  the  pre-
 miums  paid  by  him  where  the  policy
 ig  partially  kept  up  by  him  for  auch
 benefit,  shall  be  subject  to  Estate
 Duty.  This  clause.  it  seems.  has  been
 bodily  liftea  from  the  English  Act,
 but  the  framers  of  the  Bill  have  over-
 looked  the  vast  difference  between
 the  conditions  obtaining  in  the  two
 countries.  Therefore.  everything
 which  is  provided  in  the  English  Act
 cannot  be  smoothly  provided  in  our
 Bill.  In  this  country  policies  are
 made  for  the  benefit  of  the  wife  of
 the  policy-holder.  The  premiums  are
 also  paid  by  the  policy-holder  and  not
 by  the  beneficiary  whereas  in  England
 it  is  fairly  common  for  the  wife  to
 have  a  separate  income,  wherewith,  she
 would  be  in  a  position  to  pay  the  pre-
 miums  on  a  policy  gifted  to  her  by
 her  husband.  In  India,  only  in  a  very
 small  number  of  cases  the  wives  will
 have  an  income  of  their  own  to  pay
 premiums  on  policies  gifted  to  them
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 by  their  husbands.  Only  5  per  cent.  of
 the  women  may  be  having  income  of
 their  own.  They  have  no  right  of
 that  sort.  So  it  is  very  embarrassing
 to  pus  all  the  Acts  and  all  the  provi-
 sions  of  the  English  law  on  our  head
 knowing  what  embarrassing  situation
 they  will  create  in  the  future.

 Again,  even  in  cases  where  nomina-
 tions  and  assignments  are  made,  the
 premiums  are  actively  paid  by  the

 ‘policy-holders  with  the  result  that  the
 benefit  of  clause  9  exempting  tha

 ‘policy  from  estate  duty  will  not  05
 available.':  Consequently  clauses  9,
 0  and  4  together  will  render  illu-
 sory  the  relief  in  respect  of  life  insur-
 ance  policies  envisaged  in  these  sec-

 tions.
 So,  in  my  opinion  a  specific  provi-

 sion  should  be  incorporated  in  the
 Bill  itself  for  granting  exemption
 from  estate  duty  in  respect  of  life
 insurance  policies  upto  the  minimum

 of  Rs.  30,000  where  the  policy
 moneys  are  payable  to  the  named
 beneficiaries.

 Secondly,  proceeds  of  life  insurance
 policies  payable  tq  the  deceased  per-
 son  himself,  where  the  policy  was
 taken  qut  for  the  specific  purpose  of
 paying  estate  duty,  should  be  exempt
 upto  the  extent  of  the  estate  duty
 itself.

 Thirdly,  it  should  be  made  clear
 that  clause  9  of  the  Bill  applies  to
 gifts  of  life  insurance  policies.  I
 would  like  to  say  a  few  words  re-
 garding  clause  4,  which  enumerates
 the  authorities  for  the  purpose  of

 estate  duty  and  their  functions.
 Many  of  the  speakers,  I  have  heard
 this  morning,  have  touched’  this  point
 and  I  cannot  check  my  temptation  to
 refer  to  it  also  because  it  is  one  of
 the  fyndamental  defects  of  this
 Estate  Duty  Bill.

 I  agree  with  Shri  Tulsidas  Kila-
 chand  totally  and  wholly  who  in  his
 dissenting  minute  holds  that  as  the
 Controller  of  Estate  Duty  would  be
 the  first  authority  to  make  assess-
 ments,  and  as  an  appeal  against  them
 lies  to  the  Central  Board  cf  Revenue,
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 both  being  the  same  revenue  clearing
 machinery  of  the  Government,  the
 appeal  cannot  be  of  much  _  practical
 value.  I  certainly  agree  with  him
 because  this  militates  against  the
 objective  of  an  impartial  and  unbiass-
 ed  decision  being  taken  by  an  _  inde-
 pendent  tribunal,  entirely  divorced
 from  the  considerations  of  the
 revenue  accruing  to  Government
 which  is  the  interest  of  the  revenue
 collecting  authorities.  It  is  necessary
 that  the  assessee  must  feel  that

 ‘justice  is  being  done  to  him  and  that
 in  the  execution  of  the  law  the  scales
 have  been  held  even  as  between  him-
 self  and  the  revenue  imposing
 authority.  There  ought  to  be  an  in-
 dependent  appellate  tribunal  because
 not  only  should  justice  be  done  but
 justice  should  also  appear  to  be  done.

 Shri  R.  हू,  Chaudhury  (Gauhati):
 Ona  point  of  information,  Madam......

 Mr.  Chairman:  Order,  order.  Let
 me  see  if  the  hon.  Member  is  giving
 way.

 Shri  R.  K.  Chaudhury:  I  think  she
 has  given  way,  Madam.  Ig  not  the
 hon.  Member  tearing  into  pieces  the
 Bill  which  she  had  in  the  beginning
 of  her  speech  praised  so  much?

 Shri  S.  S.  More:  She  has  every  right
 to  be  inconsistent.

 Mr.  Chairman:  The  hon.  Member
 may  go  on  with  her  speech.

 Shrimati  Tarkeshwari  Sinha:  I  am
 not  questioning  the  authority  or  the
 value  of  the  Bill.  I  do  not  say  that
 it  should  not  be  passed.  I  am_  only
 suggesting  that  such  and  sucn  things
 should  be  done  in  the  Bill.  I  ain  not
 questioning  for  a  moment  the  authority
 of  the  Bill  itself.

 I  come  to  the  Jast  point.  The  Bill
 is  so  complicated  and  requites  850
 many  points  to  be  deali  with.  But
 the  ,Deputy-Speaker  has  suggested

 that  wo  shoulg  confine
 ourselves  to  some  of  the  points.  So
 द्  would  come  to  my  last,  but  very
 important  point  indeed.  It  may  not
 be  relevant  to  this  particutur
 moment  but  it  may  be  of  some
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 Televance  to  the  coming  eveats  in
 the  future.  It  has  been  argued  by
 almost  all  the  big  economists  of  the
 world,  including  Prof.  Pigou  and  Dr.
 Dalton,  that  death  duties  are  no  de-
 terrent  to  small-scale  business  and
 savings.  But  alarming  reports  as  to
 how  death  duties  are  strangling  a
 high  proportion  of  small  business
 have  come  from  Britain,  and  ‘they
 have  been  brought  forward  by  the
 Economist  Intelligence  Unit,  which
 was  invited  by  the  National  Union  of
 Manufacturers  to  examine  the  evid-
 ence  available  concerning  the  e!Tect
 of  death  duties  on  the  structure  of
 industry.  They  held  therein  that
 death  duties  are  causing  a  prog‘es-
 sive  concentration  of  industries  in  a
 few  hands  and  making  it  difficult  or
 impossible  for  many  small  firms  to
 modernise  their  plants  and  equip-
 ments.  .They  were  panicky  about
 the  fact  that  if  the  high  rate  of  death
 taxation  on  personal  fortunes  and
 estates  continues  the  erosion  of  ane
 of  the  most  important  sectors  cf  the
 economy  will  continue,  and  the  in-
 dustry  will  go  to  all  the  big
 managerial  .corporations  and  =  small
 scale  industries  will  in  the  long  run
 vanish,  and  they  are  vanishing  to  a
 great  extent.

 It  will  be  a  major  tragedy  for  the
 future  if  such  a  tendency  creeps  in
 our  economic  system,  because  we
 know  that  our  economic  system  is
 just  in  the  infant  stage,  and  the  im-
 portance  of  small-scale  business  in
 Our  economy  cannot  be  questioned.
 So  I  would  suggest  that  the  small
 busineds  must  never  be  allowed  to  be
 shadowed  by  the  impact  cf  the

 estate  Duty,  because  a  healthy  com-
 petitive  economy  is  very  desirable
 and  it  is  only  possible  if  small-scale
 industries.  are  allowed  to  run.  with
 large  scale  industries.  They  are  like
 the  young  trees  in  the  forest  which
 must  be  allowed  to  grow  so  as  to  re-
 place  the  older  trees  that  may  be  de-
 caying.  The  young  trees  must  not  be
 allowed  to  be  shadow  by  the  imnact
 of  older  trees.  This  aspect  of  estate
 duty  ig  already  creating  great  inter-
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 est  in  England  and  in  the  very  near
 future  they  are  going  to  appoint  a
 Committee  of  Enquiry  to  go  into  this
 aspect  of  the  matter.  JI  hope  our
 Government  will  also  give  due  and
 detailed  eonsideration  to  this  aspect
 of  the  questian  and  then  decide  upon
 the  ways  and  means  of  the  future.

 ll  aM.

 Timing.  is  ag  important  in  p>litics
 as  in  cricket.  I  do  not  think  it  is  the
 time  to  embarrass  the  business  class
 and  give  them  a  dose  of  fruit  salt,
 because  they  are  already  panicky
 and  shaky.  I  hope  the  Finance
 Minister  will  try  hig  best  400  smooth
 the  rough  corners  of  the  Bill  and
 mellow  the  constraint  of,  their
 octopus  grip  to  suit  these  difficulties
 and  those  which  have  been  mention-
 €d  by  other  Members  and  give,  in  his
 characteristic  way,  all  smiles  and  no
 heart-burning  to  the  nation

 Shri  H.  N.  Mukerjee  (Calcutta
 North-East):  I  rise  to  speak  on  the
 Bill  before  us.  this  morning,  with
 mixed  feelings.  I  wish  I  could  un-
 reservedly  congratulate  the  Finance
 Minister  on  the  Bill  which  he  has
 placed  before  us.  And  actually  we
 had,  at  an  earlicr  stage  of  the  pro-
 ceedings,  welcomed  this  measure.
 But  I  am  sorry  that  the  form  in
 which  this  measure  has  come  before
 us  leaves  a  very  great  deal  to  be
 desired.  It  is  a  measure  which  limps
 its  way,  not  only  because  of  the
 peculiar  complexity  of  its  technical
 formulations  in  regard  to  the  claus-
 es,  not  only  because  it  uses  .the
 crutches  of  an  administration  which
 has  unforiunately  been  found  too
 often  to  be  rather  inefficient  and,  I
 am  sorry  to  have  to  add,  occasionally
 corrupt,  but  also  because  it  does  not
 deal  with  the  reality  of  the,  problem
 with  that  courage  and  comprehen-
 siveness  which  at  any  rate  we  on
 our  side  would  desire  to  be  shown  by
 the  administration  of  our  country.
 That  is  why  I  give  my  support  to  the
 Bill—of  course,  I  wish  that  this  gets
 into  the  statute  book  as  soon  as  ever
 it  is  possible—but  I  am  sorry  that
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 there  are  many  lacunae  which
 should  have  been  removed.

 I  say  this  specially  because  last
 November,  when  this  Bill  wag  dis-
 cussed  by  this  House,  I  had  said  that

 this  Bill  does  not  go  as  far  as
 it  should.  And  in  reply  the  Finance
 Minister,  who  does.  not  always
 vouchsafe  to  us  replies  to  pcints
 which  we  try  to  make  in  our  own
 limited  fashion,  told  us  at  any  fate
 -on  that,  occasion  that  he  wants  the
 Select  Committee  to  go  forward  snd
 “to  go  88  far  as  you  wish”.  I  said

 ‘it  does  not  go  far  enough,  I  wish  it
 had  gone  further.’  And  he  meantion-
 ed  me  by  name  in  his  reply  and  said
 “Go  forward  as  far  as  you  wish”.

 -(Sarr  Pataskar  in  the  Chair]
 Unfortunately  the  Finance  Minister
 has  not  chosen  to  go  ag  far  as  he
 gave  an  impression  at  that  time  that
 he  wanted  us  to  go.

 I  should  like  to  say  at  the  outset,
 however,  that  an  impression  is  being
 sought  to  be  created  from  time  _  ta
 time  that  it  is  a  socialist  measure,
 ‘and  that  gives  a  handle  to  some  of
 my  hon.  friends  like.  Mr.-  Kilachand
 to  point  out  how  this  is  going  to  kill
 the  goose  which  lays  the  golden  eggs
 and  that  sort  of  thing.  But  we  ail

 know  very  well  that  it  is  not  a  socia-
 list  measure  at  all.  As  a  matter  of
 fact  a  little  while  earlier  I  was  listen-
 ing  to  the  speech  made  by  my  hon.
 friend  Mr.  Morarka.  I  was  listen-
 ing  to  that  speech  with  some  amuse-
 ment.  But  he  said  something  which
 was  rather  significant.  “He  said  that
 the  democratic  traditiong  of  this
 country  are  such  that  we  do  uot  pro-

 Pose  to  have  an  egalitarian  society.
 After  all.  the  Constitution  we  have
 fot  is  a  very  limited  g@ocument  but
 quite  apart  from  what  my  _  hon.
 friend,  Mr.  Gadgil.  said  yesterday  so
 eloquently  and  sometimes  movingly,

 actually  I  happened  to  go  dipping
 into  the  pages  of  the  Mahabharata
 the  other  day  and  I  found  that  there
 ‘was  a  sage  called  Sambara,  who  was
 making  certain  commentg  which
 showed  that  he  had  had  a  very  lively
 realisation  of  not  only  the  agonies  of
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 poverty  but  the’  degradation  which
 poverty  brings.  He  stated  that
 poverty  is  death,  death  by  degrees,
 “पर्वायमरणं
 agonising  death.  He  has  said  that
 there  ig  no  sin  which  ig  more  grave
 and  which  is  more  to  be  shunned
 than  the  sin  of  being  in  a  position
 where  you  can  have  your  food  today,
 but  you  are  not  sure  of  your  food
 temorrow  and  do  not  know  what  is
 going  to  happen  tomorrow.  This  is
 a  thing  I  have  found  in  Mahabha-
 rata.  I  read  the  other  day  some
 reference  to  the  uwpakhyayana  Dhruva.
 Dhruva  was  doing  tapasya  and
 Indra,  king  of  heaven,  trembled.
 for  his  throne.  Shiva.  Brahma,  «end
 Vishnu—or  someone  of  the  trinity—
 came  down  from  heaven  before  him

 and  said,  “You  stop  your  tapas.
 What  is  the  boon  you  desire?”  beca-
 use  they  were  apprehensive  cf  what
 he  might  want.  And  Dhruva  said:

 “स्वस्त्यस्तु  विश्वस्त  बरी  न  याने”
 “Swastyastu  Viswasya,  varam  no  yache”
 “Let  there  be  well-being  on  earth,  I
 do  not  want  a  boon”.  That  is  the
 tradition  of  our  country.  That  is  the
 tradition  which  Gautama  Buddha
 has  left  for  us.  He  cast  off  all  tke
 paraphernalia  of  regalia  and  went
 out  into  the  world  in  search  of  tne
 Eight  fold  Path  for  the  elimination

 ‘of  all  suffering.  That  is  the  democ-
 ratic  tradition  of  our  country.  It  is
 a  shame;  it  is  a  pity  that  we  are  not
 living  up  to  the  finest  traditiong  of
 our  country.  I  say  that  in  spite  of
 all  that  is  said  about  us,  we  comn-
 munists  stand  for  the  real  utilisation
 of  all  that  is  best  and  greatest  in
 the  traditions  of  our  country  and
 that  is  why  I.  say  that  this  measure
 ig  inadequate.  It  does  not.  go  as  far
 as  it  might  very  well  have  gone.  ‘'‘he
 apprehensions  of  ‘people  like  my  hon.
 friend,  Mr.  Kilachand  are  to  ‘my
 mind,  absolutely  incomprehensible.
 After  all,  the  estate  duty  has  bean
 in  operation  in  countries  like  the
 U.K.  and  the  USA.  There  you  will
 find  that  colossal  monopolies  are
 continuing.  They  are  still  in  exist-
 ence.  There  in  spite  of  death  duties,
 you  find  the  relative  position  of

 ‘crude  disparity  between  the  rich_  and
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 the  poor,  which  we  cannot  cunsider
 an  ideal  state  of  things.  There  we
 find  periodical  ‘recurrence  of
 economic  crisis  which  is  reflected  in
 our  country  also.  All  the  inevitable
 concomitants  of  the  capitalist  system
 are  continuing  in  spite  of  estate
 duty,  death  duty,  etc.  in  the  United
 Kingdom  and  the  U.S.A.  If  that  Is
 80  what  is  your  grouse?  What  is
 your  fear?  Why  on  earth,  if  capital
 formation  was  not  affected  in  those
 countries,  it  should  be  affected  bere?

 Is  it  because  we  are  an  old  country
 with  sometimes  peculiar  custoins?
 My  answer  is  that  we  have  to  do
 some  thing  at  the  source.  The  In-
 come-tax  Investigation  Commission
 said  for  example  that  there  was
 enormous  wealth  which  was  hoarded
 to  evade  taxation  and  this  wealth
 was  not  ploughed  back  into  indus-
 tries;  there  igs  also  the  wealth  of  the
 princes,  of  the  medievalists,  fueda-
 lists,  industrialists,  semi-industria-
 lists  etc.  for  we  have  got  here  a  sort
 of  bastard  capitalism  which  is  not
 able  to  stand  up  to  the  full  stature
 of  its  being.  We  know  how  our  hon.
 friend  Mr.  Tyagi  at  one  time  happen-
 ed  to  unearth  about  Rs.  03  crores
 and  he  admitted  that  there  were  still
 many  crores  of  rupees  which  were
 hidden  underground.  We  had  also
 heard  in  this  House  during  the  Nov-
 ember  session  from  an  hon.  Member
 that  gold  transactions  in  this  country
 show  a  daily  turnover  of  Rs.  25
 crores.  I  do  not  know  whether  this
 is  a  fact  but  if  something  like  this
 goes  on,  something  has  got  tv  be
 done.  I  know  it  for  a  fact  that  in  the

 “Safe  Deposit  vaults  in  Calcutta  and
 Bombay  and  other  places,  there  ig  a
 mechanism  for  hoarding  away
 wealth  which  is  being  stowed  away
 from  being  affected  by  our  income-
 tax  legislation.  I  have  had  so  many
 reports  from.so  many  people  that
 these  so  called  industrialists  have  a
 huge  amount  of  money  in  these  Safe
 Deposit  vaults  and  that  is  the  very
 reason  why  our  Five  Year  Plan  ७
 such  a  limping  insfrument.  Similar-
 ly,  when  we  are  told  by  the  Deputy
 Minister  for  Food  that  there  is  a  lot
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 of  food  in  the  country,  there  is
 famine  raging  all  over  India.  This
 is  the  situation  in  our  country  beca-
 use  our  Government  has  not  got  the
 guts,  has  not  the  imagination  has  not:
 the  sincerity  of  purpose,  has  not  the
 idealibm  to  go  forward  enthusiasti-
 cally’  to  mobilise  the  eagerness  of  the
 people  for  economic  and  social

 change  and  thereby  bring  about
 equalisation  of  opportunity  in  our
 land.

 Therefore,  this  ig  no  measure  of
 expropriation.'  This  does  mot  take
 us  any  nearer  the  goal  of  socialism.
 This  is  one  of  the  mechanisms  of
 capitalist  administration  which  so
 far  we  have  not  adopted  because  we

 _were  content  with  our  feudal-medi-
 evalist  apparatus.

 Now  with  regard  to  the  specific
 provisions  of  the  Bill,  J  will  make  a
 few  observations  more  or  less  in
 general  terms.  As  far  as  the  exemp-
 tion  limits  are  concerned.  I  do  not
 object  to  the  limits.  Even  though  in
 the  Select  Committee  certain  alter-
 native  suggestions  have  been  made
 by  us,  I  do  not  press  for  a  change
 but  I  do  wish  to  point  out  one  thing
 and  that  is  that  Government’s
 chronic  weakness  comes  out  very
 sharply  in  regard  to  the  actual  com-
 putation  of  the  exemption  figures.

 The  difference  between  the  Mitak-
 shara  and  Dayabhaga  figures,  for
 example,  was  arrived  at  at  a  certain
 stage  in  the  Select  Committee.  When
 the  Government  first  put  forward  their
 proposals  they  made  no  mention  of
 these  figures.  These  figures  were
 first  propounded  in  the  Select  Com-
 mittee  and  I  am  sure  that  there  was

 no  real  scientific  effort  to  work  out
 what  the  exemption  should  be,  what
 the  difference  should  be  if  there
 should  be  a  difference  between  the
 Mitakshara  and  Dayabhaga  system.
 I  say  this  because  it  is  only  the  other
 day  we  were  discussing  the  Collec-
 tion  of  Statistics  Bill  and  actually  we
 saw  how  in  a.  very  primitive  position
 we  still  are  in  regard  to  statistical
 collection.  We  find  now  a_  contro-
 versy  over  the  exemption  figures  and
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 it  is  all  due  to  Government’s  incgpa-
 city  to  place  the  facts.  before  the
 country  and  before  this  House.

 In  regard  to  gifts  referreq  to  in
 clause  9,  I  suggest  that  the  period
 fixed  should  not  be  two  years  but
 should  be  five  years  and  we  have
 given  our  reasong  in  one  of  the
 minutes  of  dissent  in  the  Select
 Committee.  After  all  the  people  of
 this  country  were  given  a  fairly  long
 notice  ‘about  the  intention  of  Gov-
 ernment  in  regard  to  the  Estate  Duty
 Bill  and  there  is  no  reason  why  they
 should  fight  shy  of  a  limit  of  5  years,
 which  is  after  all  not  too  high.  In
 England  we  find  the  5  year  limit.  I
 wish  to  quote  in  this  connection  from

 8.7  book  Economics  of  Inheritance
 written  by  Col.  Wedgwood  who  was
 a  Labour  Member  of  Parliament,
 and  was  fairly  well-known  in  this
 country.  He  has  stated  in  thig  book
 that  “il  is  highly  probable  that  on
 the  average  persons  with  large
 estates  of  say  the  value  of  £  50,000/-
 and  more  give  away  to  heirs  and
 others  during  their  life  time  not  less
 than  a  quarter  of  their  property”.
 -Yesterday.  Mr.  Gadgil  was  telling  us
 about  the  happenings  in  Bombay,
 Calcutta  and  other  places.  It  is  fur-
 ther  stated  in  Economics  of  Inherit-
 ance:  “Many  solicitors  will  probab-
 ly  consider  this.  an  under  statement,
 since  the  evasion  of  duty  seems  to  be
 one  of  their  principal  functions”.
 The  evasion  of  the  death  duty  seems
 to  be  one  of  the  principal  functions
 of  the  legal  profession,  that  charmed
 circle  from  which  I  somehow  have
 happened  to  more  or  less  come  out.

 Shri  Gadgil  (Poona  Central):  All
 the  better  for  you!

 Shri  H.  N.  Mukerjee:  Now,  if  thi?
 is  the  position,  I  do  not  see  why  the
 exemption  limit  should  be  so  low,
 why  the  period  fixed  for  bona  fide
 disposition  of  property  to  be  out  of
 the  reach  of  this  law  has  to  be  two
 years.  It  ought  to  be  at  least  five
 years.

 In  regard  to  gifts,  in  general  I
 wish  to  support.  what  my  hon.
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 friend  Mr.  Gadgil  had  said  yesterday,
 and  I  wish  to  say  that  this  depend-
 ence  on  charity,  whether  in  the  guise
 of  public  trusts  or  private  charitable
 trusts,  or  whatever  it  might  be.  is
 something  which  is  rather  degrading;
 this  kind  of  dependence  on  charity
 is  something  which  we  should  shake
 off.  I  read  in  an  American  novel
 which  wag  written’  about  6  years
 ago,  Grapes  of  Wrath  by  John.
 Steinbeck  where  an  American  work-
 man  talks  in  terms  of  his  own  work-
 ing  life.  When  we  express  our  suspi-
 cions  of  America,  we  do  not  refer
 to  the  American  common  man,  This
 common  man  in  the  novel  said:
 “Charity  hurts.  It  is  a  burn  which
 never  goes  out  of  your  body.  Once
 you  accept  it,  it  sears  your  soul  and
 never  goes  out.”

 This  dependence  on  charity,  whe-
 ther  Bhoodan  Yagnya  or  something
 of  that  sort,  whatever  the  acrobatics
 might  be,  whatever  the  philanthropic
 variations  of  the  same  miserable
 theme  might  be,  this  is  something
 against  which  we  ought  to  raise  our
 voice,  and  therefore,  there  should  not
 be  this  dependence  on  charity.

 I  would  refer  then  to  the  indulgence
 shown  in  the  posture  of  the  Bill  as  it
 has  come  before  us  now,  towards  the
 foreign  interests  about  which  a  good
 deal  was  said  in  the  earlier  stages  of
 the  proceedings.  I  know  what  the  Fin-
 ance  Minister  has  said,  that  dark  sus-
 picions  entertained  by  some  hon.
 Members  as  to  the  intentions  behind
 certain  clauses  where  Government  ap-
 pears  to  have  the  power  to  exempt
 certain  classes  of  persons  from  the
 operation  of  this  law,  when  it  is  to  be
 on  the  statute  book.  I  feel  that  in  re-
 gard  to  these  foreign  interests,  some-
 thing  drastic  ought  to  be  done.  This
 is  a  matter  which  has  been  repeated
 ad..nauseam  in  this  House,  but  there
 are  cases  of  these  foreign  companies
 like,  for  example,  Andrew  &  Co.  in
 Calcutta  which  is  a  firm  incorporated
 in  England  and  which  has  its  entire
 assets  in  this  country.  It  is  a  manag~
 ing  agency  firm  running  plantations,
 tea  and  rubber  and  coffee,  mines  and
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 (Shri  H.  N.  Mukerjee}

 _so  on  and  80  forth.  And  these  people
 are  going  to  have  a  chance,  are  going
 to  have  opportunity  of  keeping  out  of
 the  clutches  of  the  law.  I  know  that
 reference  might  be  made  to  the  fact
 that  there  are  certain  international

 -conventions,  that  there  must  be  cer-
 tain  guarantees  given  to  other  coun-
 tries  so  that  double  taxation’  might  be
 avoided.  But.  I  would  say  that  what-

 -ever  might  be  the  international  con-
 ventions  regarding  the  avoidance  of

 -double  taxation,  the  position  of  foreign
 capital  in  India  is  such  that  specific
 provisions  ought  to  be  adopted  to  see
 that  these  foreign  interests  are  nof  al-
 lowed  to  get  away  with  it  because  we
 are  rather  soft  as  far  5s  their  inter-
 ests  are  concerned.

 I  would  refer  then  to  the  case  of  the
 Princes.  These  Princes  were  referred
 to  at  an  earlier  stage  of  the  proceed-
 ings,  and  also  by  my  friend  Mr.  More
 when  he  spoke  yesterday  and  today.
 We  know  that  under  the  Constitution
 there  are  certain  safeguards  allowed
 to  these  Princes.  In  Article  362  it  is
 said:

 cre  due  regard  shall  be  had.  to
 the  guarantee  or  assurance  given
 under  any  such  covenant  or
 agreement......  with  respect  to  the
 personal  rights,  privileges  and  dig-
 nities  of  the  Ruler  of  an  Indian
 State.”

 These  personal  rights,  privileges  and
 dignities  do  not,  I  submit.  refer  to  their
 properties.  They  might  refer  to  titles.
 to  the  use  of  red  plates  in  their  cars
 etc.,  but  not  to  their  properties.  And
 that  is  why  an  effort  was  made  on  our
 part  to  find  out  what  exactly  is  the
 position  as  far  as  princely  property  is
 concerned.  Last  time  I  remember
 there  were  certain  figures  mentioned.
 The  Nizam  of  Hyderabad,  for  example,
 was  alleged  to  have  had  property
 worth  .some  Rs.  500  crores  or  even
 more.  Then,  one  hon.  Member  =  said
 that  the  best  thing  to  do  if  vou  are
 going  to  have  money  for  purpnsee  of
 your  Plan,  is  to  seal  off,  cordon  off.
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 an  area  in  Marwar  and  go  on  digging
 like  archaeological  excavators,  and  yuu
 will  find  a  lot  of  treasure  will  be  there.
 We  tried  to  find  out  what  exactly  are
 the  details  of  the  private  property  set-

 tlements  with  individual  rulers  and
 Rajpramukhs,  and  we  were  told—this
 is  the  letter  written  to  one  of  our
 Members  of  Parliament  Ly  one  of  the
 Secretaries,  I  expect,  of  the  Govern-
 ment  of  India  in  the  Ministry  of
 States—that:  “Government  has.  con-
 sMtently  refused  to  answer  questions
 in  Parliament  on  this  subject.  You
 will  appreciate  it  will  not  be  possible
 for  us  to  give  the  details  of  the  settle-
 ments  reached  with  the  Rulers  and
 Rajpramukhs.”  And  then  we  are  re-
 ferred  to  the  White  Paper  on  Indian
 States.  Now.  this  White  Paper  on  In-
 dian  States  does  not  tell  us  very  much,
 but  it  is.  I  think.  a  matter  of  concern
 to  this  House  that  we  do  not  know

 what  exactly  are  the  private  property
 settlements  made  with  these  Princes
 and  Rajpramukhs.  when  actually  there
 are  reports,  very  credibly  circulated,
 ‘that  if  a  part  of  the  property  of  these
 Princes  can  be  expropriated  for  pur-
 poses  of  national  dcvelopment,  it
 would  help  us  to  go  a  very  Jong  way
 towards  the  objectives  which  we  all
 have  in  view.  Now.  in  this  White
 Paper  on  Indian  States  it  is  said  that
 what  happened  when  these  settlements
 were  arrived  at  was:

 “After  certain  inventories  made
 by  the  Princes  had  been  received
 and  scrutinised  by  the  Provincial
 or  the  Union  Government  concern-
 ed.  and  after  the  accounts  of  the
 States  taken  over  had  been’  ex-
 amined,  the  inventories  were  dis-

 @  cussed  across  the  table.  and  settled
 in  a  spirit  of  give  and  take.”

 Who  gave  and  who  took  we  do  not
 know.  The  result  was  something
 which  is  so  much  in  the  publjic  Inter-
 est  to  conceal  from  our  gaze,  that  we
 do  not  know  where  we  stand,  Now.
 this  is  something  about  which  I  wish
 particularly  to  draw  the  attention  of
 the  Finance  Minister.  secause,  believe
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 it  or  not,  I  really  got  the.  impression
 last  November,  when  he  answered  the
 debate.  that  he  wanted  to  go  as  far
 as  he  can  consistently  with  the  provi-
 sions  of  our  Constitution.

 Shri  ‘Gadgil:  We  will  not  go  all  that
 length.

 Shri  प्र,  N.  Mukerjee:  Article  362
 mentions  the  words  ‘due  regard”.  Due
 regard  should  be  paid  to  certain  rights
 which  we  have  decided  to  give  to  the
 Princes  for  the  time  being.  Due  re-
 gard  does  not  mean,  on  any  computa-
 tion.  utter  inviolability  of  whatever
 rights  we  have  chosen  to  give  tempo-
 rarily,  and  for  very  tentative  reasons,
 to  these  Princes.  So,  I  wish  some  kind
 ‘af  real,  authoritative  statement  is
 made  on  this  point  so  that  we  know
 where  we  stand.  If  we  are  not  in  a
 position  to  touch  the  hoarded  wealth
 of  these  feudalists,  if  we  are  not  in  a
 Position  to  get  hold  of  the  tax  thieves
 who  run  away  with  it,  surely  nothing
 very  much  would  happen.  ड़

 I  would  refer,  in  this  connection,
 also  to  a  passage  in  a  hook  by  a  for-
 eign  journalist  called  Harry  Hopkins.
 This  bodk  is  called  New  World  Aris-
 ing,  and  he  refers  to  the  publication  of
 the  book  called  The  Mystery  of  Birla
 House,  the  second  volume  of  which
 has  come  out  lately.  In  it,  Harry  Hop-
 kins  says:  “The  book  told  in  much  de-
 tail  with  photographs  and  vital  docu-
 ments  how  Birla  companies  had  frau-
 dulently  avoided  large  sums  of  taxa-
 tion.  It  told  furthermore  how  a_  tax-
 gatherer  who  had  detected  this  and
 pursued  it  had  been  first  compelled  to
 halt  his  investigations,  then  suspend
 them.  When  questions  were  asked  in
 the  West  Bengal  Assembly,  a  responsi-
 ble  Minister  had  made  no  effective  re-
 ply.”  Mark  these  words!  “In  Eng-
 land,  either  the  Birlas  would  have  had
 to  sue  for  libel  or  the  Government
 would  have  had  to  take  action.  In  India
 nothing  happened.  In  India,  this  sort
 of  thing  would  be  accepted  as  part  of.
 the  natural  order  of  things.  And  this
 was  serious.”  This  is  the  comment,  of

 4  foreign  journalist  who  was  here,  who
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 has  produced  a  book  called  New  World
 Arising.

 If  we  want  a  new  world  to  arise
 in  our  country,  we  have  got  to  tackle
 these  people,  these  tax  thieves,  sharks,
 feudalists,  who  have  no  longer  any
 right  to  the  kind  of  existence  in  which
 they  wallowed  luxuriously  for  so  long.
 We  do  not  Wish  to  throw  them  out  al-
 together.  There  is  20  doubt  about  it
 that  some  of  the  representatives  of  the
 feudal  houses  are  the  finest  types  of
 gentlemen.  They  have  certain  quali-
 ties,  but  we  do  not  want  them  to  claim
 retention  of  those  special  powers  and
 privileges  and  privy  purses  which  be-
 long  to  antiquity,  which  should  be  re-
 legated  to  a  museum  of  undesirable  ob-
 jects.  We  want  a  new  world  to  arise
 in  this  country,  and  that  is  why  I
 would  give  the  Finance  Minister  a
 piece  of  advice  by  quoting  a  doggerel
 which  was  written  in  England  some
 time  ago  by  Heaven  knows  who.  He
 said:

 “If  we  had  a  duty  on  hypocrisy,
 ‘If.  we  had  a  tax  on  humbug,
 If  we  had  an  excise  on  solemn

 plausibilities,

 Perhaps  we  can  go  ahead  to-
 wards  those  goals  which  we
 have  already  set  before  us  in
 view.”

 Shri  Achuthan  (Crangannur):  For
 the  last  two,  days  we  have  been  hear-
 ing  many  speeches  on  the  Estate  Duty
 Bill,  which  according  to  some  of  us,
 was  long  long  overdue  in  our  country.
 Even  in  1946,  soon  before  the  achieve-
 ment  of  independence,  the  then  Gev-
 ernment  thought  of  introducing  a  mea-
 sure  of  this  nature,  to  see  that  as  far
 as  possible  our  country  does  not  run
 into  bloody  revolutions.  But  even
 now  in  this  House.  where  the  Mem-
 bers  have  been  elected  on  the  basis
 of  adult  franchise,  we  find  some  hon.
 Members  saying  that  this  Bill  will  re-
 sult  jn  less  production,  less  incentive,
 less  capital,  less  development  etc.  4
 am  referring  here  to  the  speech  of  Mr.
 Somani.
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 {Shri  Achuthan  ]
 When  [I  read  the  minute  of  dissent

 submitted  by  Mr.  Tulsidas  Kilachand,
 I  thought  it  would  have  been  wiser
 on  the  part  of  the  Government  to
 change  the  title  of  the  Bill  into  ‘Estate
 Enrichment:  Bill’,  and  incorporate  in  it
 provisions  to  the  effect  that  when  a
 rich  man  dies,  something  more  will  be
 given  to  his  heirs  so  that  they  will
 have  the  satisfaction  that  they  have
 got  something  more.  If  a  man  is
 worth  Rs.  75,000,  as  soon  as  he_  dies,
 the  taxing  authority  must  go  to  his
 house  and  say,  according  to  the  Estate
 Enrichment  Bill,  you  are  entitled  to
 receive  Rs.  25,000  more  from  the  Trea-
 sury,  so  that  you  may  be  in  possession
 of  one  lakh  of  rupees.  That  is  what
 perhaps  my  hon.  friend  wants.  I  am
 really  sorry  that  in  India  when  we
 want  to  see  a  bloodless  revolution  in
 the  social  and  economic  plane,  in  as
 short  a  time  as  possible,  opinions  of
 this  nature  should  still  be  expressed
 in  this  very  House.  I  am  really  pain-
 ed  to  note  such  a  thing.

 When  I  was  going  through  the
 speech  of  Mr.  C.  C.  Shah,  whom  I  do
 not  know  personally,  I  felt  along  with
 him  that  this  Bill  was  after  all  a  sim-
 ple  and  modest  measure  by  which  the
 Government  expect  to  get  about  Rs.  5
 crores  or  so  per  year,  just  to  satisfy
 our  illiterate  and  poor  people  nominal-
 ly  in  the  socio-economic  sphere.  It  is
 only  for  the  sake  of  satisfaction  and
 not  for  changing  the  country  over-
 night,  that  this  measure  has  been  intro-
 duced.  Our  Congress  Governments
 really  want  to  do  something  for  our
 people,  and  they  want  to  see  that  the
 so-called  zamindars,  business  magnat-
 es  and  others  are  not  allowed  to  grow
 fat  any  more.  I  shall  read  out  what
 Mr.  C.  C.  Shah  said  in  this  connec-
 tien:

 “The  payment  of  estate  duty  by
 men  of  property  is  the  last  settle-
 ment  of  accounts  by  them  in  the
 society  of  which  they  were  a  part.
 and  from  which  they  have  collect-
 ed  their  wealth.  It  is  the  last  set-
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 tlement  of  account  for  all  their
 stas  of  omission  and  commission
 during  their  life.”

 J]  have  nothing  more  to  add  to  that,
 except  to  say  that  this  is  very  simple
 medsure  which  is  only  one  of  its  kind,
 there  being  many  others  of  similar  na-
 ture  which  ought  to  be  introduced  in.
 our  country,  and  8  note  has_  been
 struck  that  succession  duty  Bills,  in-
 heritance  duty  Bills  etc.  must  all  fol-
 low  this  Estate  Duty  Bill,  in  this  very
 House  itself,  so  that  within  the  next
 few  years,  we  will  see  that  there  will
 be  no  more  disproportionate  inequa-
 lity  of  wealth.

 As  far  as  the  provisiqns  of  the  Bill
 are  concerned,  as  they  have  emerged
 from  the  Select  Committee.  IT  welcome
 them.  There  was  a  lot  of  discussion
 with  regard  to  gifts  and  public  chari-
 ties.  During  the  last  so  many  years,
 religious-minded  people,  Hindus  and
 Brahmins,  were  giving  their  property
 in  charity.  My  hon.  friend  Mr.  Gadgil
 was  referring  to  the  pure  Brahminism
 of  this  country.  There  were  a  number
 of  Brahmins  and  rich  people  in  this
 country  who  were  giving  properties
 and  estates  in  charity.  But  I  ask,  what
 amount  of  charity  was  there  with  re-
 gard  to  the  poor  men  in  our.  country.
 because  in  my  part  of  the  country,  J
 have  really  seen  rich  Brahmins  giv-
 ing  charities,  simply  for  the  gluttony
 of  Brahmins  alone,  and  not  for  the
 tillers  of  the  soil.  or  the  other  poor
 people  there.  I  do  not  grudge  charity
 being  given  for  philanthropic  purposes,
 but  charity  in  India,  in  the  case  of
 most  rich  persons,  is  simply  for  fatten-
 ing  and  idling  a  few  persons,  so  as
 to  waste  and  curb  their  spirit  of  enter-
 prise,  and  the  feeling  that  one  must
 earn  one’s  bread,  by  sincere  work.  and
 see  that  the  country  develops  thereby.
 A  number  of  charities  have  come  into

 existence.  merely  for  the  purpose  of
 curbing  that  spirit  of  enterprise  among
 the  people.  I  follow  Mr.  Gadgil  and
 say  that  hereafter  in  this  country,
 there  must  be  proper  charities,  and
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 tne  Government  must  clearly  state  by
 means  of  suitable  amendments,  which

 ,ae  the  charities  which  they  would
 welcome,  and  which  are  the  charities
 that  can  have  no  place  in  our  coun-
 try.

 I  next  come  to  the  clause  relating
 to  quick  succession  relief  on  second
 and  successive  deaths.  In  the  course
 of  the  discussion  in  the  House,  sugges-
 tions  have  been:  made  to  suitably
 amend  the  clause.  so  that  deaths  in
 quick  succession  may  net  have  any
 adverse  effect.  But  such  quick  deaths
 are  not  the  order  of  the  dav  We  can-
 not  uhder  any  circumstances  imagine
 cases  wnere  there  have  been  frequent
 and  successive  deaths  withir  a  few
 months  or  even  a  year  or  two.  Ordi-
 narily  such  quick  deaths  may  occur  in
 one  out  of  a  lakh  of  families.  But
 when  we  have  to  deal  with  36  crores
 of  people  in  our  country,  I  feel  that  no
 more  relief  should  be  given  than  is
 contemplated  in  the  Bill,  and  I  com-
 pletely  agree  with  what.has  been  in-
 corporated  in  clause  30.

 Next  I  come  to  exemptions.  In  my
 part  of  the  country,  there  is  a  parti-
 cular  community  -called  the  thiyyas
 and  I  belong  to  that  section.  They
 were  following  previously  the  Mitak-
 shara  system,  but  now  as  a  result  of
 a  certain  legislation  in  our  State,  they
 are  following  a  separate  system  of  law,
 which  is  almost  akin  to  Christian  or
 the  Dayubhaga  system  of  law.  as  was
 enunciated  with  illustrations  by  my
 hon.  friend  Mr.  Iyyunni  yesterday.  Un-
 less  some  more  relieving  measures  are
 forthcoming  for  those  who  follow  the
 Dayabhaga  system  of  law,  there  wil]
 be  a  lot  of  difficulties  created.  for.  this
 section  of  people.  I  hope  the  hon.
 Finance  Minister  will  think  about  this
 matter,  and  see  that  as  far  as  possi-
 ble  the  inequities  are  lessened.  So  far
 as  I  am  concerned,  I  do  not  know  how
 much  complication  there  will  be,
 if  we  could  put  in  some  amendment
 which  will  have  the  effect  of  seeing  to
 it  that  for  the  purpose  of  this  estate
 duty  legislation,  throughout  the  coun-
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 try,  either  the  Dayabhaga  or  the  Mit-
 akshara  system  of  law.  will  be  follow-
 ed.  It  may  have  its  own  complica-
 tions,  but  if  only  our  legal  men  could
 assemble  together  and  devise  a  provi-
 sion  whereby  for  the  purpose  of  this
 measure  alone,  we  could  follow  either
 the  Dayabhaga  or  the  Mitakshara  sys-
 tem,  I  am  sure  we  shall  Le  able  to
 avoid  any  heartburning  in  either  the
 one  or  the  other  section  of  the  com-
 munity.

 The  hon.  Finance  Minister  had  stat-
 ed  last  time  that  the  total  amount  of
 exemptions  will  roughly  come  to
 about  Rs.  16,000.  But  there  is  one  im-
 portant  point  to  be  borne  in  mind.
 As  far  as  the  middle-rlasses  are  con-
 cerned,  according  to  my  _  estimation,
 they  will  be  large  in  numbers.  Ac-
 cording  to  my  estimation,  Rs  50,000
 and  above  will  refer  to  the  category
 which  is  above  the  middle-classes,  In
 my  own  State,  if  a’'man  is  worth  Ra
 50,000  or  even  Rs.  45,000,  then  accord-
 ing  to  the  common  man’s  estimation,
 he  is  a  rich  man.  Rs.  50,000  is  not  a
 middle-class  man’s  ordinary  pussession
 of  wealth.  There  is  no  point  there-
 fore  in  grumbling.  when  8  person  with
 a  property  worth  more  than  Rs.  50.000
 has  to  pay  something  hy  wsy  of  estate
 duty  to  Government.  There  is  no
 ground  for  saying  that  more  exemp-
 tions  should  be  given,  something  for
 his  daughters,  something  for  insurance,
 something  for  this,  and  something  for
 that,  and  so  on.  At  present,  at’  this
 stage  of  the  country’s  development,  a
 provision  of  this  nature  is  all  that  we
 can  have.  After  some  30  cr  40  years,
 when  we  are  in  a  position  to  say  that
 this  country  has  got  evidence  of
 wealth,  production  etc.,  and  that  the
 distinctions  have  been  Jessened.  we
 may  even  go  to  the  extent  of  saying
 that  there  {s  no  necessity  for  un  estate
 duty,  since  the  objective  in  view  has
 been  realised.  But  at  this  stage.  we
 must  be  careful  to  see  that  the  inter-
 ests  of  the  poor  are  kept  in  the  fore-
 front  by  the  Government.  They  must
 be  made  to  feel  that  they  are  moving,
 even  at  the  risk  of  sacrificing  some  of
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 their  strong  sentiments  and  feelings.
 They  must  see  that  the  country  is  re-
 juvenated,  for  their  advantage  and  for
 that  of  their  progeny.  I  nave  nothing
 more  to  say  with  regard  to  the  ex-
 emptions  that  have  been  listed  in  this
 clause.

 Now  one  point  which  has  struck  me
 is  with  regard  to  the  Avpellate  Tri-
 bunal.  The  Chairman  also  referred  to
 that.  I  do  not  know  what  objection
 there  can  be  to  that.  When  people
 are  prepared  to  pay  something,  when
 they  are  prepared  to  abide  by  the  pro-
 visions  of  the  law,  they  must  have  faith
 that  something  which  has  heen  done
 by  the  department  concerned  has  been
 done  in  3  proper  manner.  I  have
 thought  over  this  matter  and  I  do  not
 see  why  there  should  be  objection  by
 Government  to  accepting  this  principle
 and  adopting  the  necessary  measures
 for  that  justice  to  be  done.  That  is  an
 important  matter,  to  my  mind.

 Then  I  come  to  another  point.  Gene-
 rally,  according  to  me.  this  measure
 will  have  a  very  good  psychological  so-
 cial  effect.  Hereafter  rich  people  will
 think  that  there  is  no  safety  in  their
 earning  much.  Moreover,  the  pro-
 geny,  the  coming  generation,  will  also
 think  that  they  need  not  depend  much
 upon  their  aneestors  or  ancestral  pro-
 perty.  They  will  see  that  as  soon  as
 they  become  majors  or  their  education
 is  completed,  they  have  to  fashion
 their  life  by  themselves  alone  and  not
 with  the  help  of  their  ancestral  pro-
 perty.  So  that  in  future,  according  to
 me,  in  this  country  there  will  be  a  sort
 of  rejuvenating  spirit.  I  think  that
 the  joint  family  system  has.  so  to  say.
 given  a  lot  of  trouble  and  led  to  the
 indolent  attitude  among  the  junior:
 members  of  the  Tharavad.  In  the

 ease  of  the  Christians  who  were  fol-
 lowing  a  certain  system  of  law.  where
 the  head  of  the  family  was  alone  the
 full  owner  of  the  property,  there  was
 a  spirit  of  adventure  and  chivalry
 araong  the  juniors.  Travancore-Co-
 chin  Christians  can  be  cited  as  an  ex-
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 ample  for  other  States.  Because  of
 this  particular  system  prevailing  there,
 the  juniors  in  Christian  families  went
 out  ,  ६०  different  parts  and  places  and
 set  up  their  own  businesses.  But  in  the
 Hindu  families,  where  one  73  sure  of
 at  least  one  square  meal,  this  spirit  of
 adventure  has  been  lacking.  So  that
 the  old  joint  family  system,  the  co-
 parcenary  system  and  all  thuse  things.
 must  now  find  a_  place  towards  the
 grave.  Then  only  will  there  be  a  pro-
 per  development  of  the  future  society.
 Then  only  will  we  able  to  rejuvenate
 ourselves  and  there  will  9९  a  proper
 individual  spirit  of  development  of
 oneself.  And  then  only  can  this  coun-
 try  hope  in  the  future  to  be  saved
 from  a  bloody  revolution,  of  which
 there  has  been  indications  in  ditferent
 parts  of  the  country.  As  far  as_  this
 country  is  concerned,  this  disparity
 has  to  be  rectified  by  gradual  steps.
 The  so-called  big  people  must  be  made
 to  realise  that  their  ‘bigness’  does  not
 lie  there  and  Government.  will  not  al-
 low  them  to  go  on  85  they  like.  So
 that  they  must  form  part  and  parcel
 of  the  society  for  the  development  of
 which  they  have  also  to  contribute
 their.  share.

 Shri  N.  Rachiah  (Mysore—Reserved
 —Sch.  Castes):  I  rise  to  welcome  this
 important  piece  of  legislation  and  to
 support  it  in  the  best  interest  of  the
 country.  I  have  been  listening  to  the
 speeches  for  the  last  three  days.  Al
 the  parties—every  Member  of  the  Op-
 position—--have  supported  this  Bill  be-
 cause  this  is  a  step  taken  by  Govern-
 ment,  particularly  a  bold  step,  to  see
 that  ‘the  infant  democracy  is  tended
 and  made  to  progress.

 After  the  Air  Corporations  Bill  was
 passed,  I  think  this  is.the  best  Bill  to
 level  down  the  inequalities  in  the  in-
 terest  of  the  poor  masses  whom  we  re-
 present  in  this  great  House.  Before
 the  advent  of  freedom,  our  pcor  mass-
 es  in  the  country  had  heen  subjected
 to  a  lot  of  difficulties,  taxation  and,
 what  not.  Because,  during  the  British
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 regime,  it  were  the  poor  people  who
 were  taxed  more  and  more  and  it  were
 the  rich  people  who  were  given  all  en-
 couragement  to  prosper,  to  have  all
 power  and  to  have  all  property  It
 was  at  the  cost  of  the  voor  people  of
 this  country  that  the  Britishers  were
 able  to  rule  the  country,  because  there
 was  a_  restricted  franchise  and  not
 adult.  franchise  and  the  poor  people
 had  no  voice  in  the  administration  of
 the  country..  Today  our  Ccngress  Gov-
 ernment,  with  the  blessings  of  Gandhi-
 ji,  has  ushered  in  democracy  which
 seeks  to  provide  eual  justice,  equality
 of  opportunity  and  fraternity  to  the
 poor  people.  Today  the  poor  people
 are  always  looking  to  the  Central  and
 State  Governments;  every  moment
 they  expect  equal  justice  an?  equal
 opportunity  which  the  Constitution
 guarantees  to  them.  But  I  am  very
 sorry  to  say  that  many  of  the  State

 ,  Governments  have  not  followed  the
 Constitutional  provisions  and  the  Di-
 rective  Principles.  This  is  a  delibe-
 rate  violation  of  the  Constitution.  To
 put  an  end  to  that.  I  urge  upon  the
 Central  Government  to  issue  directions
 immediately,  as  three  years  have  al-
 ready  passed  since  the  commencement
 of  the  Constitution.

 At  the  same  time.  the  Constitution
 of  India  aims  at  a  welfare  State.  de-
 mocracy  and  also  a  secular  State,  In
 this  secular  State.  it  is  the  duty  of  the
 rich  people  to  see  to  it  that  thev  con-
 tribute  to  the  exchequcr  of  India  so
 that  the  poor  people  should  get  their
 rightful  and  proper  place  in  society,  so
 that  every  human  being  in  the  country
 should  live  like  a  human  heing  and  not
 like  an  animal.  I  may  say  in  the
 rural  parts  the  poor  masses  have  been
 subjected  to  all  sorts  of  torture  and
 misery.  They  have  no  sites  to  build
 their  houses:  even  if  they  have  got
 sites.  they  cannot  economically  afford
 to  construct  houses.  So  many  people
 do  not  find  even  work  during  these
 days  to  earn  their  daily  living.  When
 such  is  the  plight  of  our  country  and
 society,  it  is  the  duty  of  the  Govern-

 ‘ment  to  see  that  such  important  Bills
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 as  this  should  be  immediately  passed
 and  justice  done  quickly,  because  jus-
 tice  delayed  is  justice  denied.  The-
 voor  people  are  expecting  justice:
 every  moment.  This  is  a  step,  a  bold
 step,  that  the  Government  has  taken
 to  see  that  such  justice  is  meted  out
 and  the  poor  people  protected.

 Great  economists  like  Ranade  have
 said  that  we  “Indians”  are  mcre  spiri-
 tual  than  material.  With  regard  to
 the  provision  about  gifts,  I  may  say
 that  there  are  so  many  charitable  in-
 stitutions  in  the  country,  particularly
 in  Mysore  State.  Mr.  Achuthan  re-
 ferred  to  charitable  institutions  main-
 tained  by  Brahmins  which  have  not

 been  giving  any  help  to  non-Brahmins.
 But  I  ask  Mr.  Achuthan,  ‘  Are  there
 any  non-Brahmin  charitable  institu-
 tions  giving  any  help  or  encourage-
 ment  to  the  Harijans  in  the  country?’
 {  am  a  lawyer  and  I  know  the  posi-
 tion.  I  do  not  think  even  Muslim
 Wakfs  which  have  charitable  institu-
 tions  encourage  non-Muslims.  Such  is
 the  unfortunate  situation  in  our  coun-
 try.  So  with  regard  to  charitable  in-
 stitutions,  I  am  of  the  opinion,  as
 Mr.  More,  Kaka  Sahib  Gadgil  and
 Mr.  Chatterjee  pointed  out,  that  these
 must  be  maintained  only  ry  the  State
 and  not  by  the  private  sector:  other-
 wise.  this  Bill  will  give  an  opportunity
 to  the  rich  people,  capitalists,  as  Mr..
 Tulsidas  said.  to  avoid  taxation.  I
 know  rich  people  are  going  to  use  this
 as  an  opportunity  not  with  the  inten-
 tion  of  giving  charity  or  petting  a  good
 name.  but  to  avoid  taxation  and  to
 give  benefit  to  their  own  relatives  and
 to  their  own  community.  Even  by
 that.  the  society,  particularly  the  poor
 people,  will  be  subjected  to  sl)  sorts
 of  inconvenience  and  the  Government
 will  lose  the  tax.  Some  peopjJe  have
 urged  for  extension  of  time  and  some
 for  limiting  the  time,  but,  I  am  of  opi-
 nion.  Sir.  that  the  rich  should  not  be
 given  any  exemptions  because  they  try
 to  evade  taxes  and  their  intention  will
 not  he  to  serve  the  interests  of  society
 but  of  vested  interests.  So.  I  urge
 upon  the  Government  to  see  that  this:
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 provision  is  actually  eliminated  or  de-
 leted.

 One  hon.  Member  has  said  that  our
 ‘country  is  -the  poorest  country.  Even
 according  to  him  the  limits  should
 have  been  30.000  and  50.000,  because
 by  having  the  limits  of  50.000  and
 75.000  very  few  people  can  be  taxed.
 By  reducing  the  limits  to  30.000  and
 50.000  the  Government  may  get  more
 revenue  and  their  intention  to  get
 more  for  develooment  and  _  other
 schemes  will  be  realised.

 Then  the  former  rules.  They  have
 exploited  the  poor  people.  They  al-
 ways  taxed  the  poor  peoole  and  they
 spent  the  entire  revenue  to  vested  in-
 terests.  particularly  to  institutions
 which  were  more  communal  than  gene-
 ral.  4  am  very  happy  that  this  Bill
 is  not  giving  any  exemption  to  these
 rulers.  Even  today  the  rulers  have
 got  large  property  and  that  is  made
 use  of  only  by  the  vested  interests.
 Poor  people  have  no  access  to  these
 ‘properties  and  those  institutions  main-
 tained  by  the  Rajapramukhs  in  the
 ‘country.  The  exemption  should  not
 be  given  to  these  Rajapramukhs  be-
 cause  they  are  also  human  beings  and
 they  are  also  citizens  of  this  country.  If
 this  legislation  is  passed  we  can  have
 big  revenue.  This  is  the  first  and  fore-
 most  important  legislation  which  will
 bring  greater  revenue  to  our  exche-
 quer.

 While  discussing  this  Bill  during  the
 last  session,  Mr.  Raghuramnaiah  said
 that  the  prohibition  scheme  should  be
 scrapped  and  our  hon.  Member  Mr.
 Agarwal  said  that  prohibition  should
 be  introduced.  This  piece  of  legisla-
 tion  is  very  important  in  the  interests
 of  the  country,  even  to  achieve  the
 seculaf  State  or  to  achieve  the  objec-
 tive  of  the  welfare  state;  and  to  give
 encouragement  to  people  who  have
 been  subject  to  immoral  habits,  who
 have  been  spending  their  earnings  on
 drink  this  prohibition  should  be  ex-
 tended.  I  think  it  is  hetter  and  de-
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 sirable  for  the  Central  Government  to
 take  up  legislation  und  to  see  that  total
 prohibition  is  introduced  throughout
 the  country.  Because,  in  my  ‘State,
 the  interim  Congress  Government  in-
 troduced  prohibition  and  the  present
 Government  have  not  teen  able  or
 courageous  enough  to  extend  this
 scheme  for  want  of  funds

 I  want  to  say  another  important
 thing.  To  achieve  the  welfare  State—
 and  the  Indian  Constitution’  provides
 for  it—we  have  to  introduce  such  im-
 portant  legislation  as  land  reform.  The
 whole  economic  and  social  progress  of
 our  country  depends  upon  our  land  re-
 forms.  Even  in  our  State  some  legis-
 lators  own  thousands  of  acres  of  land
 and  the  common  man,  the  poor  man
 does  not  get  even  bare  subsistence  out.
 of  this.  So,  Land  reform:  should  be
 introduced.

 I  very  strongly  support  this  piece
 .of  legislation  and  I  congratulate  the
 Finance  Minister  for  having  introduc-
 ed  this  Bill  which  should  have  been
 introduced  a  long  ago.

 Shri  U.  M.  Trivedi:  Unfortunately
 most  of  the  Members  who  have  taken
 part  in  this  debate  have  been  obsessed
 with  one  idea  and  that  idea  is  the
 idea  of  mala  fides.  All  and  sundry
 have  merely  spoken  that  this  measure
 is  natural  to  reduce  the  rich  to  poverty.
 Those  who  are  rich,  their  money  must
 be  taken.  Nobody  is  trying  to  move  or
 seems  to  be  moved  with  the  idea  that
 the  poor  must  be  made  rich.  If  the
 object  is  this  mala  fide  intention,  then
 I  should  say  that  we  ought  to  have
 very  well  scrapped  this  Bill.  It  is  true
 that  every  one  of  us  should  support

 (Interruption.)  Kaka  Saheb
 Gadgil  will  excuse  me  and  not  inter-
 rupt.

 If  we  are  moved  with  this  desire,
 then  we  are  not  acting  as  legislators.
 The  actual  desire  must  be,  if  there
 is  anything,  to  raise  revenue.  It  is  a
 bona  fide  desire  on  the  part  of  any  gov-
 ernment  to  raise  or  increase  its  reve-
 nue.  If  that  is  the  desire  then  the
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 measure  is  good.  We  have  to  support
 this  Bill.  Unfortunately,  the  desire  is
 the  other  way  about—take  away  the
 money  from:  the  rich  people.  Are  you
 taking  away  the  money  from  indivi-
 duals  to  merely  reduce  the  richest,  or
 are  you  going  to  take  away  the  money
 from  those  corporations  whku  will  be
 coming  into  existence  and  will  not
 die?  They  will  still  have  money,  they
 will  still  be  holders  of  money  and  they
 will  continue  to  hold  money  until  and
 unless  you  are  going  to  nationalise  all
 your  industries:  and  end  everything
 which  smacks  of  private  property.  You
 are  not  going  to  do  much  by  way  of
 taking  away  all  this  money  from  the
 rich.  That  desire  must  not  be  there—
 the  wrong  desire  that  we  must  increase
 our  revenue  by  some  sort  of  tapping
 of  those  who  have  got  riches.  The  de-
 sire  must  be  the  other  way  about.  If
 we  are  speaking  of  inequality  the  de-
 sire  must  also  be  there  that  those  who
 are  poor  must  be  brought  to  a_  higher
 level  where  they  may  also  live  like
 the  rich.  If  that  desire  is  there  it  is
 an  admirable  desire  on  your  part.  -

 Now  since  we  have  ‘accepted  this
 principle  of  estate  dutye  I  am  not  go-
 ing  to  dwell  very  much  upon  the  very
 basic  principles  of  it  but  what  I  find
 is  this.  We  have  been  aping  too  much,
 aping  in  this  sense  that  if  we  study
 the  Mitakshara  law  in  correlation  with
 the  laws  of  inheritance  of  other  coun-
 tries,  we  will  be  surprised  to
 find  that  the  Mitakshara  law
 is  the  only  law  in  the  whole
 world  which  serves.  social  security
 wholly  and  completely.  It  is  this  law
 alone  which  says  that  young  or  old,
 those  who  are  not  able  to  support
 themselves  are  supported  under  the
 Mitakshara  law.  There  is  no  other
 system  in  the  world  where  this  provi-
 sion  of  social  security  is  made.  In  all
 other  countries  you  have  social  secu-
 rities  provided  by  Unemployment  Ex-
 changes  or  Old  Age  Pensions.  You
 have  got  these  provided  by  the  poor
 houses.  But  this  Mitakshara  law  pro-
 vides  that  the  moment  you  are  born

 ‘you  have  to  be  brought  up;  the  mo-
 ment  you  are  born  you  have  got  a
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 share  in  the  family  in  which  you  are
 born;  the  moment  a  lady  from  an  out-
 side  house  comes  into  your  house  she
 has  to  be  maintained.  There  is  no
 other  country  in  the  world  where  such
 a  law  obtains.  But  what  have  you
 done?  You  have  been  attacking  here
 the  Mitakshara  law  without  trying  tn
 provide  for  that  social  security  which
 is  obtainable  in  other  countries,  There
 is  one  sentence  in  para.  3  of  the  preli-
 minary  report  of  the  Select  Committee
 on  the  Estate  Duty  Bill  of  1948,  The
 reason  why  at  that  time  this  Bill  was
 not  considered  was  that  the  levy  of
 any  duty  on  the  death  of  a  member  of
 a  Hindu  coparcenary  is  foreign  to  the
 fundamental  principle  of  coparcenary
 under  the  law.  What  has  happened
 since  then,  since  this  sentence  was
 written,  which  has  changed  the  posi-
 tion  of  Government,  that  today  this
 Estate  Duty  Bill  is  being  brought?
 What  are  you  going  to  work  thereby?
 You  want  to  disrupt  the  very  funda-
 mentals  of  the  Mitakshara  law.  Peo-
 ple  have  said  tha®Dayabhaga  law  has
 been  very  much  affected.  But  let  us
 examine  the  clauses  which  provide  for
 the  levying  of  this

 Guty.

 If  a  young  man  of  8  years  dies  in
 a  Mitakshara  family  his  parents  will
 be  crying.  If  he  is  married,  his
 widow  would  be  crying;  his  brothers
 and  sisters  would  be  crying.  At  the
 same  time  the  Government  machinery
 would  bé  pouncing  upon  then)  saying:
 “Come  on,  give  us  a  list  of  everything:
 we  want  to  find  out  what  property  is
 there.”  The  hov  had  never  expressed
 any  desire  to  separate  from  his  family.
 The  very  fundamental  of  Mitakshara
 law  is  that  unless  and  until  a  man  has
 expressed  a  desire  to  separate  he  will
 continue  to  be  a  member  of  the  joint
 Hindu  Femily.  He  will  have  no  right

 of
 his  property  as  his.  Now  you  are  sug-
 gesting  that  because  he  belongs  to  Mit-
 akshara  you  can  deprive  his  family  of
 the  right  to  hold  property  and  give  the
 Government  from  his  share.

 What  happens  in  Dayabhaga?  Let
 the  young  man  die.  His  parents  can
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 cry;  his  widow  can  cry;  ana  nobody
 bothers.  We  has  no  share.  His  father

 _is  alive.

 Pandit  K.  C.  Sharma:  He  has  a
 share.

 Shri  U.  M.  Trivedi:  I  suggest  you  go
 and  read  you  law  again.  He  has  got
 no  share;  take  it  from  me.

 Shri  Gadgil:  Nobody  will  take  the
 share  from  you.

 Shri  U.  M.  Trivedi:  If  a  Mohamma-
 dan  youngman  of  8  vears  dies  his
 widow  can  cry;  his  father  car  ery;  his
 mother  can  cry.  But  the  Government
 will  not  pounce  on  his  family.  because
 he  has  no  share.  The  same  thing  will
 happen  with  a  Christian;  the  same
 thing  will  happen  with  a  Jew.

 Why  again  have  you  provided  that
 if  he  wants  to  make  a  charity  he  must
 look  into  some  mirror,  a  mirror  pro-
 vided  somewhere  which  will  be  able
 to  tell  him  that  he  will  die  one  year,
 eleven  months  and  twenty-nine  days
 later?  How  is  he  gojng  to  do  it?  From
 what  particular  mirror  will  he  know
 that  he  is  going  to  die  two  years  lat-
 er?  Then  again  you  are  werking  in-
 justice  on  the  youngman  of  eighteen,
 or  nineteen,  because  unless  and  until
 he  becomes  sui  juris  he  will  not  be
 able  to  make  a  gift  and  then  if  he
 makes  a  gift  there  also  the  law  will-
 apply.  If  he  has  made  no  gift  within
 two  years  preceding,  this  giii  of  his
 will  not  be  taken  into  corsideration.
 So,  if  there  is  a  young  man  who  has
 separated  from  his  family  ard  if  it  is
 a  Mitakshara  family,  he  canont  make
 any  gift  whatsoever.  Why  this  inequa-
 lity  in  the  case  of  Mitakshara  young-
 men?

 2  Noon

 Ther  tnere  is  this  question.  Some
 friend  was  cuggesting  that  gift  to  be
 made  should  be  controllei  for  bona
 fide  purposes.  There  would  be  two
 definitions  of  bona  fide.  One  will  be
 the  ordinary  definition  understood  by
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 lawyers,  of  particular  act  of  2  parti-
 cular  man  being  bona  fide
 and  the  other  the  definition

 of  Kaka  Sahib  Gadgil,  wh-ther  he  was

 actyated  by  any  desire  to  evade  the
 law.  The  fundamental  principle  of
 interpretation  of  a  fiscal  law  is  that  if
 a  man  has  done  a  particular  thing
 whereby  a  particular  fleet  provision
 may  not  apply  to  him,  then  the  law
 should  be  interpreted  in  his  favour.
 Here  what  is  being  suggesteu  is  this:
 that  the  man  must  satisfy,  the  dead
 man  must  come  and  satisfv.  that  he
 had  no  desire  to  escape  from  the  death
 duty.

 It  was  suggested  that  charity  must
 not  be  in  favour  of  Brahmins.  I  com-
 pletely  agree  that  charity  should  not
 be  for  Brahmins.  [  think  it  should  be
 for  the  poor.  But  why  shuld  _  this
 question  of  Brahmin  and  nou-Brahmin
 arise  at  all?  It  is  as  a  result  of  some

 sort  of  obsession  that  this  question  of
 Brahmin  charity  arises?  ]  remember
 an,  instance.  Ahmedabad  is  u  very  big
 city.  In  days  gone  by  there  was  a
 Brahmin.  That  Brahmin  has_  given
 most  munificent  charities  that  Ahme-
 dabad  has  got.  A  college  has  _  been
 built  by  him:  a  science  institute  has
 been  built  by  him;  a  high  school  has
 been  built  by  him;  cricke>  ground,
 botanical  gardens,  libraries,  etc.  all
 have  been  donated  by  him.  That  Brah-

 min  went  on  making  charities  for  every
 poor  man  in  the  town  of  Ahmedabad
 full  of  rich  persons,  rich  bantas.  Not
 a  single  rich  bania  came  forward  to
 make  any  charity  like  the  one  that
 Brahmin  made.

 Therefore.  it  is  not  fair  tu  make  a
 sweeping  statement  on  charities  as  a
 whole.  By  all  means  fay  down  the
 principles  on  which  you  wil)  recog-
 nise  them  as  charities.  Let  those  cha-
 rities  be  for  university  education,  let
 those  charities  be  for  purnose  of  hospi-
 tals,  let  those  charities  be  for  the  edu-
 cation  of  the  poor,  let  those  charities
 be  for  the  feeding  of  the  poor.  but  if
 those  charities  are  there  do  not  go  and
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 pounce  upon  them  and  demand  a  share
 of  them.  If  a  man  is  sctuated  by  a
 desire  to  do  good  to  the  community  at
 large  let  him  do  it:  do  not.  say  it  is.

 ‘not  bona  fide.  In  any  case  the  bona
 fide  question  arises  only  beyond  the
 period  of  two  years.  What  about  gifts
 within  the  period  of  two  years?  Why
 challenge  it?  A  gift  is  a  gift.  Accord-
 ing  to  ordinary  notions  of  Jaw  once
 a  thing  is.  given  up  by  a  man  it  is
 given  up.  You  can  attach  some  ‘con-
 ditions.  But  simply  because  a  gift  has
 been  made  and  you  want  to  levy  a
 certain  tax.  do  not  say  that  within
 this  particular  period  such  gifts  will
 be  considered  not  as  giits,  but  gifts
 liable  to  taxation.  I  rememker  the
 case  of  one  man,  Mr.  Achrat  Lal  of
 Ahmedabad.  He  made  a  gift  af  all
 that  he  possessed  for  the  sake  of  the
 poor.  What  will  happen  in  such  a
 case  now.  As  soon  as  he  dies  you  just
 pounce  upon  _him......  (Interruption).
 You  do  not  even  allow  a  man  to  make
 a  gift  according  to  his  desire.

 My  hon.  friend  Mr.  More  was  say-
 ing:  why  should  we  allow  a  dead  per-
 son  to  control]  our  destinies?  He  does
 not  like  the  dead  man.  Manu,  who
 died  about  5,000  years  ago’to  control
 our  destinies.  Unfortunately  these
 people  happened  to  be  Indians.  We
 honour  Euclid,  Emil  Fischer  and  Newton
 though  they  are  dead  because  they  are
 foreigners.  We  do  not  want  that  any-
 thing  which  is  Indian  must  be  follow-
 ed.  We  must  value  only  those  who
 are  foreigners.  We  are  prepared  to
 believe  in  everything  thot  has  been
 done  by  the  law-givers  of  the  West.
 We  are  prepared  to  believe  in  Moham-
 med;  we  are  prepared  to  believe  in
 Jesus  but  we  are  not  preparec  to  be-
 lieve  in  our  own  law-givers

 Mitakshara  has  been  p'aced  before
 us  which  gives  us  good  principles  of
 ‘social  security  which  are  not  available
 in  any  other  part  of  the  world.  In-
 stead  of  providing  Mitakshara  for
 everybody,  irrespective  of  religion,  for
 Hindus,  Mohammaddans  and  Chris-
 tians,  we  are  fighting  shy  of  it  be-
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 cause  we  are  afraid  that  some  people
 not  belonging  to  our  religion  will  cri-
 ticise  us  and  then  there  will  be  a  lot
 of  tom-tomming  all  over  the  world  and
 we  will  not  have  the  certificate  of  in-
 ternational  reputation.  It  is  this  which
 we  must  fight  shy  of.  We  should  try
 to  spread  our  own  culture  which  de-
 mands  that  we  should  not  fight  shy

 of  the  principles  that  are  there.  Our
 principles  are  also  good.  li  is  not
 necessary  for  us  to  borrow  all  those
 principles  of  law  which  heve  been  laid
 down  in  England  and  United  Kingdom.
 If  you  really  want  revenue  why  not
 tax  salt.  From  salt  tax  we  can  get  2l
 crores  of  Rupees.  The  present  price
 of  salt  is  not  what  it  used  ६०  be  in  the
 days  gone  by.

 Shri  Algu  Rai  Shastri  (Azamgarh
 Distt.—East  cum  Ballia  Distt.—West)  :
 It  will  be  a  tax  on  the  poor.

 Shri  U.  M.  Trivedi:  It  will  not  be  a
 tax  on  the  poor;  it  will  be  a  tax  on
 you  and  me.  My  hon.  fried  Algu  Rai
 Shastri  forgets  that  in  De'hi  market
 we  are  getting  2  lbs.  of  salt  for  9  an-
 nas  and  if  this  sum  of  2  wice  is  added
 to  this  9  annas  you  are  not  going  to
 become  poor:  I  am  not  going  io  become
 poor.  I,  therefore,  say  that  if  by
 means  of  that  tax  you  can  make  your-
 self  rich  do  have  it  but  stop  this  bank-
 ruptcy.  You  should  always  have  a
 balance.  I  will  request  the  Finance
 Ministere  that  there  should  a!ways  be
 a  Bania  type  of  budget  where  you
 should  always  have  something  in  hand.
 You  should  not  be  bankrupt;  ordinari-
 ly  the  law  of  insolvency  will  apply  to

 you  if  you  were  before  a  cuit  of  law
 when  your  income  is  less  and  your  ex-
 penditure  is  more.

 Nobody  in  this  House  has  shown  his
 willingness  to  say  one  word  against
 this  Estate  Duty  Bill,  and  row  there
 is  nothing  and  it  is  very  difficult  for
 me  to  go  section  by  sect!un  into  all
 those  amendments  which  I  and  other
 gentlemen  have  tabled.  ]  would  only
 say  that  through  the  utvoidance  of
 these  proposed  amendments  the  very
 things  in  which  we  have  teen  believ-
 ing  for  so  long  should  nwt  be  set  at
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 nought.  We  should  not  copy  others
 simply  because  a  particular  measure
 is  being  followed  in  a  particular  man-
 ner  and  according  to  principles  obtain-
 able  in  United  Kingdum  or  United
 States.  There  also  people  can  be  dis-
 honest.  Let  us  now  assume  that  our  peo-
 ple  are  honest.  Do  not.  therefore,  stop
 them  from  their  fundamental  principles
 of  making  charities.  We  should  do  away

 with  the  idea  that  a  man  is  trying  to
 hoodwink  us  even  when  he  is  making
 a  statement  from  his  death-bed.  At

 that  time  he  will  rather  sry  tu  please
 his  conscience.  It  is  only  because  of
 this  principle  that  a  man  on  death-bed
 tells  the  truth  that  dying  deposi-
 tions  are  of  particular  value  and  gifts
 which  are  made  at  the  time  of  death
 must  be  taken  to  be  with  bona  fide
 intentions.

 [Mr.  Deputy-SpeaKER  in  the  Chair]
 The  Minister  of  Finance  (Shri  C.  D.

 Deshmukh):  Sir,  during  the  course  of
 the  last  nearly  five  days’  discussion  I
 have  been  wondering  what  precisely
 is  all  this  discussion  on  the  conside~
 ration  motion.  As  I  understand  it  the
 object  is  to  find  out  if  the  report  of
 the  Select  Committee  is  such  that  it
 ras  omitted  to  take  notice  of  impor-
 tant  points  concerning  this  _legisla-
 tion  and  if  there  is  any  case  for  not
 proceeding  with  its  consideration  and
 for  referring  it  back  to  the,  Select
 Committee.  Although  there  ig  an
 amendment  to  that  effect,  it  has  not
 been  moved  at  this  stage  and  I  take
 it  that  if  it  is  moved  later  it  will
 probably  be  ruled  out  of  order.

 In  the  course  of  the  discussion  yes-
 terday,  Sir,  you  pointed  out  that  it
 was  not  necessary  to  go  into  the  prin-
 ciples  of  the  Bill.  But  some  ingenuous
 Members  raised  the  issue  whether  you
 could  speak  against  the  principles  as
 well  as  for  the  principles.  I  think
 that  to  a  certain  extent  a  reference  to
 the  principles  of  the  Bill  becomes  ne-
 cessary  in  order  to  reveal  one’s  atti-
 tude  to  the  directions  in  which  the  Bill
 should  be  amended.  If,  for  instance,
 one  takes  the  view  that  the  Bill  goes
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 etoo  far  then  one  would  have  one  set
 of  amendments  to-  move  in  order  to
 moderate  it.  If,  on  the  other  hand,
 one  takes  the  view—as  the  Members
 oppesite  have  taken,—that  the  Bill
 does  not  go  far  enough,  then  I  would
 expect  them  to  have  an  other  set  of
 amendments  in  order  to  ensure  that
 the  Bill  goes  far  enough.

 Well  at  a  later  stage..we  shall  have
 ample  opportunity  of  finding  out  how
 the  minds  of  Members  are  working
 precisely  in'this  behalf.  So  far,  we
 rave  received  notice  of  358  amend-
 ments  which  comes  to  one  amendment
 per  million  of  the  population,  and  I
 have  no  doubt  that  to  keep  pace  with
 the  growth  in  population,  by  the  time
 we  take  up  the  actual  consideration
 of  the  amendments  we  might  have  re-
 ceived  a  few  more.

 Shri  N.  C.  Chatterjee  (Hooghly):
 We  have  received  some  more.  The
 total  is  now  369.  के

 Mr,  Deputy-Speaker:  Is  it  the  de-
 “sire  of  the  hon.  Minister  that  there

 must  be  some  planning  in  this  matter
 also?

 Shri  C.  D.  Deshmukh:  I  am  very
 glad,  Sir,  that  the  spirit  df  planning
 unconsciously  is  pervading  the  whole
 country  now!

 I  am  very  glad  that  hon.  Members
 have  given  a  valuable  indication  of  the
 direction  in  which  they  think  the  Bill
 ought  to  be  amended.  In  the  ordinary
 course  I  would  expect  them  to  move
 those  amendments,  but  I  would  not
 be  so  unreasonable  as  to  say  that
 it  is  not  my  business  to  give  deep
 thought  to  what  they  have  said.  There-
 fore  I  shall  make  a  study  of  their
 observations,  but  it'may  not  be  possi-
 ble  for  me  to  deal  here  and  now  with
 all  the  observations  that  they  have
 made.  I  make  this  point  because  I
 caught  a  tone  of  grievance  in  the  speech
 of  the  hon.  Member  opposite  who  said
 that  “it  is  not  always  that  the  Fi-
 nance  Minister  condescends  to  deal
 with  what  has  been  said  on  the  other
 side”.  It  may  be  that  occasionally  I
 have  not  made  any  particular  refer-
 ence  to  what  they  have  said.  But
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 that  might.  have  been  one  of  the  few
 occasions  when  they  have  said  some-
 thing  very  sensible,  but  where  we
 have  joined  issue  with  them  I  have
 tried  consciously  to  make  an  attempt
 to  meet  them.  I  repeat  that  he
 should  not  judge  me  or  my  attitude
 towards  their  criticisms,  which  I  take
 very  seriously,  by  my  possible  failure
 to  meet  every  point  that  he  has  made
 in  the  course  of  this  speech—although
 I  do  hope  that  I  shall  have  an  oppor-
 tfnity  of  meeting  all  the  points  that
 he  has  made  at  one  stage  or  another.
 And  to  this  I  must  add  this,  that  there
 are  some  points  which  are  in  the
 nature  of  a  matter  already  adjudica-
 ted,  in  that  they  do  go  to  the  princi-
 ple  of  the  Bill.

 He  referred,  in  particular,  to  a  state-
 ment  that  I  made  in  one  of  my  former
 Speeches  that  the  Bill  will  go  as  far  as
 they  wish.  Well,  this  shows  ¢he  risk
 of  taking  a  statement  out  of  its  con-
 text.  If  you  will  permit,  Sir,  I  would
 like  to  read  out  what  precisely  I  said.
 I  said:

 “And  that  leads  me  also  to  the
 disposal  of  the  criticism  of  my
 friend  opposite  there,  Shri  Hiren
 Mukerjee,  that  he  approves  of  the
 Bill  because  it  is  good  as  far  as  it
 goes.  I  say  that  it  will  go  as  far  as
 you  wish  and  that  the  matter  does
 not  arise  today.  It  will  arise  in
 the  next  Budget  session”.  Un-
 fortunately  of  course  that  did  not
 come  off  then.  “It  would  be  at
 that  time  for’  the  House  to  con-
 sider—not  for  any  party  to  consider
 —how  far  they  desire  it  to  go.”

 So  when  I  said  “as  far  as  you  wish”
 l  did  not  really  mean  as  far  as  Shri
 Hiren  Mukerjee  wished.  I  left  the
 verdict  to  the  House  as  a  whole,  and
 I  still  leave  it,.as  I  must,  to  the  House
 as  a  whole.-  I  added  that—

 “In  saying  this  I  do  not  wish  to
 imply  that  I  wish  to  adopt  the
 philosophic  socialism  of  my  hon.
 friend.  Indeed,  I  think  it  is  pre-
 mature  to  indulge  in  speculation
 as  to  how  much  this  first  step
 portends,  what  exactly  it  is  intend-
 ed  to  mean.  It  certainly  is  not
 meant  as  a  homage  to  any  party
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 or  any  ‘ism’,
 ret

 all,  it  is  in-
 tended  to  be  a  ae  to  the  Con-
 stitution.”

 Sir,  I  still  stand  by  these  remarks.

 Now  I  think  it  will  be  best  if  I
 deal  with  the  various  observations  in
 the  order  of  the  clauses.  But  before
 that  there  are  a  few  odd  points  which
 I  ought  to  dispose  of.  One  is  in  re-
 gard  to  the  drafting  of  this  measure.
 Various  speakers  have  referred  to  the
 pattern  which  we  have  adopted  for  this
 legislation,  namely  the  legislation  in
 the  United  Kingdom.  One  _  speaker
 has  described  it  as  a_  hotch-potch.
 Another  has  referred  to  the  drafting
 as  nurtured  in  haste,  and  still  others
 have  referred  to  the  impossibility  of
 collating  the  provisions  of  some  forty-
 three  or  forty-five  pieces  of  legislation
 in  order  to  evolve  something  which  we
 can  call  our  own.  Like  the  hon.  Mem-
 ber  who  referred  to  this  Bill  as  a
 hotch-potch  I  am  not  a  lawyer  although
 I  have  studied  law.  .I  do  not  know
 whether  he  has.  And  I  do  know
 enough  law  to  know  the  value  of  the
 contribution  that  has  been  made  to
 the  drafting  of  the  Bill  by  one  of  the
 most  eminent  judicial  authorities  and
 legal  experts  that  this  country  has  pro-
 duced,  namely  Sir  B.  N.  Rau.  It  was
 he  who  drafted  the  first  edition,  shall
 we  gay,  of  this  Bill.  Then  two  Select
 Committees  have  devoted  their  atten-
 tion  to  it,  and  it  has  emerged  in  the
 form  in  which  we  see  it  today.  To
 describe  this  result  as  a  hotch-potch.  I
 think,  appears  to  be  somewhat  rash
 on  the  part  of  the  hon.  Member.  How-
 ever,  he  has  and  will  have  plenty  of
 opportunities  of  mending  this  state
 of  affairs.  He  has  given  notice  of  a
 large  number  of  amendments  and  I
 hope  either  he  will  think  dut  himself  or
 take  counsel  with  somebody  and  give
 notice  of  a  few  more  amendments  in
 order  to  ensure  that  this  hotch-potch
 clears  up  into  a  very  clear  liquid  which
 can  be  imbibed  by  everyone,  rich  and
 poor.

 The  other  point,  although  it  is  a
 point  of  principle,  is  important,  and
 that  was  that  this  duty  might  be  a  dis-
 incentive  to  savings  and  might  affect
 production.  All  I  wish  to  say  on  this
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 (Shri  C.  D.  Deshmukh]
 is  I  have  already  expressed  my  views
 on  this  very  point  at  some  length  in
 reply  to  the  debate  on  the  motion  for
 reference  to  the  Select  Committee,  and
 I  see  no  reason  to  alter  this  view.

 I  am  inclined  to  agree  with  Shri
 Gadgil  that  estate  duty  by  itself  is  not
 a  dis-incentive  to  capital  formation  and
 savings;  and  its  actual  economic  effect
 must  depend  very  largely  on  the  exemp-
 tion  limits  which  we  now  see  in  the
 Bill,—which  was  not  the  case  in  the
 original  Bill—and  of  course  the  rates.
 Therefore  it  would  be  premature  to
 say  today  dogmatically  that  the  Bill  is
 going  to  have  this  and  that  effect  on
 capital  formation  and  savings.

 I  would  also  be  inclined  to  agree
 with  Shrimati  Kamalendu  Mati  Shah
 that  this  should  to  a  certain  extent
 be  determined  by  the  facilities  provi-
 ded  by  a  welfare  State.  That  is  to  say,
 one  has  to  take  note  of  the  point,  when
 one  brings  in  the  Bill  to  impose  the  ne-
 cessary  rates,  that  the  tolerance  of  the
 public  to  this  measure  will  be  control-
 led  by  the  fact  that  India  has  not
 yet  become  a  welfare  State.  In  other
 words.  one  must  not  indulge  in  too
 facile  a  comparison  between  what  is
 done  in  regard  to  the  actual  quantum
 of  taxation  in  other  countries  and  in
 this  country.  One  is  apt  to  be  mis-
 guided  by  false  analogies  in  this  res-
 pect.  A  careful  watch  will  have  to
 be  kept  by  us  therefore  on  the  actual
 effects  of  any  scale  of  taxation  that
 the  House  might  agree  to.  I  think  it
 would  always  be  regarded  as  tentative
 for  the  first  few  years  and  that  one
 would  watch  it  for  any  possible  ad-
 justments  to  be  made  in  future.  There
 Was  some  reference  to  the  possible
 yield  of  duty.  Now.  unlike  Shri  Gad-
 gil  I  refuse  to  make  any  guesses  or
 to  give  any  estimate  although  I  should
 be  glad  if  the  amount  that  he  has  men-
 tioned  is  reached  but  I  feel  there  are
 very  many  unpredictable  factors.  such
 as  the  number  of  deaths  including  any
 accelerated  deaths  that  might  take
 place  as  a  result  of  the  device  sug-
 gested  by  my  hon.  friend  and  the
 quantum  of  property  left  by  them.  So,

 2  AUGUST  953  Estate  Duty  Bill
 '

 6g2

 as  I  said  when  I  introduced  this  Bill.
 it  is  my  expectation  that  the  yield
 will  not  form  a  negligible  addition  ‘to
 the  resources  of  the  State.

 ‘Now  coming  back  to  the  matter  of
 drafting  again,  because  it  requires  a
 little  more  attention,  the  complaint
 was  made  that  the  language  is  extre-
 mely  difficult.  Well.  as  I  have  con-
 ceded,  the  Bill  is  based  on  the  U.K.
 Act,  i.e.  in  its  form  and  drafting,  and
 therefore,  in  view  of  the  fact  that
 there  are  a  series  of  judicial  rulings
 arising  out  of  the  verbiage  of  that  Act
 the  language  has  been  kept  as  close
 as  possible  to  that  of  the  British  Act
 in  order  that  while  interpreting  the
 legislation  the  courts  can  take  advan-
 tage  of  the  U.K.  decisions.  I  do  not  also
 agree  that  the  language  of  the  Bill  is
 uniformly  difficult  in  all  sections.  In
 so  far  as  the  ordinary  person  is  con-
 cerned,  in  regard  to  gifts,  quick  suc-
 cession,  etc.  the  provisions  of  the  Bill
 are,  I  believe,  expressed  in  comparative-
 ly  intelligible  language.  The  language
 really  becomes  difficult  only  in  regard
 to  the  provisions  relating  to  settle
 ments,  annuities,  trusts  and  varicus
 methods  employed  for  the  evasion  of
 duty.  Now  persons  who  create  trusts
 or  employ  methods  of  evasion,  in  any
 case,  have  to  consult  lawyers,  because
 many  of  the  methods  that  are  designed
 are  very  circumlocutory  methods  and
 the  ways  of  accomplishing  their  ends
 are  not  always  smooth.  Therefore,  the
 language  which  is  designed  to  prevent
 evasion  has  necessarily  to  be  somewhat
 complicated.  In  other  words.  the
 terms  of  this  legislation  cannot  be  ex-
 pressed  in  mono-syllables.

 Now  all  the  terms,  I  agree,  are  not
 very  familiar,  for  example,  interest  in
 expectancy.  I  would  like  to  point  out
 that  it  is  defined  in  clause  2  of  the
 Bill  itself.  From  that  definition  you
 can  know  what  it  precisely  means.  It
 is  really  a  convenient  method  of  des-
 cribing  the  matters  referred  to  in
 section  6(a)  of  the  Transfer  of  Pro-
 perty  Act.  I  may,  however,  explain
 this  term  ‘Interest  in  expectancy’.  ‘In-
 terest  in  expectancy’  is  generally  of
 two  sorts:  one  created  by  the  act  of
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 the  party  called  remainder  and_  the
 other  by  act  of  law  called  reversion.
 Now  reversion  is  very  well-known,  par-
 ticularly  in  Hindu  Law.  Similarly,  re
 mainder  is  also  quite  well  known.  So,
 there  is  no  need  to  explain  them.  In
 any  case  I  agree  with  the  spirit  of  the
 complaint  that  it  is  necessary  to  make
 this  law  as  intelligible  as  possible  for
 the  people  who  are  going  to  pay  tax
 and  those  who  are  going  to  receive
 those  estates.  Reference  was  made  to
 some  book  by  the  hon.  Member  oppo-
 site.  We  shall  see  how  we  can  assist
 the  public  by  publishing  a  pamphlet
 on  the  Estate  Duty  law  for  their  own
 benefit.

 Now  I  refer  to  clause  4  and  some
 criticisms  in  regard  to  valuation  ma-
 chinery.  I  think  every  one  would
 agree  that  the  correct  valuation  ४
 certainly  the  very  life-blood,  so  to
 speak,  of  this  measure.  Now  in  re-
 gard  to  valuation  of  Government  se-
 curity  or  shares  in  public  limited  com-
 panies  there  should  be  no  difficulty  as
 the  prices  of  gold,  Government  secu-
 rities,  shares  in  public  limiteqd  com-
 panies,  etc.  are  generally  quoted  pub-
 licly  and  there  are  méans  of  agcertain-
 ing  the  value  of  those  which  are  not
 quoted.

 Clause  36:—For  the  method  of  valua-
 tion  of  shares  in  the  private  company
 special  rules  are  to  be  issued  for  the
 valuation  of  shares  in  controlled  com-
 panies.  The  only  difficulty  we  feel
 will  be  about  the  valuation  of  immo-
 vable  property.  But  we  must  remem-
 ber  that  even  now  valuation  of  immo-
 vable  property  is  to  be  made  for  the
 purpose  of  granting  probate  or  letters
 of  administration  and  one  may  assume
 that  the  methods  followed  in  such
 valuation  will  be  generally  adopted  for
 thre  purpose  of  assessing  estate  duty.
 Given  the  .cooperation  of  the  accoun-
 table  persons,  it  will  be  the  endeavour
 of  the  administration  to  make  correct
 valuations  and  this,  I  say,  in  spite  of
 aspersions  that  have  been  directly  or
 indirectly  cast  against  the  administra-
 tion.  In  any  case  the  Bill  provides  for
 valuers  in  case  of  dispute.  Also,  I
 must  point  out  that  we  are  likely  to
 rave  here—it  will  be  clear  from  the
 legislation  that  I  shall  introduce—a
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 slab  system  and  not  a  step  system.
 There  will,  therefore,  be  no  wide  varia-
 tion  in  duty  on  account  of  smal)  differ-
 ences  in  valuation.

 Now,  coming  to.  clause  5  ie.  in  re-
 gard  to  the  inclusion  of  the  States,  the
 point  was  that  all  Stages  must  au-
 thorise  the  Centre  to  levy  the  estate
 duty  on  agricultural  land.  The  facts
 of  the  situation  are  these.  Since  the
 introduction  of  the  Bill  two  more
 States,  viz.,  the  Punjab,  Madhya  Bharat
 have  passed  necessary  resolutions  and
 these  will  be  included  in  the  schedule
 by  means  of  an  amendment.  Then
 with  regard  to  others,  the  position  Is
 as  follows:—

 Assam  promises  to  take  steps  to  pass
 the  resolution  early.  Bihar  proposes
 to  pass.the  resolution  after  the  Bill
 becomes  law.  Madras  is  pending  the
 formation  of  the  Andhra  State.  In
 PEPSU  the  matter  can  be  taken  up.
 only  after  the  legislature  is  formed.
 West  Bengal  and  Travancore.  as  J
 said  before,  have  not  agreed  to  au-
 thorise  the  inclusion  for  reasons  to
 which  I  have  already  made  a  reference.
 Mysore  has  not  sent  any  reply.

 Therefore,  I  believe.  that  bulk  of
 the  States  willbe  included  in  the  sche-
 dule  either  now  or  shortly  thereafter
 and  as  they  see  the  machinery  of  the
 Act  in  gear  4nd  working  well  then
 we  may  hope  that  they  would  also
 wish  to  join  in.  In  other  words  it  is
 a  question  of  establishing  confidence
 for  everybody  for  the  assessee  as  well
 as  for  the  States  for  whom  we  are
 now  proposing  to  collect  revenue  in
 this  form.  But  this  ig  a  matter  which
 must  be  left  entirely  to  the  wishes  of
 the  States.  We  can  use  only  our  per-
 suasion  and  certainly  we  have  no
 power  to  force  the  States  to  join.

 Now  I  come  to  clause  9,  First  I
 shall  deal  with  the  question  of  time
 limit.  Now  I  think  every  one  would
 agree  that  gifts  shortly  before  death
 are  likely  to  be  a  means  of  evading
 the  duty  and  therefore,  it  is  provided
 that  such  gifts  by  way  of  transfer,  de-
 livery,  declaration  of  trusts,  settle-
 ment  or  otherwise  should  be  imme-
 diate  and  be  in  the  possession  of  (ne
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 donee  to  the  entire  exclusion  of  the
 donor  and  to  prove  that  there  has  been
 such  a  possession  by  the  donee  to  the
 entire  exclusion  of  donor,  a_  certain
 amount  of  time  limit  must  lapse  be-
 fore  any  kiftd  of  bona  fides  can  be  es-
 tablished  by  circumstantial  evidence.

 I  agree  with  Shri  Gadgil  and.  many
 other  speakers  that  there  is  no  reason
 why  this  time  limit  should  be  ex-
 tended  or  reduced  as  the  questions  may
 be,  depending  upon  the  attitude  from
 which  people  look  at  it  at  the  time
 of  death.  It  is  generally  not  possible
 to  express  one’s  wishes  precisely  or
 correctly  at  the  time  of  death.  That
 is  people’s  experience.  Nobody  can
 predict  the  time  of  his  own  death  and
 there  is  no  reason  why  gifts  should
 be  postponed  till  the  last  minute,  i.e.,
 people  want  the  best  of  both  worlds
 in  more  than  one  sense.  It.  has  been
 asked  what  conditions  should  be  satis-
 fied  in  addition  to  those  mentioned  in
 the  clause  to  make  a  gift  bona  fide  gift
 or  bona  fide  made.  There  is  slight  dis-
 tinction  between  bona  fide  gifts  and
 gifts  bona  fide  made.  This  is  answer-
 ed  in  the  ruling  in  Attorney-General
 vs.  Richmond  which  is  quoted  at  page
 84  of  Anson’s  book  which  says:

 “A  bona  fide  transaction  is  a
 real  and  genuine  transaction  inten-  ॥

 ded  to  have  full  and  real  opera-
 tion  without  any  secret  arrange-
 ment  or  reservation.”

 In  other  words,  a  deed  of  gift  will
 not  by  itself  make  a  gift  bona  fide.
 It  must  be  actually  operated  and  there
 must  be  no  secret  arrangements  or
 reservations.  According  to  the  rulings
 —and  there  are  many  under  the  Bri-
 tish  law—the  four  conditions  which
 must  be  satisfied  for  gifts  to  be  ex-
 cluded  are:

 ay  The  donee  must  take  imme-
 diate  possession,

 (2)  The  donor  must  be  excluded
 from  possession,

 (8)  The  donor  must  not  retain  any
 benefit,  either  by  contract  or
 otherwise,  and
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 (4)  There  must  be  no’  secret  ar-
 rangements  or  reservation  to
 the  benefit  of  the  donor.  ,

 4
 That  is  they  must  be  bona  fide,  which
 is  again  saying  the  same  thing  in
 short.  I  cannot  see  any  way  out  of
 this  difficulty.  It  is  possible  to  say
 that  the  word  “bona  fide”  does  not
 serve  any  particular  purpose  because
 it  has  to  be  established  that  a  gift  has
 been  made;'  and  if  a  gift  has  been
 made  with  all  this  incidence,  then  ob-
 viously  it  has  been  made  bona  fide  but
 I  think  the  Select  Committee  have
 thought  it  advisable  to  retain  this  word
 which,  I  think,  occurs  also  in  the  U.K.
 Act,  by  way  of  abundant  caution,
 and  it  certainly  does  not  alter  or  shift
 the  onus  of  proof.  What  would  hap-
 pen  is,  according  to  circumstances,  on
 the  production  of  the  documents,  a
 gift  will  be  presumed  to  be  bona  fide
 unless  some  circumstances  appear—
 usually  they  would  be  fortuitous—when
 a  question  would  arise  as  to  their  bona
 fide  nature.  And  if  such  a  question  is
 raised  by  the  assessing  authority,  then
 it  will  be  for  the  person  concerned  to
 prove  that  that  presumption  is  wrong,
 and  that,  in  spite  of  appearances.  the
 gift  was  bona  fide  made.

 I  agree  with  Shri  Chatterjee  that  in
 considering  the  exemption  of  gifts,  the
 motives  of  the  donor  need  not  be  gone
 into.  Now.  it  is  a  practical  matter.
 It  will  not  be  possible  for  any  one  to
 go  into  the  motives  of  the  donor  or
 the  donee.  And  that  difficulty  will
 be  aggravated  as  one  passed  away
 from  the  period  of  two  years  into  the
 dim  limbo  of  the  past  when  there  would
 be  no  witnesses  to  prove  whether
 there  was  anything  indicating  the
 motive.  So  I  concede  that  it  is  not
 possible  for  the  revenue  officers  to  go
 into  the  question  of  motive  which  can-
 not  in  any  event  be  established  after
 the  donor  is  dead  except  by  reference
 to  Chitragupta,  that  is  to  say,  the  Ac-
 countant  in  the  other  world.

 Shri  Gadgil:  Do  you  have  a  liaison
 officer?
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 Shri  C.  D.  Deshmukh:  But,  by  the
 same  reasoning  it  is  not  possible,  .  3
 think,  to  include  a  provision  to  the
 opposite  effect  as  has  been  suggested
 by  Shri  Chatterjee.  So  far  as  we  are
 concerned,  we  propose  to  ignore  this
 question  of  motive  altogether,  and  we

 also  our
 judicial  interpretation  will  derive  some
 guidance  from  the  practice  and  rulings
 in  the  United  Kingdom.

 Estate  Duty  Bill

 Reverting  to  this  question  of  time-
 limit.  which,  as  I  pointed  out,  is  con-
 nected  with  the  question  of  bona  fide
 in  ‘a  sense  considering  that  we  refuse

 to  look  at  bona  fides  at  all  if  the  gifts
 are  within  two  years——we  assume
 that  they  could  not  possibly  be  bona
 fide—it  is  true  that  in  certain  coun-
 tries  like  the  U.S.A...  Australia  or
 Japan,  there  are  no  time-limits,  but
 it  has  to  be  remembered  that  in  these
 countries  there  are  taxes  on  gifts
 which  are  imposed  even  when  made
 within  the  time-limits  allowed  in  our
 Bill.  And  that  is  a  device  which  we
 have  not  yet  adopted.

 Shri  Gadgil:  We  will  have  to  come
 to  that.  है

 Skri  0.  D.  Deshmukh:  Now.  I  come
 to  this  question  of  charities.  On  the
 whole,  again,  I  share  the  views  to  which
 expression  has  been  given  by  Shri
 Gadgil,  and  others  who  supported  his
 view.  Public  charitable  purposes  are
 not  defined  in  the  Bill.  but  they  have
 the  same  meaning  as  in  the  Charitable
 Endowments  Act,  or  in  the  Income-tax
 Act,  viz.  they  include  relief  to  the
 poor,  education.  medical  relief  and  the
 advancement  of  any  other  object  of
 general  public  utility,  but  do  not  in-
 clude  a  purpose  which  relates  exclu-
 sively  to  religious  teaching  or  wor-
 ship.  I  am  prepared  to  consider  if
 an  explanation  to  this  effect  could  be
 added  by  way  of  an  amendment  at  the
 right  place  in  the  Bill  itself.  There-
 fore.  the  charities  we  are  dealing  with
 are  public  charities,  whereas  I  believe—

 I  have  read  the  Grapes  of  Wrath,  but
 I  cannot  recall  this  particular  context—
 that  the  charity  to  which  Shri  Muker-
 jee  made  a  reference  was  private
 charity  which  burns.  I  cannot  see
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 why  any  public  charity  should  burn,
 because  it  is  for  a  section  of  the  cém-
 munity  from  an  individual.

 There  ig  one  little  point  of  drafting. I  am  inclined  to  agree,  after  giving full  thought  to  this  matter,  that  the
 words  “or  more”  after  “two”  are
 really  redundant.  And  I  think  that
 even  without  these  words,  it  igs  per-
 missible  to  go  into  the  question  of  the
 bona  fides  of  a  gift  made  before  two
 years—maybe  five  years,  ten  years,
 l5  years,  any  time.  These  words  do
 not  occur  in  the  U.  K.  legislation.  I
 am  examining  this  question  still  in
 consultation  with  the  Law  Ministry, but  I  have  given  my  views  now  for
 what  they  are  worth,  that  I  myself cannot  see  that  any  purpose  is  served by  the  insertion  of  these  words,  and
 the  danger  of  inserting  words  which
 are  not  there  in  the  patter  law  is  that
 someone  suspects  that  the  Legislature, in  its  wisdom,  must  have  meant  some-
 thing  else  than  what  the  other  words
 meant.  There  is  one  last  point  with
 regard  to  this.  I  am  prepared  to  agree that  the  Bill  ag  it  stands  makes  chari-
 table  certain  items  in  the  nature  of
 expenditure  incurred  two  years  before
 death,  as  for  instance,  dowries,  re-
 mittances  to  relatives  etc.,  and  I  do
 intend  to  move  an  appropriate  amend-
 ment  to  remove  this  defect.

 I  nowgcome  to  clause  10.  The  point
 made  was—again  by  Shri  Chatterjee —about  gifts  made  ६०  widowed
 daughters  or  daughters-in-law.  The
 effect  of  the  existing  British  ruling  is
 that  where  a  father,  having  gifted  a
 house  to  his  widowed  daughter  or
 daughter-in-law  stays  in  that  house
 for  certain  periods,  the  bona  fides  of
 the  gifts  will  have  to  be  examined.  If
 such  a  stay  was  a  condition  of  the
 gift  or  a  part  of  a  secret  arrangement, then  the  value  of  the  house  will  at-
 tract  a  duty.  If,  however,  the  father
 was  staying  merely  as  a  paying

 An  Hon.  Member:  Paying  guest?
 Shri  C.  D.  Deshmukh:  That  is  what

 the  ruling  says,  and  that  is  what  the
 British  practice  is  apparently—and
 did  not  have  any  enforceable  rights
 of  staying  in  the  house,  then  it  will
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 not.  I  have  examined  the  rulings
 under  this  particular  clause,  in  order
 to  see,  if  I  can  incorporate  a  gist  of
 them  in  any  explanation  or  other-
 wise,  but  EF  am  advised  that  such  an
 attempt  might  lead  to  other  compli-
 cations,  and  I  am  therefore  consider-
 ing  that  it  might  be  preferable  to
 leave  things  as  they  are  to  rely  ‘to
 some  extent  on  the  rulings’  in  the
 United  Kingdom,  and  at  the  same
 time,  to  issue  administrative  instruc-
 tions,  to  ensure  that  too  many  occasions
 do  not  arise  for  going  to  the  court,
 on  points  on  which  we  seem  to  be
 agreed  in  spirit.

 Now  I  come  to  the  incomprehen-
 sible  clause,  viz.  clause  l.  I  do  not
 know  if  Dr.  Krishnaswami_  would
 refer  to  this,  besides  other  speakers.
 He  read  the  notes  on  clauses  appended
 to  the  Bill  presented  in  November
 1952,  where  we  did  make  an  attempt
 to  explain  the  purport  of  the  clause
 and  gave  illustrations.  By  and  large,
 this  is  a  provision  to  check  evasion.
 A  person  who  has  a  life  interest  or
 a  limited  interest  in  property  might
 attempt  to  escape  duty,  by  transfer-
 ring  that  interest  to  certain  other  per-
 sons  before  his  death,  or  before  the
 expiry  of  the  period  of  its  tenure.  This
 clause  brings  such  dispositions  with-
 in  the  charge  of  estate  duty,  unless
 that  disposition  had  been  made  six
 months  before  the  death,  in  the  case
 of  a  public  charitable  purpose,  and
 two  years  in  the  case  of  others.  In
 such  a  case,  the  disposition  should
 satisfy  the  conditions  in  clauses  9  and
 10,  if  it  is  to  be  treated  ag  a_  gift.
 Duty  is  attracted  in  the  case  of  such
 dispositions,  even  if  such  a  disposition
 was  for  a  consideration.  -

 Again,  the  language  is  difficult,  be-
 cause  the  disposition  may  be  by  a
 single  transaction  or  by  a  series  of
 associated  operations,  and  also  because
 the  disposition  may  be  by  one  of
 various  methods,  such  as  surrender,
 transfer  etc.  In  short,  the  clause
 Geals  with  the  determination  of  life
 interest,  whether  wholly  or  partially.
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 Again,  I  have  to  quote  the  experts,  I
 quote  from  Diamond—page  92:

 “An  interest  limited  to  cease

 aie
 death  includes  an  interest

 which  may  cease  alternatively
 on  the  death  or  on  the  occurrence
 of  some  event,  or  the  expiration
 of  some  peried  before  the  death,
 but  where  it  was  limited  only  to
 expire  at  the  end  of  a_  fixed
 period,  and  does  so  expire,  it  is
 excepted  from  the  operation  of
 the  section  thus:—

 If  a  property  is  settled  upon  A
 for  life,  or  until  he  marries  or
 becomes  bankrupt,  and  he  marries
 or  fails  within  five  years  of  his

 death,  that  would  be  a  determina-
 tion"—it  was  five  years,  because
 of  the  period  there—“within  the
 theaning  of  the  section.  But  a
 gift  or  property  on  trust  to  pay
 the  income  of  B  for  ten  years,
 should  he  so  long  live,  where  the
 ten  year  period  expires  within
 the  five  years  preceding  B’s  death,
 would  come  within  the  exception.”

 So  I  think,  while  the  object  is  clear, the  language  is  necessarily  complica-
 ted.  Let  us  take  the  example  of  a
 case,  where  it  is  dutiable.  If  a
 life  tenant  surrenders  a  part  of  his
 interest  in  return  for  part  of  the  re-
 version  of  equivalent  value,  then  the
 whole  property  will  become  dutiable.
 Iam  sure  that  there  will  be
 a  series  of  rulings  on  this  clause,  as
 the  legislation  is  put  into  operation.

 Then,  the  same  speaker  referred  to
 joint  investments  and  suggested  that
 they  should  be  treated  as  gifts.  I
 think  it  is  clear  from  the  clause  that
 this  applies  to  cases  where  joint  in-
 vestments  are  made,  and  the  person
 to  whom  the  property  belongs  still
 retains  a  right  of  disposal.  If  such
 a  right  of  disposal  is  retained,  I  can-
 not  see  how  and  on  what  logic,  and
 on  what  equity,  we  can  agree  to  treat
 it  as  a  gitt.

 Then,  some  reference  was  made  to
 Clause  2l.  It  wag  suggested  that  the
 period  in  this  case  should  remain  the
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 same  as  in  the  case  of  other  gifts  under
 clause  9.  I  should  like  to  explain  the
 Position.  This  clause  is  intended  to
 cover  cases  in  which  the  author  of  the
 trust  is  himself  the  sole  trustee.  The
 Select  Committee  felt  that  in  a  trust
 of  this  nature,  there  is  a  greater  possi-
 bility  of  evasion,  and  therefore  deli-
 berately  increased  the  period  from
 two  to  five  years.  I  am_  inclined  to
 think,  however  that  the  language  is
 not  very  happy,  and  I  am  examining
 whether  it  can  be  improved,  and  if  I
 do  find  an  improved  version,  then  I
 propose  to  bring  an  amendment.

 Then  there  is  clause  30,  which  arous-
 ed  a  considerable  degree  of  interest,
 vand  that  was  in  regard  to  quick  suc-
 cession.  Suggestions  were  made  that
 the  quick  succession  relief  should  be
 liberalised.  The  Select  Committee
 have  already  liberalised  the  original
 provisions,  and  that  is  in  two  respects:

 (i)  The  relief  is  now  in  respect  of
 property,  and  not,only  for  land  and
 business;  and

 (ii)  There  is  00  per  cent.  relief,  if
 the  second  death  occurs  within  three
 months.

 This  should  ordinarily  take  care  of
 deaths  due  to  accidents,  epidemics  and
 so  on.

 Reference  wag  made  to  the  law  in
 other  countries.  One  can  quote  in  both
 directions,  but  I  think  the  weight
 of  evidence  is  in  our  favour,  There  is
 no  such  relief  in  Australia  or  New
 Zealand,  and  relief  on  the  same.  scale,
 but  confine@  to  land  and  business
 only  is  given  in  the  United  Kingdom,
 Pakistan  and  Ceylon.  It  is  true  that
 in  the  United  States  of  America,  there
 is  no  duty,  if  the  second  death  occurs
 within  five  years,  but  there  87९  two
 facts  to  be  remembered:

 (i)  that  it  is  not  available  for
 consecutive  deaths,  but  only
 {f  an  intervening  estate  tax
 at  full  rates  is  peid;  and

 (ii)  it  is  not  available  to  the  sur-
 viving  spouse.

 e
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 Now,  as  regards  the  spouse,  under
 our  clause  3l,  we  provide  relief  for
 8  certain  number  of  years.  I  feel  that
 comparison  with  the  United  States  of
 America  is  not  justified.  Also,  there
 is  another  reason.  And  that  is  be-
 Cause  there  is  not  ‘only  the  federal
 estate  duty  but  also  the  death  duties of  the  component  States,  That  leaves
 only  Chile  and  Japan,  I  think,  which are  so  far  away  that  we  might  ignore

 the  provisions  in  their  corresponding legislation.

 Then  arising  out  of  the  same  clause, there  was  a  Suggestion  that  relief should  be  extended  to  widows  of  the
 Dayabhaga  school  of  law.  I  believe it  wags  the  intention  of  the  Select  Com-
 mittee  to  extend  the  benefits  to  all
 Hindu  widows  on  whom  a  life  interest in  any  property  devolved  on  the death  of  the  husband.  The  wording of  the  clause,  I  am  free  to  admit  pro- bably  leaves  a  doubt  as  to  its  ‘appli- cability  to  widows  f
 inde

 of  Dayabhaga

 Shri  N.  C.  Chatterjee:  y, Shri  .  %  ०
 thinking  of  clause  3l,

 sare

 Shri  0.  9,  Deshmukh:  Clause  31.  I
 shall  have  the  matter  examined  and if  necessary,  bring  in  an  amendment to  clarify  the  Position.

 Mr.  Deputy-Speaker;  There  is  no benefit  to  the  widow.

 Sari  0,  D.  Deshmukh:  It  is  to  the
 reversioner,  to  be  more  accurate.

 Mr.  Deputy-Speaker:  There  is  no
 concession  to  any  widow.  Only  .  to
 the  coparcener  or  remote  reversioner.
 That  is  the  only  point.

 Shri  0.  D,  Deshmukh:  Now,  the
 question  was  raised  88  to  what  hap-
 pens  to  Mr.  More's  ‘potential  widows’.
 He  referred  to  a  plurality  of  widows.
 Under  section  3  of  the  Hindu  Women’s
 Rights  to  Property  “Act,  1987,  when
 a  Hindu  governed  by  any  school  of
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 Hindu  law  dies,  leaving  separate  pro-
 perty  in  the  case  of  persons  govern-
 ed  by  Mitakshara  law  and  any  pro-
 perty  in  the  case  of  persons  governed
 by  the  Dayabhaga  law,  the  widow,
 or  if  there  is  more  than  one  widow,
 all  the  widows  together  are  entitled,  in

 respect  of  property  in  respect  of  which

 the  deceased  had  died  intestate,  to  the
 same  share  as  the  sons.  I  have  got

 a  reference  here,  Mulla,  in  his  book_

 on  Hindu  Law  (page  39)  says  that

 where  two  or  more  widows  succeed  as

 co-heirs  to  the  estate  of  the  deceased

 husband,  they  take  as  joint  tenants

 with  rights  of  survivorship  and  equal
 beneficial  enjoyment  inter  se.  Though
 they  take  as  joint  tenants,  no  one  of

 them  has  a  right  to  enforce  absolute

 partition  so  as  to  destroy  the  rights
 of  survivorship,  but  they  may  obtain

 a  partition  of  separate  parts  of  the

 property  so  that  each  may  enjoy  her

 equal  share  of  the  income,  each  can

 deal  with  her  own  life  interest,  that

 ig  to  say,  widow’s  interest,  as  she

 pleases.  But  she  cannot  act  in  such

 a  way  as  to  prejudice  the  rights  of

 the  survivor  or  a  future  reversioner.

 80.  the  estate  of  such  co-widows  will

 go  to  future  reversioners  only  if  all

 ot  them  cease  to  exist.  So  the  period
 of  7  years  in  clause  31  refers  to  the

 last  widow  on  whose  death  the  pro-

 perty  goes  to  the  future  reversioners.
 That  is  the  position

 Shri  S.  V.  Ramaswamy
 There  is  only  one  widow.

 (Salem):

 Shri  C.  D.  Deshmukh:  We  do  not

 want  it  to  go  to  the  reversioner  of  one
 widow.  We  are  dealing  with  a  plurali-
 ty  of  widows.

 Now.  I  come  to  clause  32.  There
 were  points  raised  in  regard  to  exemp-
 tion  of  the  residential  house  and  in-
 creasing  the  limit  of  exemption  in
 other  cases.  Now.  the  demand  for
 the  exemption  of  a  small  residential
 house—and  many  hon,  Members  made
 a  point  of  that,  they  suggested  a
 celling—ignores  the  fact  that  the  ex-
 emption  .is  already  Rs.  75,000,  not  for
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 the  house  but  for  the  whole  estate.
 This  will  be  inclusive  of  the  value  of
 a  small  residential  house  of  the  na-
 ture  contemplated.  I  think  the  limit
 given  was  Rs.  25,000.  Therefore,  I  see.
 no  ‘justification  for  the  exemption  of
 a  dwelling  house  if,  in  addition,  the
 deceased  leaves  Rs,  75,000  in  cash.
 That  is  what  the  suggestion  amounts
 to.  Now,  the  demand  for  increase  of
 the  other  exemptions  ignores  the  fact
 that  such  exemptions  are  the  special
 feature  of  our  Bill  and  do  not  exist  in
 other  countries  where  the  exemption
 limits  are  even  lower.  For  instance  it
 is  £2,000  in  the  United  Kingdom  and
 Rs.  25,000  in  Ceylon.  Therefore  I  do
 not  think  there  is  a  case  for  making
 any  alteration  in  this  clause.

 lp.  M.  y

 Then  I  come  to  clause  33.  There
 was  a  point  that  the  exempted  items
 should  not  be  aggregated  for  purposes
 of  the  rate.  Now  one  has  to  remem-
 ber  here  that  the  method  we  propose
 to  adopt  for  the  actual  taxation  is
 the  slab  system  and  not  the  step  sys-
 tem  and,  therefore,  aggregation  8
 necessary.  Unless  aggregated,  the
 benefit  of  the  same  quantum  of  exemp-
 tion  is  greater  to  the  rich  man  than
 to  the  poorer  man.  This  is  the  prac-
 tice  in  income  tax  also  for  quite  a
 number  of  exemptions.  I  agree,  how
 ever,  that  items  which  are  net  to  be
 valued  at  all—and  that  was  a  point
 raised  by  Shri  Chatterjee—books  not
 for  sale,  wearing  apparel  and  house-
 hold  utensils  ought  not  to  be  aggre-
 gated  because  our  reason  for  exclud-
 ing  them  was  to  avoid  the  administra-
 tive  inconvenience,  So  it  is  no  use
 avoiding  the  administrative  inconve-
 nience  by  the  left  hand  and  undertak-
 ing  it  with  the  right  hand.  If  you
 know  the  value,  then  there  is  no  rea-
 son  why  you  should  exempt;  if  you
 do  not  easily  know  the  value,  then
 we  should  not  attempt  to  aggregate.
 Therefore,  I  take  the  point  of  the  hon.
 Member,  &nd  I  shall  move  the  neces-
 sary  amendment.
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 Now,  if  the  value  of  the  agricul-
 {ural  Jand  situated  in  those  States
 which  have  not  authorised  the  Centre
 to  levy  the  duty  on  their  behalf  is  not
 aggregated,  then  the  residents  of

 those  States  will  have  an  unintended
 advantage  by  the  mere  reason  of  the
 fact  that  the  estate  duty  on  agricul-
 tural  land  is  levied  not  by  the  Centre
 on  behalf  of  the  State  but  by  the
 State  itself.  That  is  why  we  have

 included  that.

 Now,  I  am  sorry  I  cannot  accept
 Shri  Chatterjee’s  other  point  that  insu-
 rance  for  payment  of  estate  duty
 should  not  be  aggregated.  If  insurance
 premia  had  not  been  paid,  the  corres-
 ponding  assets  would  have  formed
 part  of  the  estate  and  would  have  at-
 tracted  estate  duty.

 Sari  N.  C.  Chatterjee:  Not  neces-
 sarily.

 Shri  C,  D.  Deshmukh:  Well,  in  most
 Cases;  and  the  advantage  of  exemp-
 tion  is  a  sufficient  inducement,  I  feel,
 for  insurance  and  .the  further  ad-
 vantage  resulting  in  tax  relief  at  the
 highest  slab  will  be  an  unjustifiable
 discrimination  against  a  person  who
 chooses  to  leave  cash  rather  than  in-
 sure.  In  India  insurances  are  general-
 ly  not  available  above  the  age  of  50.
 That  is  another  difficulty  which  not
 many  Members  have  pointed  out.  But,
 I.  think  something  will  have  to  be
 done,  therefore,  to  meet  the  case
 of  people  who  would  have  wish-
 ed  to  insure  but  could  not
 pay  the  estate  duty,’  and  I  am
 wondering  what  kind  of  _  relief
 could  be  given  to  those  who  prior  to

 death  are  prepared  to  set  aside  the
 estimated  amount  of  estate  duty.

 Shri  S,  S.  More:  Can  they  pay  in
 advance?

 Shri  C.  9.  Deshmukh:  I  cannot  go
 further  than  what  I  have  said.  I  am
 thinking  of  some  way  by  which  a  per-
 son_  could  be  enabled  to  set  aside  a
 certain  sum  because  he  cannot  be
 insured,
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 Now,  on  the  question  whether  aggre-
 gation  of  the  value  of  agricultural
 land  in  non-Scheduled  States  is  consti-
 tutional,  we  have  obtained  legal
 opinion  and  we  find  that  a  similar
 practice  obtains  for  purposes  of  in-
 come-tax  in  the  case  of  persons  resi-
 dent  but  not  ordinarily  resident  and
 whose  foreign  income  is  aggregated.

 Then  we  come  to  this  vexed  ques-
 tion  of  different  limits  for  Dayabhaga
 and  Mitakshara  property,  clause  34.
 I  think  it  is  wrong  in  the  first  place
 to  look  upon  this  section  as  one  of
 discrimination  in  favour  of  the  one  or
 the  other  system.  It  is  really  a  ques-
 tion  of  relief  in  order  to  abate  the
 forces  of  some  inequality  somewhere
 by  the  operation  of  a  uniform  system
 40  two  non-uniform  systems  of  inheri-
 tance.  Now,  statistically  the  bulk  of

 the  assessees,  we  feel,  will  be  those
 who  will  not  be  co-parceners  jnterest-
 ed  in  Hindu  undivided  families  and
 that  the  latter  will  form  only  a  small
 fraction  of  the  total  number  of  asses-
 sees.

 Now,  let  us  take  the  number  of  in-
 come-tax  payers  where  also  we  have
 a  similar  distinction,  Among  income-
 tax  assessees,  the  total  number  of
 Hindu  undivided  families  assessed
 as  such  was  '  70,872  in  940-4l  as
 against,  65.750  in  1951-52,  whereas  the
 total  number  of  assesseeg  .assessed  on
 an  individual  basis  has  risen..  That  is
 to  say,  in  940-4l,  it  was  2,68,597  and
 in  95l-52  the  number  had  risen  to
 5,47,539.  Therefore,  we  have  to  take
 the  proportion  of  71,000,  and  2,68,000
 and  in  the  other  case  of  66,000  and
 5,47.000.  Now.  out  of  the  total  num-
 ber  of  Hindu  undivided  families,  the
 number  with  an  income  of  more  than
 Rs.  7,200,  those  who  are  likely  to  pay
 estate  duty  is  only  35,000.  Therefore,
 I  think.  in  the  first  place  it  would  be
 incorrect  to  regard  the  members  of
 this  sector  as  representing  the  norm.

 They  really  are  the  exception.  The
 norm  is  the  others,  Dayabhaga,  Mus-
 lims,  Parsis  and  Christians,  and  so  on.

 Shri  द  Ramaswamy:  Are  there
 figures  to  show  how  many  assessees
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 are  under  the  Dayabhaga  system  and
 how  many  under  the  Mitakshara—
 not  individuals?

 Shri  C.  D,  Deshmukh:  The  source
 of  my  information  is,  of  course,  in-
 come-tax  statistics,  which  refer  to
 Hindu  undivided  families.  I  have  no
 separate  figures  about  Dayabhaga,
 Muslims,  Parsis,  Christians  etc.

 Shri  S.  8.  More:  Have  you  got
 province-wise  figures?

 Shri  C.  D.  Deshmukh:  I  have  no
 time  for  that  kind  of  research.  I
 have  been  able  to  collect  these  figures
 now  as  arising  out  of  the  debate.  I
 think  it  is  possible  to  have  circle-
 wise  figures.  But,  I  am  not  able  to
 give  them  out  now.

 The  proper  way,  it  seems  to  me,  of
 looking  at  these  matters  is  to  regard
 the  exemption  limit  of  Rs.  75,000  as
 the  normal  limit  and  to  consider  if
 any  special  treatment  is  required  in
 respect  of  the  coparcenary  interest  of
 a  person  belonging  to  8  Hindu  un-
 divided  family.

 As  I  have  said,  under  the  Income-
 tax  Act  a  certain  amount  of  differen-
 tiation  and  not  discrimination  is
 existing  in  the  income  of  Hindu  un-
 divided  families  and  other  income.
 Therefore,  T  do  not  think  that  this
 matter  raises  any  constitutional  ques-
 tion  of  discrimination.  It  is  possible
 to  spend  a  good  lot  of  time  in  work-
 ing  out  the  hypothetical  cases  intend-
 ed  to  show  how  in  the  given  cases
 the  incidence  of  the  tax  will  be  more
 on  the  Hindu  undivided  family  while
 in  the  other  case  it  mighf  be  more  in
 the  Dayabhaga,  according  to  one’s
 standards,  in  this  matter.  The  Hindu
 coparcenary  is  such  a  unique  institu-
 tion  that  I  have  felt  it  impossible  to
 work  out  the  rates  and  exemption
 limits!  which  would  be  guaranteed
 exactly  to  equate  the  incidence  in
 every  given  case.  Therefore.  broadly
 speaking,  we  have  suggested  certain
 limits.  Th-+  death  duties  will  have  to
 be  imposed  more  often  in  the  case  of
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 a  Hindu  undivided  family  as  more
 deaths  are  likely  to  occur  in  a  large
 family.  In  the  case  of  others  the
 duty  will  be  payable  only  when  death

 ,occurs  of  the  head  of  the  family  but
 in  the  285९७  of  the  Hindu  undivided
 family  the  duty  becomes  payable  on
 the  death  of  the  major  children  also.
 On  the  other  hand,  there  is  also  a’
 point  made  by  various  hon.  Members
 that  it  would  H&ve  to  be  a  very  large
 estate  before  any  duty  is  payable  at
 all  in  view'of  the  exemption  limit.

 And  it  may  be  possible  to  hold  the
 view  that  the  Rs.  50,000  limit  is  not
 low  enough.  But,  these  are  matters
 which  I  feel  would  have  to  be  cor-
 rected  after  a  little  experiénce  has

 amount
 of  statistical  information  has  been
 collected.  For  the  present,  I  think,
 we  must  be  content  to  take  note  of
 the  fact  that  a  certain  system  or  variety
 of  systems  exists  and  to  take  account
 of  the  special  features  for  the  pur-
 Poses  of  our  tax.  Whether  the  law
 should  be  changed  in  order  to  abo-
 lish  the  systems  of  inheritance  or  to
 what  extent  the  differentiation  bet-
 ween  the  Mitakshara  and  the  Daya-
 bhaga  should  be  abolished  are  mat-
 ters  which,  I  think,  we  ought  to  con-
 sider  in  another  context  and  not  for
 the  purposes  of  this  legislation.  That
 fs  to  say,  we  ought  to  accept  facts
 as  they  are  today  under  the  existing
 law  and  custom.

 I  am  now  referring  to  the  inclusion
 of  the  rates  in  the  Bill  itself  or  by  de-
 claring  today  that  the  rates  now  fix-
 ed  will  remain  unchanged  for  five
 years.  The  will  of  the  Parliament
 is  supreme  in  these  matters  and  if

 the  Parliament  so  wills  the  rates  can
 remain  unchanged  for  five  years  with-
 out  our  expressing  so  now,  or  they
 can  be  changed  in  a  shorter  period
 if  the  Parliament,  or  Government  as
 guided  by  the  Parliament  were  to
 come  to  the  conclusion  that  a  change
 is  required.

 I  understand  the  difficulty  of  a
 large  number  of  speakers  in  criticis-
 ing  this  legislation  in  the  absence  of
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 any  indication  as  to  the  rates  because
 every  one  tries  to  work  out  in  con-
 crete  terms  what  the  final  result  will
 be  and  for  that  purpose  we  are  con-
 cerned  not  only  with  the  exemption
 limits  and  aggregation  and  so  on
 but  also  with  the  rates.  Therefore
 after  givig  sofne  thought  to  the  mat:
 ter  I  have  decided  to  carry  out  my
 assurance—as  I  was  bound  to  in  any
 case—of.  introducing  the  Bill  con-
 taining  the  rates  before  the  next

 reading  of  this  Bill.  That,  I  think,
 will  enable  ‘the  Members  to  argue
 their  amendments  or  to  drop  them,

 as  the  case  may  be,  in  the  light  of
 what  I  and  the  Government  propose
 to  do  in  regard  to  the  rates.

 Now,  there  is  one  other  point  and
 that  is  Dr,  Lanka  Sundaram’s  point
 that  the  recommendations  of  the
 Taxation  Inquiry  Commission  have
 a  bearing  on  this.  Certainly,  they
 have,  as  on  any  other  existing  piece
 of  legislations.  And,  if  the  recommend-
 ations  “of  the  Commission  indicate
 the  need  for  taking  any  step  to  amend
 the  Jaw  then  certainly  we  shall  bring
 in  the  necessary  amendments.

 Sir,  shall  I  continue  now  or  shall
 T  continue  tomorrow?

 Mr.  Deputy-Speaker:  I  have  no
 ‘ortion  if  the  hon.  Minister  wants

 to  continue.  How  long  is  he  likely
 to  fake?

 Shri  C,  D.  Deshmukh:  About  tn
 minutes,  Sir.

 Mr.  Deputy-Speaker:  Then  why  not
 Wwe  sit  a  little  longer?  Otherwise,
 the  trend  of  it  disappears  and  _  the
 impression  that  has  been  created  also
 disappears.  _Hon.  Members  will  bear
 Patiently  for  some  fifteen  minutes
 more.  We  shall  sit  up  till  1-30.

 Shri  0.  D.  Deshmukh!  I  shall  be
 grateful  if  Ieam  allowed  to  continue.
 Otherwise  the  thread  of  the  argu-
 ment  will  be  snapped.

 I  come  to  clause  49:  acceptance  of
 payments  in  kind.  We  feej  that  it  is
 administratively  not  possible  and  we

 2  AUGUST  953

 technical  sense,  but  merely

 Estate  Duty  Bill  700

 could  not  possibly  hold  property  of
 all  kinds  spread  all  over  India.  Now
 it  is  only  a  kind  of  wager  against
 the  administration  to  prove  that  their
 valuation  is  right.  I  do  not  think
 one  could  accept  the  basis  of  such  a
 proposal.  It  is  true  that  in  the  United
 Kingdom  Government  is  permitted
 to  take  over  immovable  property  at
 the  value  determined.  But  this  is
 done  only  when  the  buildings  ure  re-
 quired  for  national  use  and  _  there
 have  been  only  three  such  cases  till
 1952.  There  is  no  reason  why  we
 could  not  do  it  even  without  any
 provision  in  the  law.

 Then,  as  regards  clause  61,  consti-
 tution  of  an  appellate  tribunal  has
 been  suggested.  The  estate  duty,  I
 feel,  is  very  complicated  and  there-
 fore  it  is  that  in  other  countries  like
 the’  United  Kingdom  all  assessments

 are  made  by  the  Board  and  not  by
 any  subordinate  authority.  This  was  the
 scheme  proposed  also  in  the  original
 Bill  of  1946.  Now,  centralisation  of  all
 assessments  in  the  Board  would  cause
 Great  hardship  and  inconvenience.
 Therefore  it  is  that  the  present  Bill
 authorises  .  subordinate  officers  to
 make  assessments.  In  the  _  initial
 stages  the  subordinate  authorities  re-
 quire  constant  guidance  and  direc-
 tion  and  errors  of  omission  and  com-
 mission  for  or  against  the  assessees
 have  to  be  corrected.  We  feel  that
 it  would  lead  to  lack  of  uniformity  if
 from  the  very  first  stage  appeals  go

 to  outside  authorities  who  might
 give  different  interpretations.  And
 really,  the  so-called  appeal  to  the
 Board  will  not  be  an  appeal  in  the

 an  ad-
 ministrative  review,  The  first  appeal,
 I  would  like  to  point  out,  still  lies  to
 outside  authorities,  namely,  to  the
 evaluers  on  the  material  question  of
 evaluation  and  to  the  High  Courts
 and  Supreme  Court  on  matters  of
 law.  So  at  the  moment  I  am  _  not
 inclined  to  share  the  lack  of  confi-
 dence  in  the  administrative  authori-
 ties  that  has  been  expressed  by  cer-
 tain  Members.  In  the  Income-tux
 Department  appeals  to  the  tribunal
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 have  gone  down  from  8,979  in  950-5l
 to  8,298  in  1952-53,  that  is  to  say,  a
 decrease  of  8  per  cent.

 Shri  8,  S..  More:  What  does  it  indi-
 cate?

 Shri  C,.  D.  Deshmukh:  More  confi-
 dence  in  the  administration.

 Administrative  reviews  have  in-
 creased  from  3,325  to  4,714,  an  in-
 crease  of  40  per  cent.  Now  the  gene-
 ral  practice  in  other  countries  sup-
 ports  what  we  have  provided  for
 rather  than  the  opposite.

 Then,  lastly  there  are  only  two  or
 three  points,  about!  rule-making,  the
 princes  and  civil  deaths.  They  will
 be  so  few  and  far  between  that  they
 could  be  dealt  with  when  they  arise.

 I  have  not  yet  come  across  a  sanyasi,
 who  has  given  away  all  his  property
 or  made  a  proper  disposition.

 Shri  S,  V.  Ramaswamy:  We  mean
 only  physical  death.

 Shri  C.  D.  Deshmukh:  Therefore,
 we  have  not  made  any  other  provi-
 sion.

 In  regard  to  the  princes,  it  is  quite
 clear  that  the  Bill  does  not  provide
 for  any  exemption.  or  preferential
 treatment.  They  come’  within  the
 provisions  of  the  ordinary  law  except
 to  the  extent  to  which  safeguards  are
 provided  by  the  Constitution.  There-
 fore,  it  is  not  necessary  for  me_  to
 state  what  exactly  the  position  will
 be  in  regard  to  palaces,  properties,
 privy  purses  and  so  on,  All  that  I
 can  say  is  that  it  js  not  our  intention
 to  exempt  except  to  the  extent  to
 which  exemption  exists  in  any  form
 in  the  Constitution.

 Now  there  is  the  quesion  of  rules.
 Sub-clause  5(e)  of  clause  VW  is  only
 a  matter  of  drafting.  The  Bill  as  in-
 troduced  contained  naturally  the  rule
 making  powers.  The  Select  Committee
 felt  however  that  the  defini-
 tion  of  controlled  companies  should  be
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 put  in  the  body  of  the  Bill  relegating
 the  rest  to  the  rules.  The  Law  Minis-
 try  have  advised  that  so  long  as  there
 is  an  express  power  to  make  rules  on
 a  spécific  subject,  no  question  of
 ultra  vires  arises.  he  fact  that  clause
 37(5)(e)  is  out-  of  place  in  its  pre-
 sent  context  is  not  very  material  ex-
 cept  from  the  drafting  point  of  view
 and  this  particular  clause  expressly
 provides  for  making  rules  with  res-
 pect  to  valuation  of  shares  and  deben-
 tures  of  a  controlled  company.  How-
 ever,  the  Law  Ministry  have  suggest-
 ed  to  us  that  in  order  to  avoid  any
 criticism  from  the  point  of  view  of
 drafting  Merely  clause  17(5)  should
 be  deleted  and  in  its  place  a  new
 clause  9A  inserted  at  the  end  of  the
 Chapter  providing  for  the  making  of
 rules  generally  in  respect  to  all  the
 matters  now  specified  in  clause  17(5).

 Now  it  is  the  intention  that  the
 rules  to  be  published  will  be  more  or
 less  a  copy  of  the  corresponding  pro-
 visions  of  the  United  Kingdom  Act
 which  have  worked  well.  The  ques-
 tion  was  raised—I  think  by  Shri
 Pataskar—why  the  rule-making
 power  has  been  given  to  the  Board
 and  not  to  the  Government.  Now,  I
 do  not  think  any  question  of  ultra
 vires  is  involved.  Parliament  can
 delegate  power  to  make  rules  to  any
 authority.  I  would  like  to  point  out
 that  the  Central  Board  of  Revenue

 is  a  statutorily  recognised  body  un-
 der  an  Act  of  924  under  which  it
 is  open  to  Parliament  by  law  to  con-
 fer  any  such  power,  (Section  2  of
 the  Central  Board  of  Revenue  Act,
 1924.)  Also,  all  rules  made  are  sub-
 ject  to  the  condition  of  previous
 publication  and  will  also  have  to  be
 laid  before  Parliament.  In  the  In-
 come-tax  Act  (section  59)  there  is  also
 the  rule-making  power  vested  in  the
 Board.  But  there  is  an  important  diffe-
 rence  and  that  is  that  the  power  is  ex-
 pressly  subjected  to  the  control  of  the
 Central  Government.  We  shall  consi-
 der  whether  this  safeguard  should
 not  he  introduced  in  this  Bill  also.  I
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 am  prepared  to  consider  that  ang  if
 that  is  going  to  satisfy  the  House  we
 shall  do  it.  It  will  be  with  the  approv-
 al  of  the  Central  Government.

 Now  there  is  rule-making  power
 also  in  clause  49  which  is  controlled
 by  the  provisions  of  clause  8l  of  the
 Bill.

 I  think  I  have  dealt  with  almost
 all  the  important  points  ang  I  hope
 that  this  motion  will  be  approved  by
 the  House.  .  ७0  not  exactly  accept  the
 slogan  of  Shri  Gadgil:  Discharge

 e  your  duty  and  go  to  heaven.  I  would
 like  to  vary  it  and  say:  Whether  you
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 go  to  heaven  or  the  other  place,  duty
 has  to  be  discharged.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  provide  for
 the  levy  and  collection  of  an
 estate  duty,  as  reported  by  the
 Select  Committee,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 The  House  then  adjourned  till  a
 Quarter  Past  Eight  of  the  Clock  on
 Thursday,  the  l3th  August,  1953.


